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LOK SABHA DEBATES

17461
) LOK SABHA

Wednesday, May 18, 1966/Vaisakha 28,
' 1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair)

RE: STATEMENTS ON CERTAIN
IMPORTANT MATTERS

Mr, Speaker: Papers to be laid on
the Table.

Shri Hari Vishnu Kamath (Mosh-
angabad): Sir, before that, may 1 sub-
mit that more than once in the past
you ‘have pulled up ministers, and
rightly so, for making a statement in
the Rajya Sabha in response to a
calling-attention notice but not here
in this House. Yesterday, in regard
to the incident in the Minister of Warks
and Housing, Shri Khanna's residence,
a statement was made in the other
House, but nothing was said here; he
refused to say anything here, I have
given notice of a calling-attention to-
day also. Why should they make a
statement there and not here? They
are treating a more important House
like this.

Mr, Speaker: I will ask.. (In-
terruption).
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Matters
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Shrimati Renu Chakravartty (Bar-
rackpore): Why did he not express
regret? It gives a misleading impres-
sion.

Shri Kapur Singh (Ludhiana): The
hon, Member, Shri Madhu Limaye, has
twice made a reference to g theft of
foreign exchange worth Rs. 40 lakhs.
As far ag we were able to understand
from the statement made by the hon.
Minister yesterday, the question of
theft by ecither Messrs Chamanlal &
Company or somecbody else did not
arise; it was merely a question of
transmission of foreign exchange by a
firm which is residing outside. Shri
Chamanlal was only indirectly con-
nected with that transaction and the
question of theft did not arise.

Mr. Speaker: Whether it arises or
not, I have said . . . (Interruption).

Shri Kapur Singh: Therefore, my
submission is only this ... (Inter-
ruption).

o wg famd T A 3w
agY & ) Het F AT § ) WY WA
¥ wg & & Siw A s faw
g T faer @

Shri S. M. Banerjee (Kanpur): Sir,
I have just now been informed by
your office that you have kept one
call-attention notice, regarding the im-
port of jute to the tune of Rs. 2-1j3
crores illegally, pending. I only want
to know whether this will come up
today.

Mr. Speaker: I have asked him to
make a statement.

Shri 8. M. Banerjee: Today is the
last day of the session; fortunately,
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on certain important
matters

we are meeting today. May I request
you to ask the Labour Minister to
make a statemont either now or late
in the day regarding the proposed re-
trenchment of 10,000 people from the
oil companies. Let him make a state-
ment.

@ W (wrcim) & @
S AATE | o A Ay v A
q w7 § a7 Ggw aw AT ¥ |
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Shri Hem Barua (Gauhati): 1 just
wanted to draw your attention to a
very relevant thing. The Chief
Minister of Manipur has disclosed a
very startling fact that the Naga h‘.xs-
tiles who went to Pakistan for mili-
tary training and collecting arms are
now trying to get through Mizo Hills
and cooperating with the Mizo retels.
‘This is a very disturbing thing. There

Attack on a 17466
Minister’s Gunman

is no security in that part of our
country. 1 am getting telegram and
letters everyday. I want that the
Home Minister should make a state-
ment on this. I just wanted {0 know
what measures he has taken to pre-
vent these Naga hostiles from entering
into Nagaland through Mizo Hills from
Pakistan.

Mr. Speaker: If the Ministar can
make a statement, he may do it.

1107 hra

STATEMENT RE. ATTACK ON
MINISTER'S GUNMAN

Shri Harl Vishnu Kamath (Hosh-
angabad): Is there anything fishy
about the Incident that occurred ip
the Minister’s residence? Why does
he not say anything on that?

The Minister of Home Affairs (Shri
Nanda): Yesterday, I was trying to
get up to say somothing on it. 1 did
not make the statement there of my
own accord. I had gome there for
something else about the Jammu and
Kashmir incident. Then, somebody
agsked me about that and I gave the
information that I had with me.

Mr. Speaker: Here also that
been asked.

had

Sbhri Nanda: I was thinking of get
ting up....

Mr. Speaker: If I had been told, I
would have called him. I was look-
ing to him. Mr. Khanna was also
there. Here also, the Members had

asked for the information.
—

Shri Nanda: [ came after the ques-
tion had been raised. 1 was told that
there was some question about that
I was just getting up. But 1 could
not catch your eye, Sir.

8hri Harl Vishno Kamath: That ix
too bad.

Mr. Speaker: If he could not catcy
my eye, he could catch my ear '
least.

Shri Nanda: I am very sorry..
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Mr. Speaker: Now he may make
the statement.

Sbri D. C. Sharma (Gérdaspur): He
is uble to catch the ears of the Mizo

rebels but he is not able to catch
your ears!
hei Nanda: The following facts

have been ascertained from the Delhi
Administration regarding the report-
ed attack this morning—yesterday
morning . . .

Shri Hem Barua (Gauhati): That
shows he was reading the statement
yesterday.

Mr. Speaker: He said, he had want-
ed to make it here also.

Shri Nanda: These are the facts.
A man called Abdul Hamid, aged
ubout 80 years, came to India several
years ago from the North West Fron-
tier Province. He has been trying to
get a passport to pay a visit to Pakis-
tan and in this connection he has
been visiting Shri Khanna. As Shri
Khanna did not know the man well
enough, he told him to approach the
passport authorities. The man, how-
ever, kept on pestering the Minister.
This morning he went to the Minister’s
residence at about 8.30 A.M. and met
the P.A. The latter told him that no
assistance could be given to him by
the Minister. Abdul Hamid became
somewhat difficult and the gunman on
duty was asked to persuade him to
leave. The gunman was taking Abdul
Hamid out of the premises when the
later started grappling with him,
whipped out a knife and stabbed him
in the abdomen. The assailant has
been caught and the gunman is in the
hoapital out of danger.

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the aeffect that this assailant is a
foreigner, is not an Indian citizen....

« Mr, Speaker: That has been said

here.

Shri Harl Vishnu Kamath: When he
1aid he wanted to get a passport for

MAY 18, 1968

a Minister’s Gunman 17468
Pakistan, it may be an Indian citizen
also. ...

Mr. Speaker: It was also said that
he has been living here for many
years. That was also said, I suppose.
He is an Indian citizen.

Shri Hari Vishnu Kamath: Is it a fact

that he was known to the Minister
for many years?
The Minister of Works, Hoasing

and Urban Development (Shri Mehr
Chand Khanna): No.

Mr. Speaker: He says that he does
not know.
oft wermee Wy (faoee)

Te AERY, § WTT¥ 19T U7 qaAT A
¥ F39 AT A ArAAT qvET g
faset & wvz7, A7 AU 2, N FATF
HEE 97 AT wAeT weAr gt ¥ foma
I 917 UF AT § w@F W F
AT I YTAT F {16 A A1E IJqAT
& ww & W fE amravvEt @ ogran
2 AT Jur f& w47 wElew 7 97 v
g1 faar f Faw RO @% w1 feear
a1 gafay a7 azan gé o1 f& 9% S
Fr¢ wofas Ievw 3 fams o
% sfer Sfast ¥ %5 mar o7 3
gear g1 ¥ oW wwr 9 q o§
famr Saaw & 7€ 2

WS gy : IF A7 99T w7 &
Iz AR FOU

st mwredfie oot 0 & e
wgm § fe 9 fovd  foawrd m
qF F 847 IR 1 ToAfaw sofedy
& AW &

W wgiew - ForE &l g
I fF qaa oo &
Shri S. M. Bamerjee (Kanpur): I

want to know the condition of the
gunman who was stabbed....

Mr. Speaker: It has been stated
already that he is out of danger.
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) qwre Ty (F0T) o gER A
wr ¢ fe O [t @ a7 aeAe
W & 9 6 WY gt @ an
AT AT /T T A7 97 S 5wy
METTET A AR AT EE E?

W frtaary grd fe
Fax vt I faax € Hfrw A

Shri Hari Vishnu Kamath: Why
should a security guard be called a
xunman?
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21313 hrs
Re. P.AC. REPORT
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wgveai w1 foarad & aaar 33 &
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¥ g @AWW &7 9 T foar 61
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1112 hrs.
QUESTION OF PRIVILEGE

Mr. Speaker: I had been waiting for
Shri N. Sreekantan Nair to arrive,
but he is not here.

I had told the House the other day
that he had given notice of a breach
of privilege against a newspaper, and
when I did not give my consent be-
cause I thought that there was no
prima facie case, he got angry with
me and used certain words which I
brought to the notice of the House.
This morning also, he used certain
words that I do not want to mention
at this stage; I shall bring that to the
notice of the House afterwards . . .

Shri Harl Vishnu Kamath (Hoshan-
gabad): When he comes?

Mr. Speaker: But because he has
behaved in that manner, and because
certain motives have been imputed to
me, I have decided that I shall refer
the case of privilege to the Committee
of Privileges. Let them find out if I
am wrong and then report to this
House. . .

Shri §. M. Banerjee (Kanpur): You
are setting a wrong precedent. Why
should the committec decide on your
conduct?

Shri Ranga (Chittoor): He is not
sending that.

Mr. Speaker: I am not sending that.
I am sending only the original motion
against the paper, to the committee.

Shri Hem Barua (Gauhati): You
are sending that motion to the com-
mittee for what?

Shri Bade (Khargone): If he ae-
cuses a certain person, then that mat-
ter is required to be sent to the Com-
mittee of Privileges?

Mr. Speaker: I shall disclose that
subsequently, since I do not want to
prejudge it at this stage. Probably
the Member would support me that
under those circumstances it was
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[Mr. Speaker.]
desirable that I should have sent it
and ascertained the oplnion of the
committee, and that might be placed
before the House.

Shri Hem Barua: Since he has
sbused you, or as you have said, he
has used certain words, therefore, you
are sending this to the Privileges
Committee?

-M.r. Speaker: I may be mistaken.
But let that report come independent-
ly of that.

Shri Kapur Singh (Ludhiana): I
think you just want to know what
the committee think of the matter so
that you can then decide?

Mr. Speaker: I merely said that I
may be mistaken; so, independently,
let the report of the committee come.
Therefore, 1 am not telling those
words to the House now.

Shri Harli Vishno Kamath: Revert-
Ing to the previous item, may I know
why a security guard is called a gun-
man?

Shri Nanda: I think the hon. Mem-
ber is right

11.14 hrs.
PAPERS LAID ON THE TABLE

Mr. Speaker: Shri C. Subramaniam.

The Minister of Food, Agricultare,
Community Development and Co-
operation (Shri C. Subramaniam): Mr.
Speaker, I rise to make a state-
ment. ...

Mr, Speaker: Papers to be 1aid

Shri Kapur Singh (Ludhiana): He
has been worried the whole night.
Let him unburden himself.

Sl.n-i D. C. Sharma (Gurdaspur):
What extra precautions have been
taken for the safety of Shri Mehr
Chand Khanna?

MAY 18, 1968

Papers lid. 17473

NOTIFICATIONS UNDER KERALA FOREST AcT

8hri C, Subramaniam: I beg to lay
on the Table a copy each of two
Notifications under section 77 of the
Kerala Forest Act, 1961 read with
clause (c¢) (iv) of the Proclamation
dated the 24th March, 1965, issued by
the . Vice-President, discharging the
functions of the President, in relation
to the State of Kerala. [Placed im
Library. See No. LT-6882/66].

NoriricaTioNs UNDER KERALA Lanp
ASSIGNMENT AcCT

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Co-operation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy each of four Noti-
fications under section 7 of the Kerala
Land Assignment Act, 1960, read with
clause (c) (iv) of the Proclamation
dated the 24th March, 1985, issued by
the Vice-President, discharging th>
functions of the President, in rela-
tion to the State of Kerala. [Placed
in Library. See No. LT-8388/66].

Shri Harl Vishnu Kamath (Hosh-
angabad): On a point of clarification
regarding these two items. They re-
late to Kerala. That is why I am in-
terested, as Kerala has no legislature
and we here are responsible for the
government of Kerala.

We had a sad experience two or
three days ago when some old, moth-
eaten notification was placed on the
Table, two years old. Then he had
to express regret or give some sort
of explanation, explaining it away.

Today no dates are given of the
notifications in regard to both items,
We must know the dates, whether
they are two years, three years or
five years old. .

Mr. Speaker: Can he give the
dates?

Shri C. Subramaniam: In the case
of the first, the Kerala Gazette noti-
fication is dated 15th February 1968.

Shri Hay Vishnu Kamath: Three
months old. As soon as the notifica-
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tion was issued, it should have been
laid on the Table. What about the
other one?

Shri Shyam Dhay Misra: It is with
the Minister.

Shrf Hari Vishnu Kamath: He is
now passing the buck.

8hri C. Subramaniam:
ruary 1966.

Shri Hari Vishnu Kamath: Three
months old. Bad enough.

22nd Feb-

NOTIFICATION UNDER KERALA FOREST
AcT—in detailed form

Shri C. Subramaniam: I beg to lay
on the Table a copy each of the
following Notifications under section
77 of the Kerala Forest Act, 1961, read
with clause (c) (iv) of the Procla-
mation dated the 24th March, 1965,
issued by the Vice-President dis-
charging the functions of the Presl-
dent in relation to the State of
Kerala:—

(i) The Kerala Forest (Collection
of drift and strandeq tim-
ber) Rules, 1965, published
in Notification S.R.O. No. 43/
66 in Keralu Gazette dated
the 15th February, 1966,

The Kerala Forest
tion of Timber
Water Ways) Rules, 1965,
published in Notification
S.R.O. No, 50/66 in Kerala
Gazette dated the 22nd
February, 1966. [Placed in
Library. See No. LT-6382/63].

(i) (Regula-

Transit by

NotrricAT:oN UNDER KERALA LaAND
ASSIGNMENT AcT—in detailed form

Shri Shyam Dhar Misra: 1 beg to
lay on the Table a copy each of the
following Notifications under section
7 of the Kerala Land Assignment Act,
1960, read with clause (¢) (iv) of the
Proclematicn dated the 24ty March,
1965, issued by the Vice-President,
discharging the functions of the
President, in relation to the State of
Kerala:—

(1) SR.O. No. 39/66 published in.
Kerala Gazette dated the 8th
February, 1966, making cer-
tain amendments to the Rules
for Lease of Government
Lands for Cardamom Culti-
vation, 1961.

S.R.O. No, 40/66 published in
Kerala Gazette dated the 8th
February, 1966.

S.R.O. No. 41/66 published In
Kerala Gazette dated the 8th
February, 1966.

(iv) S.R.O. No, 132/66 published In

(i)

(iii)

Kerala Gazette dated the
20th March, 1866, making
certain. amendmept to the
Kerala Land  Assignment
Rules, 1964.
[Placed in Library. See No. LT-
6383/68).

ANNUAL STATEMENT OF ACCOUNTs AND
Avuprr Report RE: ALL INpIA INSTI-
TUTE OF MEDICAL ScrEnces

Shri Shyam Dhar Misra: On behalf
of Shri B. S. Murthy, I beg to Jay on
the Table a copy of the Anrmual state-
ment of accounts of the All Inaa
Institute of Medical Sciences, New
Delhi, for the year 1964-85 together
with the Audit Report thereon, under
sub-section (4) of section 18 of the
All India Institute of Medical Sciences
Act, 1958. [Placed in Library. See
No. LT-6384/66).

11:15 hrs.
MESSAGES FROM RAJYA SABHA

Becretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(1) “In accordance with the pro-
visions of Bub-rule (8) or
rule .86 of the Rules of 1o,
cedure and Conduct of Busi-
mess in the Rajya Sabha, I
am directed to return her-
with the Produre Cess BIilL
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[Secretary]

1966, which was passed by
the Lok Sabha at its sitting
held on the 12th May, 19686,
and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pro-
vislons of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its zitting
held on the 17th May, 1966,
agreed without any amend-
ment to the Unit Trust of
India (Amendment) Bill,
1966, which was passed by the
Lok Sabha at its sitting held
on the 15th February, 1966.”

«iii) “I am directed to inform the
Lok Sabha that the Rajya
Sebha, at itg sitting held on
Tuesday, the 17th May, 1966,
passed the following motion
in regard to the Joint Com-
mittee of the Houses on the
Patents Bill, 1965.—

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do appoint a member to the
Joint Committee of the
Houses on the Patents Bill,
1965, in the vacancy cause by
the resignation of Shri T. N.
Singh from the membership
of the Committee ang resolves
that Shri D. Sanjivayya,
member of the Rajya Sabhs,
be appointed to the said Joint
Committee.’"”

11.15} hrs.
MOTION RE: SELECT COMMITTEE
ON SEEDS BILL
Shri 8. C. Samanta (Tamluk): I beg
to move the following:
“That Shrimati Shakuntala Devi
be appointed to the Select Com-

MAY 18, 1866 Personal Explanation

d 17476
by Minister (Stt.)

mittee on the Bill to provide for
regulating the quality of certain
seeds for sale, and for 'matters
connected therewith vice Shri
Manikya Lal Varma resigned”.

Mr. Speaker: The question is:

“That Shrimati Shakuntala Devi
be appointed to the Select Com-
'mittee on the Bill to provide for
regulating the quality of certain
seeds for sale, and for matters
connected therewith vice Shri
Manikyalal Varma resigned.”

The motion was adopted.

11.16 hrs.

PERSONAL EXPLANATION BY
MINISTER

The Minister of Food, Agricuiture,
C ity Devel and Coope-
ration (Shri C. Subramaniam): Mr.
Speaker, Sir, I rise to '‘make a state-
ment of personal explanation with
regard to a reference yesterday re-
garding certain orders passed in the
matter of Aminchand Pyarelal. I had
stated yesterday that I was not the
Minister concerned as 1 had been und-
er the impression that the question
under discussion in the House related
to the issue of import licences to this
firm befo.e [ took over as Steel Minis-
ter.

I had not been aware that the Pub-
lic Accounts Committee had comment-
ed on certain orders | had passed
during my tenure as Minister in charge
of Iron and Steel. 1 may at the out-
set point out that these orders relat-
ed to penal actions initiated by me
against Aminchangd Pyarelal and allied
concerns for irregularities committed
by them in the period 1856-57 to 1960.
An order suspending for the first time
transactions between this firm and the
Hindustan Steel Ltd. wag passed by
wme in December 1962. Subsequently,
a case was brought to my notice in
which Surendra Overseas, an allied
concern had importeq nearly 700 tons
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of rounds in 1956-57 and had not ac-
counted for them adequately. Al-
though, the advice tendered to me by
the Legal Department was that under
the then existing import regulations
no legal action could lie against the
party, in order to discipline the trade
I took the further step of suspending
transactions between this Company
and also its allied concerns and Gov-
ernment.

1t is rather surprising to me that an
observation should have been made
suggesting that I had reconsidered cer-
tain orders without adequate reason.
Actually when my first order dated
28-6-1963 thut the suspension should
* affect all Departments of Government
was sent to the Iron & Steel Control-
ler in a draft form the question was
raised whether the order shouid be a
blanket one covering both trading con-
cerns and production and other non-
trading units. It was brought to my
notice that one of the concerns was
.a steel rolling mill engaged in pro-
duction. 1 decided, therefore, that this
need not be covered by the order of
suspension. [ was also advised that
we had to consult the Transport
Ministry with regard to taking action
against APJ lines, one of the concerns
in the group engaged in shipping.

Meanwhile, on the 20th July, 1963, °

one of the representatives of this firm
Mr. Jit Pal sought and had an inter-
view with me. I took strong objection
to the activities of his concerns and
advised him that it would be better
that his firm concentrated activity on
productive industrial enterprises rath-
er than on trade, It was brought to
my notice that the concern had start-
ed a number of industrial units.
“The representative apologised for what
might have been mistakes on their
part and made a request that the Iron
and Steel Controller might be permit-
ted to deal with them in the usual
manner as before, I quote from a
letter from the firm dated 22-7-1963:

“1 also beg to submit, Sir, that I
appreciate your remark that some
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of my transactiong in the Trade in
the past have not been to your
satisfaction. I admit that there
have been certain mistakes on
my part but they were mostly due
to the circumstances then prevail-
ing and in view of the day to day
negotiations which took place dur-
ing those days. If any such case
came up t0 your notice, I request
that I may be given a chance to
explain my position, so that you
may have a fuller picture of such
cases.

Nevertheless, I express my
deep regret at whatever mistakes
might have occurred in my trans-
actiong in the past and for any
annoyance I may have given you.

I again give this assurance to you,
Sir, that all my tuture transactions
shall strictly conform to the high
standards you have fixed and 1
shall not give any cause for com-
piaint”.
On full ideration, I decided that
there wag no case for conceding the
request of the firm to be permitted
to have dealings with Iron and Steel
Control and that the orders of punish-
ment should stand in regard to the
dealings with the Iron and Steel Con-
troller. This meant in effect that the
companies could not get any licencos
from Iron and Steel Control for trad-
ing purposes,

In view of the assessment of the
Transport Ministry, however, 1 decid-
ed to reconsider the decision in re-
gard to application of the suspension
order to dealings with other Minis-
tries. Accordingly the order was is-
sued prohibiting the dealings of this
firm and allied concerns only with
Iron and Steel Control.

I regret that duc to a misunderstand-
ing of what was being discussed in
the House 1 had denied that I was the
Minister concerned.

I would like to reiterate thar it
should be remembered that it was 1
who initiated proceedings against the
concern and pended all tr 1
between my Ministry and the concern.
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1 hope I have clarified the position
to the full satisfaction of the House.

Shrimatl Renu Chakravartty (Bar-
rackpore): What Mr. Prakash Vir
Shastri said was basically correct. He
had saig something different, The
point wag that the entire question
need not have been placed again be-
fore the House. The question was
whether he had said it or not. The
whole explanation has already been
given to the Public Accounts Com-
mittee, and the Public Accounts Com-
mittee has made a recommendation or
a statement and it is not necessary..

Mr, Speaker: In view of the present
statement, 1 thought I would ask the
Chairman of the Public Accounts Com-
mittee to make a statement.

Shri Ranga (Chittoor): What is
there wrong in the statement?

Shrimati Renu Chakravartty: He is
trying to whitewash what he has done.

Mr. Speaker: I haq thought that I
might ask the Chairman of the Pub-
lic Accounts Committee to see this
statement that has been made today
and then to tell the House whether
they ought to revise their remarks or
to say something in respect of what
has happened.

Shrimati Renu Chakravartty: He hag
said the correct thing. The basic
understanding of the PAC is correct,
and therefore. this long  statement
should not have been allowed.

Shri Ranga: I am sorry I have not
read the report of the Public Accounts
Committee, but I made myself res-
ponsible the other day, you will re-
member, for making the suggestion
that there should be a blanket order
once they were discovered to have in-
dulged in blackmarketing in that man-
ner, and We were given the impression
that there was no such b'anket prder.
Later on we gathered the impression
that on the intervention of some
Minister this blanket order was not
passed, and also some permission was
given for those people to get these
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supplies for some of their concerns
It was in that connection I made the
suggestion that there should be a
thorough enquiry into the whole mat-
ter. Therefore, I do not see any rea-
son why we should take any except-
ion to the statement made by tne
Minister. On the other hand, I feel,
subject to correction, subject to what
the PAC wou'd say later on, that if
the facts as revealed to us by the Min.
ister are correct, that he has passed
these blanket orders preventing them
from obtaining these pemits from some
other departments, from some other
ministries, the Minister has acted cor-
rectly,

Shri Surendranath Dwivedy (Ken-
drapara): Matters are, I think, more
confused than before in the sense that
the Public Accounts Committee is a
responsible body which has come to
certain findings after knowing the
Ministry’s views on these matters.

8hri C. Subramaniam: No, no.

Shri Surendranath Dwivedy: They
had the full statement before them.
They would not give a finding that
the Minister is in any way responsible
b:zfore getting a statement about this,
and therefore they have mentioned..

hould

Mr, S8 ker: Members
appreciate my point. I am also sup-
porting him.

Shri Surendranath Dwivedy: I
have not finished. What I am point-
ing out is that he has agreed that
he was the Minister concerned at
that time. What particular matter
the PAC tuok into account and
what particular matter he is referr-
ing to are not very clear,

Mr. Speaker: That is what I want-
ed to make clear. I have also seen
the statement just now. He had pass.
ed orders prohlbiting all transactions
with other ministries as well. Later
on when it was urged on him and
tha firm expressed regret and also
promised to behave better, he ad-
vised them not to indulge in trade
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but to confine themselves to pro-
ductive activities. They wanted that
they might be allowed to have these
relations or transactions with other
ministries so that they might just
continue their business In that pro-
duction. Afterwards he allowed the
ban to remain so far as Lis ministry
was concerned and removed the
restrictions so far as the other mi-
nistries were concerned. That is what
I have understood tn be the correct
position. In that context, Mrs. Renu
Chakravartty is also insisting that
so far as the PAC is concerned, it
has made the remark that the min.
ister had relaxed this prohibition
and the Minis‘er himself has said
that it was correct.

Shrimatl Renu Chakravartty: Upto
this point, Mr. Subramaniam’s state-
ment and the PAC's statement cor-
roborate each other, The point at
which they create different impres-
sions is this. The PAC is surprised
that this was done. Mr. Subrama-
niam says that there is nothing to
be surprised about it, for these rea-
sons, My point is that the whole mat-
ier should be placed before the PAC
—not before this House. We are not
in a position to study these things
now,

Shri C. Subramaniam: These mate-
rials were not placed before the PAC.
Let them go before the P.A.C.

ot wwmaR g (fasek)
eI WERd, I8 T &Y giT A1 i@y
wrar # & oo fadew s IR g
afeTr TFEER TN X FH SEAA
F ¥ a o fady i N ag A
A & Az Ay ford qifaariie &
Jw #Y 1 I ez €7 § g% w7 F
o fafaeeT A w77 ¥ aug mwE @)
I qTET #Y I fFar | w@i 9w gk
t Fxr fear, IuF NG w1 W 6@,
wfers gaTIZa FAE v & Fr g it
T T w5 wf xe sec ¥
AT ofcada fed 1 Ta% ae I
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vz ¥ gg ary WY fie sfaceTe ay
wtr argw § oy wamar w0 Rl
fafrer N w o @ fawr & &
IR ITHT AN XA | FEE A
Tk e aw weX e &R
o TEE FIT AT A} gy Twsy v §
W TR ¥ A qfeqs gEEIe whE
® 9t wicfew § Iad N Freed
€ X qF wafa s ¢ fe ofes
TFTEE waer waA frond &3 S it
qET /Y | wW TER § A A w9
foraat wre Frger 31 W ST wEA ¥
sfa sAwr g, = N wd
E FT G QAT T AHTC ¥ IAEY
grereT R

fmgagmgfe wa s @
e g € g AR ag e o
gAY AT € 2 1 A Ao wAo fag A
g am sk g sga &+
RO E adymgan W
o A g ... (wWwwd). . .¥T
AYAT F2A7 98 § 5 w1a 99 98 wFW
g9 a1 aY faegw ST a8 aF AU
wifge arfe gal fafqet qar 7 w¢
g% O T9 T @ QL w97 &7
NI F7aT F 97 F § @ A
M T g qF | 788 FAC A Iy
wH &34 =mfgw
Shri S, M. Banerjee (Kanpur):
Sir, here is a statement made by the
hon. Minister clarifying his posi-
tion. Al} the facts which he has
brought here now, I am told, were
brought before the PAC. I am not a
member of the PAC but I know that
before writing their report or before
making any reference or imputing
any motive to any member of ¢his
House or any Minister, they verify
all matters. You have correctly said
that this should be referred to
the PAC, May I invite your atten-
tion to another similar case? I am
not imputing any motive. There was
a similar question which engaged the
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attention of the House, that was the
famous sleepers case.

Mr. Speaker: 1 know that. He need
not repeat it.

Shri 8. M, Banerjee: 1 am not re.
ferring to that. I only want to point
out that the then Speaker, Shri An-
anthasayanam Ayyangar, referred
the entire question again ¢o the
Public Accounts Committee, to the
late Feroze Gandhi, who was its
Chairman. Then an enquiry was
made.

Mr. Speaker: I have already
that one need not comment
those matters.

said
upon

Shri S, M. Banerjee: Just one
second more, Sir. What 1 want is,
now that it is under dispute between
the Public Accounts Committee’s ob-
servations and the Minister's state-
ment, let there be a Committee of
this House appointed to go into the
entire question.

stay femd (k) wew
wErT, §a oEN qH AT 5 AW
At Ageg &1 A gy @ Y oRR
qz

WU NG . I AT W
fear fr A0 TEAwEH @

shuy fmd : fea =0 @ AN
T 3 wfaal § @ ¥ drene e
§ T & ¥ I8 qEA A wfrest A
et 7Y s 7 & qEd A ag W
& WEH § 6o TEA ww g
af s A wgrt gt ot &, SR
LUERCR KR SRR NI R
e fe ¥ g ofadw & wr wifas
iR grenfs s § AfeT ow I
froge aw ? f5 Wl wERw o
e X § A W w1 ¥ o
W FEan § TEnt gfaw aa ¥ Difee
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& § WA A Arei ¥ 9T By
XA @ E & w9 § I SIgAT
g & v = e e & T WK
ot =t gEgrad  quW & AW @
famgw arw T @ v § fw feafa wy
fgar & forg 4t wEeg T S F
g9 wigw F1 gerE 73 @ § 6
wzA N N sI-wfEn 2 IEd I@w
e <@ & a1 a7 WS It T Afad

Shri Bade (Khargone): The Pub-
lic Accounts Committee is a most
important Committee of Parliament.
I was a Member of that Committee
for two years. I know that whenever
there is such a point of criticism
made against a Minister, a special
letter is sent to them and an expla-
nation is called from them, and then
only a meeting of the Committee
is called and strictures are passed
against the department or the Min-
ister concerned. I want to know whe-
ther this particular instance was not
referred to the Minister. I do mnot
know why Shri Ranga has taken the

wrong side in defending him. (In-
terruption).

Mr. Speaker: Order, order.

8hri Bade: As a matter of fact,

you have given the right decision,
and you have given a right direc-
tion, namely, that it should be re-
ferred to the Public Accounts Com-
mittee, But I submit that ¢here
should be an enquiry into the mat-
ter.

Some hon. Member rose—

Mr. Speaker: Order order. Dif-
ferent suggestions have been made
but the best course, I think, would
be—

ft Tergrer oy (Mwg?) - weaw
e, § g a@ frdg s S
& |y At ¥ qg RS @ W
gt ¢ aife I8 =frr & foalt gt

...
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wous wEw - ww fagd ar g
o T AT Y § IW X T TR
o oEa g 7

w fgrem fag © ofeerw oxrIew
= A o # 3 fr oow A owr
Wi qrEdd faar mar w6 & waew
q% FUT & G391 F 9T 97 Afeq
ag dwuTE AE fram o) oF w1
9 F7% OF FAT T BT TR
1 AW FOT OW I qT TEARE A AY
7o frar offT 5ot o 3 A T e
IJu%1 & argars ¥ § fe =R SwH
are fegr few ag a9 fagdt & 3
o 3% 3o+ foray gor 2 fe & oo
W A FTW 9T WIA AT AGT AN
AWWAT F | R T 7 AW AT
gt 5 8 g ww far & feT g
XY g we I & wpeq £ frar g
R T gw fr e W oA 0
AraTge wrdaATd g o 9y Juk @
aifws g omar & 1 ww A waE gF
RAl & w1 ¥ ¥ g € 3k syl
| IEN U Hw ¥ F fqg @
s fovar 7 g A7 IEwY w9 wod
a1 wg fawmi # #Aw o fen
JaR ofrw fear femg @z ®1 wrod
fedt wrooaw ofawiic #Y s wT
fear ag &1 A% 2 Afwa @ 1w A Ay
v o o1 fere garn gwa
ot faedt & faar & oot e Y
wifgn W& 3w 97 &\ wgArd € @
e

M, : I have already said
that, and I stick to that decision of
mine. 1 will ask—

Shri Yallamanda Reddy (Marka-

pur): Sir, on a point of order.
Mr. Speaker: Order, order. Not
while I am standing, I have already

made my observations and 1 am of
the same opinion even now. The
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Minister has said that all these facts
were not before the Public Accounts.
Committee. We will send it on to the
Public Accounts Committee, If they
feel that they have considered all
these questions, they can- say that.
(Interruption). Orde, eorder. They
can say like that, and if they want to
look into that and modify their opi.
nion, they can do that also. After
we have got that report. then it
would be for the House to consider
whether any fresh investigation or
discussion is necessary in that res-
pect. This is no stage for that.

Shri Yallamanda Reddy: On a
point of order, Sir, After fully con-
sidering the matter, the Public Ac-
counts Committee has given a re-
port. Your decision to refer the
matter back to the PAC implies that
the PAC has not considered the mat.
ter fully. I submit that once the
PAC has given a report, there is no
meaning in sending it back to the
PAC. It is only for the House to
consider it and take a decision.

17486

Shri D. C. Sharma (Gurdaspur):
It was said here yesterday that the
ministry changed hands thrice. We
want to know at whose instance this
grant of licence was initiated, how
it was processed and what happened
afterwards. It is not that the case of
one minister only is going to be re-
viewed, but the cases of all those
three ministers who were in charge
of this ministry at different times
should be reviewed.

Shri Bhagwat Jha Aszad (Bhagal-
pur): I humbly submit that your
decision in referring back the matter
to the PAC opens up a new conven-
tion, Reports are submitted by the
Estimates Committee, the Public Ac-
counts Committee and the Public
Undertakings Committee. The minis.
ters do not appear before the com-
mittees, but their representatives, i.e.
the Secretaries of the Departments
appear before them. The PAC has.
submitted 5 report. By your decision
to refer the matter back to the com-
mittee, you are putting a very severe
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test on the Minister as well as on the
committee. Never in the past has
such a thing been done. I remember
one instance. Under the chairman-
ship of Shri B. G, Mehta, the Esti.
:mates Committee submitted a report
on oil with which Mr. Malaviya was
concerned, The then Prime Minister,
Shri Jawaharlal Nehru, said that
-all that could be done was, the Mi-
nister might make a statement in
‘the House and clarify the position;
let the report of the committee and
the statement of the Minister be
placed before the House and let the
House take any decision it likes. It
was not refered back to the com-
‘mittee. I submit on the merits of
the case, it is a new chapter being
-opened. It is a very serious and im-
portant matter. Let us not take it
lightly. Let all these things be plac-
ed before the House and let the
House discuss it, if it so desires and
take a decision.

st W4 (grE) ;o oF wer &
WEIW HENEW, "9 W1 GATAT & FEAT
AETM | g A9 g § 5 ofers
THEIT TR agd wEgd W@t }
e ofsws gergea +98 ¥ areft
w avT ¥ @ TT o O § gt
T[T AT F aEEg A gy § 1 qfedw
UFISTH FHET TA AIA AN € FAE-
gl & 39 QA 7 fawr FT T E
afsas uwisza FRA Wt W Sfaa
FAFEAr @ IAT W(ET FTA WA
feiie g7 g3 & W@ & w9 19 W_q
& wraa FE A wewr a1 979 A, 1
ey § fr oo w3 wr @ o g ay
IH 9T I AEA A T &) gl & A
sfsqs oFTIzE FRE A1 avfaw JoET
79 a3 F1 fAvm e Ifaq ad g
wWifs ofeas wFEen $7A § 40
- @ AR F T A AT & WY
qTE § AR TOT AT F oY W §
yafau o7 fagrs €13 gu fs aYe awr
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waW R - ww S )

ot qvTwr (FETE) AT
wfRmEdE ...

w.aq ai : v fafrec ame
%8 %gT wig @ § 7

Shri C. Subramaniam: I was never
given an opportunity to appear be-
fore the PAC as far as this matter
is concerned. It was said that if the
Ministers want to make certain ob-
servations, the option is given to the
Minister to appear himself or
through the Secretary. 1 was not
aware that this point was being con-
sidered by the PAC at any time.
Otherwise, I would have certainly
placed all these things before the
committee.

Shri Bhagwat Jha Aszad: Sir,
when a report of any Committee,
either the Estimates Committee or
the Public Accounts Committee or
the Public Undertakings Commit-
tee, is prepared—I am giving you
factual information—the draft report
is sent to the Ministry concerned for
correction and only after it has come
back from the Ministry it is pub-
lished. Therefore, this plea cannot be
taken.

Wt TReTMeE . meE TRRE
|15 @y afafg w1, oY 5 9w
BT AY ST & forey ot "aren & AT
Y fdy 78 ¥ | ag 9 g8 ot fEx
TFe w8, I qgT AT WA
T KK F v F E ) @l
@ arag § I3 Ny |y faoia fwar &,
T AT HT & | HAl AERT & g
®1 q7: 3¥ afafa & avm Yow = ad
oz g fs Jawy oifua fear amdw
fr ag ¥& 9T EiE F, wwig g
fawre A wxw OF | qA AP ®
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s fagagaa fmrar @
safar s M ¥ Tar gy At
AT NfEQ 1 AW F TEA w6 W
WM fT g q
T 3, AfHT U qrE F ST T ¥
W TG AT §, Wi 39w
@ 2 | 35 R &7 Aq sfa-nve
W AFT Y| @ T TN T
afag sww ¥ wan §, IEwY ww ffa,
T IEET ¢ AW T Af6T )

The Minister of Iron and Steel
(Shri T. N. Singh): Sir, I would like
40 make a submission in regard to
one point, and that is about the pre-
cedent in such matters. So far as the
Public Accounts Committee is con-
eerned, I remember, there was an
occasion when a case relating to the
Defence Ministry Accounts was re-
ferred back to the Public Accounts
Committee. I was g member of the
Public Accounts Committee and also
Chairman, and we considered that
matter again, So the precedent is
there when such a matter has been
referred back to the Public Accounts
Committee.

=t TR : 9 54! 7E1XT &7
FMAFTITA Y | T A A g
oft wy fomd : A 1w qwr #9
SEAT F A § 7w F o7 Wy
g T & @ W F o A
¥ WY ger ArAT wifgy |
Mr. Speaker: I do not find any

difficulty. There is nothing unusual
in what I have done (Interruption).

sitay fomad ;o AT Y T A
N g ¥ A N A9 JAT AAT

anfgg

Mr. Speaker: In the normal course,
when the Minister says he had no
chance, let the Public Accounts Com.
mittee look into it. We are sending
it on to the same Committee. We are
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not doing anything unusual (Inter-
ruption).

Shri Ranga: Sir, I only wish to re-
mind you of the request that we made
the other day, and which you were
good enough to endorse, that, apart
from this matter, the whole matter
of the way in which these licences
had been given should be taken up
seriously by all the ministries con-
cerned, and it should be enquired
into very carefully.

Mr. Speaker: That I have already
said.

Shri Yallamanda Reddy: Sir, I rise
to a point of order....

Mr. Speaker: Order, order. There
is no point of order. I bave already
given my decision on that,

1143 hrs.

RE: NOMINATION OF CHAIRMEN
OF COMMITTEES

Shri Hem Barua (Gauhati): Sir,
may I draw your kind attention to
today’s Bulletin Part II of the Lok
Sabha Secretariat? Last week, Sir,
when some hon, Members of the
Opposition, like Professor Ranga,
raised the issue in this House, that
you should see that some Chairmen
of some of the parliamentary com-
mittees are from Members of the
Opposition—]1 am glad to tell you
that Professor D. C. Sharma also sup-
ported that idea on that occasion—
you said that you will bear it in
mind. But in this Bulletin I find—I
do not have anything against Shri
Morarka, I have the highest regards
for him, he 1is an able and hard-
working man—you have been pleased
to nominate him as the Chairman of
the Public Accounts Committee. I
am drawing your attention, Sir....

Mr. Speaker: It might have been
notified in the Bulletin afterwards,
but the orders had been passed eqr-
Uer.

Shri Hem Barua: Are we 10 under-
stand that in future you will bear
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thig in mind that some Members of
the Opposition should be nominated
as chairmen of some committees?

Mr. Speaker: 1 have already said
that.

Shri Hem Barua: In the same
bulletin there are twg other nomina-
tions to the Press Council....

-

Mr. Seaker: I have told him that

I had nominated him earlier. He
should believe me.

8hri Hem Barua: That I believe,
but in the same bulletin there are
two nominations for the Press Coun-
cil and both are Members of the Con-
gress Party,

Shri Shinkre (Marmagoa): Sir,
you had only said that you would
bear it in mind in future; whenever
a chance would occur for nominating
or appointing a Chairman of this
Committee, you will see to it that
sometimes Members of the Oppositiun
also would be given a chance. In
this context, having appointed Shri
Morarka earlier than thig statement
of yours, Shri Hem Barua's conten-
tion has no substance.

1246 hrs.

DELHI ADMINISTRATION
BILL—Contd.

Mr. Speaker: The House will now
talke up further consideration of the
following motion moved by Shri Jai
Sukh Lal Hathi on the 14th May,
1866, namely:—

“That the Bil] to provide for
the administration of the Union
territory of Delhi and for mat-
ters connected therewith, as re.
ported by the’Joint Committee.
be taken ino considerdftion.”

Shri Madhu Limaye may continue
his speech. Time left is 50 minutes
. o wq fewd (§AT)  osw
T, W T HA N F qqdw <
ot fawefy st ffdae are Y Al
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at area ¥ folr ag f7 oF Wt &
fe mmar amAmr | s # Rt
wofEar § 97 ¥ ¥ v B FENY O3
fewet warraw fadas gaom A 4

rew AT W< GA qA Farfeat
g1 avdw & fay oz fegag =0 }
fE yer ¥ g = g€ ow sfaffa
am ) @ favys ¥ dade w g
oY1 W H wfew N wf 2, A
g ¥ S 3 wvor av o g 8
afafafa awr =1 fmto @, fsa
arq gra ¥« fawas ¥ a2 wv Ay § s
oy wfaffe qore & gro AR
foy 9@ | g A 1w fadaw % a3
saeyr fF f5 N A-aeEdy A E
I & AmwE fear e, AfeT
AT FWET WA §, I TR
T A A AT FW W wftree
WY TR WYY grq A Far g §
I FETRETEY FT IHET 9T, aX
wiw o sfafafa awedt & fofe
X w9g gAW ArAae wfafafad s
T GHET A FT I T FQX Y|
¥ e 3 Y wre & v gy Seaifas
TR 8, 8few ag smmmamfaat sy
uRE HrEY § W I§ ¥ I9 ¥ Sreaw
W T I AT W O qwEd
' AMIE w7 wEw e
¥ faar @ 1wy & @ TwaEh &
fagrr w1 N fadw w7 T §
Wk I s g e ag mew ot
T a® W ¥ gErfae w1

wrRE ¥ gad wad ag § fe
I & IO NG [AF F W= 9
T € g e wfafdfwawr F gra &
@ afrardy gfearc wfers QX g
6 FT T ¥ W) 7, W
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& qT frgaw @ 7 | | feed
F W ANfee Wifew WA o W
toub g ¥ o AN whgwrd ¥ X
or wfoe it ff /M Frw wE
& weamet o fa=me w7 w7 quy wrowA-
¥ ¥ F9-NY 9T woed fawfor A
wr ufawr W FRGfaen wifawr w
WA Y | AT A Y gl sy
o Y wefay Aarfee wifew T
Taar # @R WY sfawTe s qwr ar
far s M A R, ¥ W
Ao wifew w1 faegper T e
Lo

o g ¢ fe s dfaw §
TR HTH TTAIR TG $< ag §, ofew
I qFR 7 ¥§ TH Gfama w1 agwn
g @ w oawg ¢ f g fed &
arfonl 7Y ¥ W s g3 frdaw
T W w9 T v S wfaam
& At ¥ @ T A & Awew ¥
st wfgwx § afaw @ g
F

frad a8 WA § fe e
wfem & a1 W@ wA F g @R,
I §EE 97 gWWT g wEw &
e fear arr 2 1 wfew @@ o
sHmfewr *1 Hw AT g, A%
wiiwfer wifeds, smor w9 A
wiEeTT ST 38 ¥ W A W aw
21 wwwt fed a1 & St wrdarfener
T T 53w ¢, I A 1w 9, W
N FEE T [ w7 A
A w1 wfgww ITeT /A 1 AfeA
g W w3 & fad dare Ay 4

o Hrg Feaa § s -qfeer
e }, we-HEe g §, Suwr wfaes
afabefs s ¥ wir @ov 8, ¥
¥ 3 grafas Sfaea w1 o gkt
fomr §, Jewt W wred we ferd )
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fox wgt aw @2 w1 qrfes v@
TaTe &, Arafae wifes 1 ow =R
g @ g 3 & aRe W uRgfer
wrfaat & St % wfatfae @ & f,
% fa¥ 9g W & ¥ fay
RNy gk § 1 9] 99 qfaely
¥ & fod wiw 91 ARfeT wifew
RN R Y, IE A @ AR
gfeE wET W oW AW W
% fear & | w9 gy fakaw ogE AT
FATR ATHA T4 AT 4T, & 8 O See

mmmt,wf@iﬂmﬁ

i
3

AT At TfTY wF ¥ fr o Wi

s ¢, #ﬁwtmw‘t:ﬁm«
% ¥ T3 e wa tfaew @1 g
g T fadelt wrws & @A gt
oft ko ¥ W W wwT wm,
In% wTHY gg feeet A0 gw g, et
& wwe Wiy, I g e g, e ¥
sk w1, I TRy o q#Y 1w o
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Thagmm @1 § 1 W W WY
ITHT AT TifEy f faeelt TTomaTY
w1 ey YT A § ) ATEny A e
Ay wgd ¥ AN qrew g, v et
AR amEIfaE Y S adEar
® WAt & 1 ag faen & Amfont
i g et & ? @ Ao w1 gEen
HTERY 9T gWT av W9 Fur Ay § e
qrewr & AEfeRl ¥, @ o Al ¥
T FY AT &, G avd & | fae
TR & wEEAr fEa s IR
mavgﬂa’rﬁﬁwsrﬂmr&ﬁw&
& grat & " An, @, e a2y
ATHFAN & ATHA ATER! AG HET |

fae™ are, seger wdew, & Afw-
TE TAT 4T, A TF THTY A € WY
TTAITHY qT W FAHRIAL T FT AAH
WY agh g e f o ke arfaat
A fefir 7ggE & aww 9@ 9% gwen
forar A IR-qiw sT@ At AfFAwE
F A FQ FQ@ TR MW, FEAA W,
Ffer dfme mgx § ww arfemt
Y Ig wgAT & @y i fawn o
% WY of @, yeaw g, Afare
¥ qur adt e, fomer w1 7 &1
TET AR 7 gHT @

=it fre (FTHwita) ¢ FaAT I
atfas wfewz far 1@ 7

ft Ay femd : AfFT e
ANFTF R AT agi AT @ W
A ¥, W9 6w a@ 9T B F E

fest TwEEr Y 3g w®{wa
g ¥ 1 arfaT g% TEWY ST X oA
nfed | afz w19 Sx & anFd A Wy
g AT HIW Y o gy O At
THAT §, U a9 &Y A & fay awp
g &, gwd g o fred gu o g,
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JAHY @ AT | FATE WY qerEar
F JgaT &, Nwqa W AT §, WA
o % Y & S IR g Y
T " 78 WY a1 R e Rt &
arifonl F1 waw? 3 fr 3 woe gewa
T, 39 9T frgaw s@ Afer ag
T ot mrge &Y faar § w91 SEwT daw
g w1 § f fawelt w189 ¥ "R
oE T ¥ ) THE 0F g@Q
For 3 WY & fF d0T AR ¥,
= T A AHE §, I FOHA § S9N
auT N A@ET A SEEEd ¢ fw
A F g8 aTa w9 gy @
e & wfafafa awr &1 37 FOO
3 A wiE F A ¥ fagra A
¥ foaar 1 @i wfafafaaqt 1 aowe
F4, AFEA B WY ATANT 26 1 ATy
arer a1 f& w9 A sifaer
TE I ¥ A, AfFT Ao 0w g
fagrr frerer o o wed =1 f @t
FgT WY oW FaT 3, P 2 v
¥, wF W T & ARt w -
aifas wfas 8 faey | wfer &
wowar g s mgad § arew 3w fagr
F AR A I AG =T

A9 Tt &Y A9 gewifag) &
# ggr or w faw s g g
oF aw qfmEea & X Afay o
qHAT Y qowT E, OF wErEr §
ATy N FArer W TowT B,
TF #AE B Ay S sty
N T | T AR A & auwar
fe fadre +3%Y & o= fa=e fear
T T | ARTEREN R faerfaer
A M fFaa ydraa s § @
g e faet d—

“The Australian capital territory
is ‘administered by the Depart-

ment of the Interior. Legizla-
tion for the territory is enacted
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by ordinance by the Governor-
General-in-Council.”,

afs ae ag wefaar & W@
fras ¢, Sedggac k¢t fw
wrefaar # Ty FT GART 949
¥ e 2w IEN SEsT, 9% A
T7g fad, ¥ 80 T E | W fen
® 9T WY ITEQ 2 § A v
Tz @At wifgd fF agt Faw 80 g
& grardy &, e feehy Sy wrardy, R
q® AT GiwE T8 §, Afew 40 T
F v g AR feeet ® Agea-
Togd v & A, A& FAW ¥ 9
NATERE L

sft vy fomd :  womw W, R
ox feq a3 T 3, ¥afoy w1 a9y
37 fafod

oow wgRw @ oA fea
I fomr o awar

ot #q femd : O famz @ o
Qfal & o= firme § @ FT L)

feeelt Y marft 40 A § Wk
WA WY A 20-25 AT B WK
foe dnfad, sgifs faesht Y wrardy
[ AT | wE AW {§ WA,
afef QA9 & 2 ¥ SE-rdT weEr
oo g, A wRd A W gy
Y qorw, e W or Y ¥ &
yifeT & wi® WNF WA @QT
g 1950 ¥ arfwrre ¥t wrarYy ws
s oY, 3f69 9 a1 ¥ I FAT-FOT
a1t @ o ) T ¥ 1 7o faA qw
wxT of @ 5 qEE & ol 9
= a1 @ g, A9 "y gd
v i T OF gAY avqar Y feafyy
# qg = v & fowst saaa-fafammee
g AR § | W I-OT Aear ¥
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wft T@ ¥ w9 W 6 AfaT,
* ot T &, gt o AmT g o
¢, 22 TEETAT AT ¥ gTT ¥ o §
R & AT SHFT R E 1w
feweht, wewf, wwwear ¥ 2, wgr agt
I frma &% gg & Frearem, sgrarfeerd
o gt & xi W gfafawe s
* gu ¥ A wfewz § 1 N qe-
arferert & ¥ gu ey & AR WA
muferd yfa @, waw ¥
ST % g Y WY g

a3 A & o wem, g oft A
I fawam, Jop ot ot 461 g€ &, I
T w3 7 IO 7Y, A e
T Ty AN A E & T A A g
AT | GART A I Wy s R e,
arw ¥ wrgfaee, amfae mt v
Ty el ar A sfafwmardy
e §, Ik A Ao-frdry w7 @ E
quzT At FAvA & oF T wga
@A § | 48 O wEraw

"eraa &Y avaqr
grar w1 @ !

AT QO T F1 AT AN WA § 1 dw
# O JrFaaT AT gREa wY wew F
F foir arga gfew i & arg mmt
fisar | gt St B wo aTvErem
Moy .

mhre .

ot sermfic met (faoete)

oY wiw w1 AT o fearé 9B
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2, zat * wiw w1 faawr oY faar
T é o

oft wq fom® : gwaT o wEAY @
1 et & A faw T e
R Y FAT T AFT 29 F 19,
TF FOWQGS T6 & 99 T v
o1, SHTAT I F1 AT G4 F7 oy wifore
6 1 ofer svew-faoig # AT
ANT ATRT 7T fag e 4T wrE w7
amge ot RE 1 X guET O F Tg0 7
wTaT §, ot s § 0 e
& wger wrgaT § f6 widw & weew Rt

K v gfeam@r wfiwar § & aven
¥ oAl § dfew ww & ww
N arwafar wiear £ i

F fomm sy g ¥ & o @Y W
frareymr w1 marer T Y T oaEa
T gEFT B o W Y wfed o
Fae W T AT €1 g F fAv
g A o faFT FRA I F AR
IaY e feard & fa faidy <o v
¥ AU FF W A W TF LW
gE  WR Ad 1 Aew § a9l |

st st e (TXWM)
oy "oy, feeRt gwwme aaedt
fagaw w2 qfafar & g sq g &
frarod Sufewm 2 9@ T MR
afafa & dory 1 &9 €@ 93T H g
a1 & IF quy A T famsgq 9%
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ZHT 91, I ANG A 7 T whE &
& ff AT wT A T T qw
ar faqer & 2 o @ E

w faw Ty g faar aw
FME A o & ¥ aga
ot ww fa=r & grafag 48 § 1 faey
¥ da1 gwEa @, dar fr e e
¥ qWTT 8, &7 @Y 4T A€, T A 6
a5t oT faamz 32T g1 § 1 TB WAEE
73T TA § 1 wga § e faeelt ¥ oY
FY W Tt ¥ faum @wid @ AR
Afawea § N fr faam qum & sfa
e &, 37 & fage 9w @ A%
dfasza @ o fa faura awr & wfa
IaEY § | 0T qmT T o faw
ufeaa fear £ ag 3w oo faeg @
ot fmaafa y
a1 Wfezr wefax @A s oY
% g OF qemewT fafa wE) v awdy
21 et Rw F ww ¥ fomy Wt
WY faigs ™ Ao & qw fEy AR
ar A T W FRAT ST I wEEw
F faame w7 #7 5 wfae 4 sfwre
&M | St 38 WY R srdfaw
T g fawifow &7 g A ara
AT F AU ¥ IR FEA 37 59 WiE-
w7 grr o1 Sy fagaw fest w
waw ¥ wgr 97 fawrod dw aw
f&d 1T I 9T wWH W W W
afrwrc g 1 TEfag w1 A
g &1y TE AT E

g 3w ¢ fx fagea & &1
S F A & gerAfaw grar frar
ZUT &, WUAT ®TH o9 FH & g
forer go & 1 faeeit SRw oy sramdy
AT 30-32 W@ ¥, TE ¥ AW WY
e & fe forg a7y & w=r 7% Swnfaar
¥ ¥ fawr wwrd @ & 0 § @
aceg ¥ gzt A\ faury G990 30 D wQ
o ag Wt @ faaw Sowfew
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o 3, I w, A e Al A
oY 9T @Y | FHT qETT A N fw
/T & WA Sofeqy fear § & qwen

far e Wik Y wfawes g ag faw
avr & wfa IoEEtE & wame
Fada w7 g fggem & wi Wit
= fow s & yowifas wiEE
fadr gu & &7 & wfew< fooeft amal
= W fad | Afew dar fe IR
FLHTFY G F qavar aman § e faet
fegmm & w3 oW agt
ST TF WEW AT a7 § WTEA wd
&1 IaH A7 ez &Y AT F g4 w7
oYT W7 AT &0 | A9 ¥ qg
fee & faa a7 TwEY O aw W
i ¥ I9% FE H A SH A
arafur P AE & s F oagar
HW g ATET F@T A7 A AN |
T fe d geal M IT 47
AT & FHY & wwd yofeqa gy amr
*ar a1 | ¥ wd &1 foamancer
gt &t fresft & ot farr awr &Y g
9t JeR o 7 frar qar gy
forer are-fawrz ta fadas o= gar §
W faw fagma Y @ fagws W
s afafa & ggd £Q@ 79w q= faw
Ty a1 w7 faw €9 § ag Ayt F e
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T wmar § Wi o faw & A A
fagwr a1 JawY wgt W W e v
a1, FawY 3w g & qewar ¢ fie Rl
o 75t ) W vg W e & e
0 W W A b oo o)
Ty § W A & e g e
™ W A e sl &
AT LY FEN AT ST AT L.

oft g et (arw fawt) 0 #
ot & &g wET wgw § e
qiw @™ ¥ w27 a9 g o1 wfa-
e qr o oY A wrew W R e
g arfieT gyan 6) 5 etz v gfear
o feeht oxfafrdoe & w=w ai
TATATE gOT ¥ | TF W s A
g

ot o e © A g g
Y et aErd Ay § A dfew
s afufs & amex o q@RE wmar
IAN AAAT FEE T w9 qgt
2 gud SR wor qwE F w aaw
v foeaT g1 37 ¥ A ¥ SHE F AT
aY AT Fr FA ¥ fAw wg @
I FqTaT &1 5 | qa@Y A &=
& 9 o g o fen oefafagan,
& M AR @ G0 9,
37 A & fa=ai # go dad g1 v
a1 gWrar F ey d fr oqmoa
¥ o " amwerd A A
J& § A7 ag & AToA o

& g w7 @ av fE A wifew a=
agi Jorn ar § IR & qwwen g
W fam & 1§ s aveg it §
Mo gdr &y a oW
@ fx ¥ @ A w7 v fawrr wC
fr faelt &Y a7 A T 1 oA
g wraww it gen @ fr fedy
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Qe wear w1 famto fsar o faeft &
far forw weqr ® IE¥ W s
wfase fad o aF A wfawx i el
# FfaeT FrEfaw w oy w @R
TrrET faue aar Wi R i ¥
0 deqr E F fog SefawT
o # fagfe o oma oY e W
dofaw THY 97 fa=re st o faeelt
A T F T A T g AT A
FTHTT T M 79 § I9H WA T OF
oot g foeelt & Ay dame &
forad I dear A FF T F AT A
fa<ita sfawre §, & fawr &%, 42 wfy-
s frer a8 R fF s ®) oy
e &1 & wwwa g fr aoe ohg T
T q9T FEk o wiaETe A gu o
aeqr w1 famfor @A =nfze fred fr
FHT GETC F GO I F15 qqY
T 7 o gafaw el @ fas w
w7 faar s anfge & sdve s e
¥rfre Frefaw &1 v fFar sng
W) q9 qF IATUHT I FAET AN
T IgET food @ w1 SrEh W)
AT AT §7F WY 39 ) faae &
*rE dar I fAwT qwar d faed waT-

FEC ge & ag ¥ g fF
wmﬁ;ﬁﬁaﬂﬂﬁaaﬁmﬁ
Y qeyr A & § ot f
tm”rn‘wrﬁ,mm%’ﬁu

s faie g e &

a aft 7 owRd | el whwd @
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ewie & fod oF AadY T O wAw
AT wfgy

e & Sarar a9y Y v wEav
g1 3 oY fadaw AR A TR
frar mar § W A< afafa & umav g,
Sel g A qER Ry g § 1 s AR
TET HAEA FIA A T ATEAEEAT ),
R 7 15 B1° ¥R dwuT f2y §,
% o AT weedl & W fad g,
IT AT ) @FR F@ @ fqaas
Y q A ey Aq wdw R
fore e sife 1 @ @
W & 39 F N FF §0 e
I, AR fax At faa s |
sy fF faet & &Pt 1 somarfas
Y ¥ R afew [ & fay = e
ST FFAT & | WIS o dfaee g
¢ I9% W e fAy Euew &
Y gravwar &) OF sfawe 2% & fadr
A SN Sfaq Fwga &< 3T AhEY )

Mr. Speaker: Shri Kandappan. No

member will take more than 10
minutes.
Shri S. Kandap (Tiruch

gode): Sir, I have gone through this
Bill very carefully and I also listem-
ed to the observations made by the
hon. members over this Bill. I am
constrained to say that I do not find
any necessity for this kind of a BilL
According to the long title the im—
tention is to provide for the adminis-
tration of the Union territory of
Delhi and for matters connected
therewith. Delhi is already adminis-
tered by the Delhi Municipal Cor-
poration and they have got certain
Acts goyerning the proceedings of the
corporation; they have also got the
Delhi Development Act. If it is felt
that the government does not have a
sufficient hold over the administra-
tion of Delhi, I think they can suit-



17505 Delhi
ably amend the constitution relevant
to the administration of Delhi instead
of duplicating and multiplying the
administration machinery by bring-
ing in a measure of this kind. The
government' seems to think that by
simply creating and multiplying the
institutions they are doing

solid and delude themselves that they
have achieved some thing very con-
crete. In fact yesterday, the House
has been entertained over the de-
magogy of the Planning Minister for
half an hour,,(An Hon. Member:
Scholarship). Mr. Asoka Mehta, the
newly baptised Cogressman was till
recently one of the stanchest critics
of the government’s policies claimed
that they had achieved remarkable
sucess over the past twenty years.
What they mean by achievement is,
1 think, simply proliferation of ad-
ministrative establishments like this
one.

After saying this, 1 would like to
say a few words about the clauses
in this Bill. It is regrettable that
there is not even a semblance of a
representative body that is being
eonferred on the proposed metropoll-
tan council. 1 find, that apart from the

49 elected illors, Gover: t
may nominate not more than flve
councillors to the metrop»litan

council. This is a very strange pro-
eedure. Why the Govrnment should
nominate for the Metropolitan Coun-
cll, I am not able to appreciate. Shri
Kamath, in his Dissenting Note,
points out that the professions or
the minority communitiegs or the spe-
clal interests which the persons no-
minated on the metropolitan Council
are intended to represent should be
clearly specified in the Bill. 1 would
rather say that apart from specify-
ing them, it is the Council that should
get the powers for co-opting mem-
bers. That would have been a better
procedure than that which is adopted
here.

I would like to tell the Govern-
ment that this fs what is being done
#n Madrag with regard to the civic
bodies. We have a rather healthy

VAISAKHA 28, 1888 (SAKA) Administration
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convention; because, when the Oppo-
sition Party which is not in the
good books of Central Government
gets a leading role in the Metropoli-
tan Council, with a narrow majority
of one or two votes, the Government
could easily tilt the balance by their
own nomination, whereas if the
Council gets that power to co-opt
-members, they could have a safer
majority and they could be secure in
Position to carry on the administra-
ion.

Then there is the Executive Coun-
cil. T find there is one executive
councillor designated as the Chief
Executive without being given any
powers whatsoever. I do not know
why this adjective “Chief” is being
added to a councillor among the four,
since, I find from the Bill that it is
the Administrator who is going to
preside over the Executive Council.

Then, practically, neither the Met1o-
politan Council nor the Executive
Council—I could find nowhere in the
Bill—has a mendate to supersede the
Administrator. The Council must
only confline to giving suggestions;
they could make their observations
and submit them to the Administra-
tor and could do nothing about it. On
page 10 of the Bill, clause 24(1) says
that the rule made by the Adminis-
trator shall prevail. So, there is no
mandate given to the Counci} to do
anything superseding the Administra-
tor. On page 5, clause 11(2) says:

‘IThe Administrator  may,
from time to time,
(a) prorogue the
Council;
(b) with the approval of the

President, dissolve the Metro-
politan Council.”

Metropohitan

He can prorogue or dissolve it or do
anything according to his whims and
fancies. So, why such g farce of this
Council is being constituted for this
metropolitan city, 1T am unable to
understand.

1 would like to say that I should
not be misunderstood as saying some-
thing that we do not appreciate, that
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there shoulg not be any new institu-
tion or some changes in the metro-
politan city. 1 am one with those
who want some changes in the ad-
ministrative set-up of the metropoli-
tan city of Delhi, but not the kind
of vogue institutional changes en-
unciated here; I want same basic
¢hanges, keeping in view the federal
character of our country.

There are quite a number of Indian
communities living in the metropoli-
tan city. I wish the Governmecat
should consider about making sone
provisions so that all the communitics
living in the federal capital may feel
at home. They should be made to
play a constructive role in the civic
administration of the metropolitan
city. There are so many ways and
means to do that, but I would like
to mention only one thing, and that
is, with regard to the language.

In the beginning itself, this report
says that the Committec are of the
opinion that the question of language
or languages to be used in the
Metropolitan Council should be ieft
to be determined by the Metropolitan
Council itself, and that it need not
be provided by the statute. I do not
think the Metropolitan Council will
decide something in favour of the
minority communities. Government,
I suspect, is not honest in what it
professes to be. Apart from giving
place to Hindi, Urdu and English,
there should be scope at least for the
major communities like Tamiliansy
Bengalis, Punjabis, Malyalces, etc. to
have their say, so that the adminis-
tration may be in direct contact with
the Public and there may be fair-
play so far as the pcople living in
Delhi are concerned. The claim that
the cohesive force of Hindi is need-
ed for the unity of this country was
amply disproved during the recent
Indo-Pak conflict, when this country
rose as one man, from Kahmir to
Kanyakumari, to resist the Pakistani
aggression, without the so-called
cementing force of Hindi. 1 would

MAY 18, 1986

Administration Bill 17508

urge upon the Gavernment to beer
this in mind.

With these words, [ totally oppose
this Bill and request the Government
even at this late stage to bring a
Bill which would assure a durable,
suitable and proper federal set-up
for the cosmopolitan city of Detlhi.

o e fay fag = (W99) :
AT weaw wgEd, & §% AW
qToE T AE &Wr &Y ¥ay A i
@ g | Ug M AEER qfwg w7
fadus qrea &y gur € f& ag T
arfe, AT {ag S T @ oy
AT F IIT AT A FE AR A Ay
ot T W< w1 w wfaw @ 7
Ao i 6 A ? ww ¥ aw dur-
faw & & 53 o Tfgy o7 @ o
fer srdwfol .1 afemvew wfig
Iaw 57w g & ? s ar
Teafa IRer g o e & T
g wxeEht & gre § £ qon A 7
At | W aRg & AT g qa
W wifew & wwer & amw @ A S€
R ¥ wxr oiegfea T A
1Y d1ZS T AT wifaw I @
et § 1| x® fow a7 durfaw afase
e 3 anfem

w gEa A~ ag & fe faew
sferR g T fr @ & 1 agar
§ a%a ? fF dmvaw oew T e
2 f vl fwr & et @ 1 g SEw
faw @1 wfggr sgrme ofceg w1
€ v wifew 7 fiv @ o fre A
& X wgEr g wd fiw A T
BT &% JW1, WErHT afoey W guY
T & qavg oF A, a9 Ay
afedt €1 4% w7 AT FCE T
&, fox gaa mgeerc afceg w1 @) wk
for fwa Fw-awr w1 @, @ g
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& FE gt s g ot i @y edom
e W & fag T faom &
#1 gTeET Y A 98 S ara & fE
wfm W Tw T w@w o e
w@ & fog ? et W s e
ECER GRS E R R SR 8 G
foar w7 ? Amg € F WAt & Fax faola
AT AT Td ww Wi F A #
At aw T w0 R, Ay oE oA
AT 29 § $ET TTHTT ATAT AT 2\

& G ATATG AF FFAT ATEAT
) feet &1 amm @ arar § &1 g
&g afema goed aar § | faesl
o% garq A d61 @Y weeew & AN
™ Wit ¥ W 3T W e g
¥ | urroit vy fowd & fw o W
& qar qw war AfET el wr Al
W AET | WG KT R A AT X
¢, ToRaE w1 9 arw faete @
GFE NTRY &7 AT q¥ae9 SWTg J &
ol xw fawrer A feeeh W wvw
g ¥ | v B W ae & v,
wrf w A ¥ v, © qag e A
o, # I qudfer At v A A,
# AW HgEW ATH AT E, Agww @
% W, gwa oy & 3T gAY,
et # FETar Wi} f6T ww ag 98 W
# fo faeeft arelt, g @ #9 €1, 4w
7 @, gRra agt §8 T, g afas
T a1 § feelt & 1 AW At s
WEIZY, §RE §, TH ATAAIT WHT ATEA
T a7 A g gk, § wwar §
fr aroT ATgE F AR Al w1 qgTer
& o fir wHw & w7 o @I AW g,
Ia%1 w9 ¥ foo pdfmfa & an
@, T N g oawm & T
wg ag & fx Feet i Aty o )
Al @ 3, feeit ToaT & A
T & WA T qw dafas
wfawre frey ofgn | k& s W
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TGt B fage vt afeke &
R & frwelt W ot fir® | goeTe gl
2 fs ag ¥ *Y Tawrh A, WA
& f ¥ ¥ oA § oo e
¥ Wi faest o Iu® arge A wand
& wg &0 Feee ¥ ¥ AP N
TR ¥ WY 6 fee & wy q@ W
A | W I9% w7 T e
T wgd & 1 oY g forady Y Y gz R
wgr P fresht o el wdy | 3aE
feeelt & cfirgms &1 @Ay AW | 7 AW
firast AT aTET & wrkAweTo foeet X
o o\ /I areT A W W At
T a7 L gy & Y wveT x@
faedly wft \aY 7Y | W Aw & o
FH TAG OF WA K TR Q@)
FFET FATR AT & wx7 FW W WY
WY ot A AT T 9 ) fw WAy
whR W £ 1 YR 7y WA fe feel
qwft wrdy, faeger oo & faely woft
" g | QY arr ey, ax Resht &
e & uo) aafuwar ez woavd

U ar s 2 e oot W QX
fmfas . wigwrc foert wfag, @
darfas wwn W @ o\ gu e
&% g1 faad f foeft d% ogwr @,
O #1 oa% Ol g e W Qw
gfma 77 & | wwfag w6 & @y
Y arfge | 2@y g wfwsra &

wt Wo W o g (W) |
oo AR g X e o g A
aff ar 1 AfeT v formdr oft ©T1 wrvw
g7 §T & gu-w1 O sy aqrat o gw
9 wvAT @ agi g &7 W
stfeggnar i IR ofr L
3qq & wgaa § o0 oWt oY AT wré i
wren ot gaw o & som § fe
mﬁzam‘rfﬁ#ftﬁﬂﬁl_
fawefy wft & 1 W freeit oft § WA T
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[t 7o wo gTETAT]
WY 77T ST AT AT g § Pt AT
2 giaarar wd & areft gw ghaamar
& fFRORAY, .

=t o fay fagrat : wx o
a1 & wae W 3w fag

ot W o W o PRI ;W WA FT
W qar g9 &7 #Y a0 v & gwwar
gfe ... ..

weRq W © 49 1A Ay
ety frami s ga iy

[ ot gt frey s (i)
U FTqATg fma W dw g

ot & o W o wATATAY : AY & qHwAT
¥ f ag aga weer gan fr faeet v
wg gfam & frar & ol Wik 7
T B oY AT gt WK et W
Wt wrem an fe d@ gat *zw N
siigguaa maRe faet § A &
T WY el ot g 3gelt o ¢ SEA
oY & T gEw A TR
% gfeEqT SATAT Y a7 T FHT
g dFTH)

IqF qoTT OF FEQ A A
FEt § WX ag v e fr ooy
wredgamm aar oy faad Agla
AT AR WX N AgwETw T
¢ wifs ow a% 3z T A €t aw
qF qg 1T J00 AN O gy W #
g1 wrgan g 5 ag ww feeet w
FareTa qaTaT T § AN Y " B
wg wman @ fr v v e few Al
SIF Afeq FNfaw s ¥ qafag
w1 fee fe gz x@ A faw dhie
T A Fqifn 3T Ow sfreifad
Q% qrigfon wtfaw ag v g ? few
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iy # =7 § WX o fmr & ag
frpar 3| fanmm 7 WY aTO® FET
w1fge ag uF dar va faemar § saa
ariw wT 91fgy | fET T ww
gfear & 1 feT Fga § uF TawadT
Tarfd W § gafon @i dagar
wie g wreT g | T vea g e ug
saret fae aF FA A W A ofwu
o I W ag W S A1) oS
HCHT FTH HLAT ATg § ag WY A
grm | AfeT 4§ I § w1
w3l § 1 AT IEG W aff ar g fawr
N @ qOR ¥ T T A A AT |
WOF I ITIAE | WX &
awwat § fF g fawr # arfew fon
I o fRT wome adte Tt
N §5 7T F1§ A gaaw o= AT
aifgq | 99 A8 TAAT Y FAT AT |

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Speaker,
Sir, during the course of the debate
several points have been raised by
hon. Members. I would broadly
divide those points into four muain
categories. The first point was as to
why Delhi should not be given a
Legislative Assembly like the other
Union territories and if there is a
Constitutional bar, we can amend the
Constitution. The second point was
that within the framework of the
Constitution it is possible to give a
Legislative Assembly and also finan-
cial powers. The thirq point that
wag raised was that if it is not possi-
ble within the framework of the
Constitution to give a  Legislative
Assembly or financial powers, make
certain amendments may be made
whereby a kind of responsible gov-
ernment or a democratic set-up
comes into existence. The fourth
point was that some suggestions or
amendments in the working of the
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present Bill for Metropolitan Council
and the Executive Council were
made. The last suggestion Acharyaji
gave why not have old Delhi
separated from New Delhi and that
old Dethi may be a part of Hariana.
But that is not within the theme of
this Bill.

Shri J. B. Kripalani: You have for-
gotten the other aspect that I
gave, namely, that if two big leaders
of Delhi are not united, your Bill
will not suceed.

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): We are following
the good example of U.P.

Shri Maurya (Aligarh): Are we to
follow the example of foreign contrie.?
Let the foreign countries follow us.

Shri Hathi: It is not my habit to
touch extraneous matters. The two
leaders do not find a place in the
Bill. If there is a diffrence of
opinion, they can settle it somewhere.
So far as the Bill is concerned, 1
would not touch that point because
that is not my habit

Shri Hari Vishnu Kamath Shri

Khanna has helped you there.
Shri Hathi: As to the first point,
namely, why not give Legislative

Assembly and Counci] of Ministers to
Delhi, it has been explained here in
the House more than once that so
far as article 239A stands, the power
of Parliament to give a Legislative
Assembly or to provide for a Legis-
lative Assembly is restricted only to
five Union territories mentioned
therein. Article 239 says that in
Union territories the administration
wi'l be by the President through an
Administrator. Now, it may be said,
as had been argued, why not amend
the Constitution. Then the question
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Shri Hathi: I will come to that
Shri Shiv Charan Gupta had touched
this point which the hon. Member
just now raised. He says that the
interpretation of “Save ag otherwise
provided” is that although  article
239A provide for giving a Legis~
lative Assembly only to the five Union
territories, article 239 says that it
can be given because the powers are
given under articles 245 and 246 to
Parliament to make laws for any
State of India with regard to certain
subjects and he says that the crea-
tion of a Legislature also would come
within articles 245 and 246. He start-
ed by saying that the Minister’s
statement is rather confusing. 1 do
not know. I would like to know
whether there is confusion here or
there is confusion there. Articles
245 and 246 which give power ©®
Parliament to make laws is not a
power to have a Legislature in a
State. That is to be given by the
Constitution itself and because the
Union territories were to be adminis-
tered by the President through an
Administrator there was no question
of a Legislature being given. There-
fore article 239 was specially amend-
ed and new article 239A was brought
in.

Then, the second point was that if
this was not possible, give something
which would have some essence of
democracy. Shri Madhu Limaye said
that this is a Bill which real'y des-
troys all the el ary principl
of democracy which are that the gov-
ernment should be responsible to the
people, that the ministers should be
elected anq they should be responsi-
ble. These are all the elements which
we know, but let us be honest about
it. The Government made it clear on
various occasions and for reasons
which we have said that in a capitsl
it is not possible. It is not the in-
tention to have a democratic, res-
sible gover t in Delhi. That

is that the Constitution can be d
ed provided it is intended....
Shri Maurya: T would like to have

the interpretation of “Save as other-
wise provided by Parliament by law”.
How do you interpret this?

is clear. Therefore {t is not that
we are dishonest about it. Are we
saying that we are coming forward
with a government which is going to
be a democratic and responsible gov-
ernment and still we keep back cer-
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[Shri Hatid]

tain things? That is not so. The

Constitutional position is that the

Presldent administers the Union

territory through an  Administrator.

‘Phat is the present pasition. We are

going a step further, as Subhadraji
said, and with this administration
we are associating the elected re-
presentatives of the people.

Shri J. B. Kripalani: To exercise
patronage.

Shri Hathi: Whatever it may be,
but it is one step forward. Therefore
all such suggestions which go to say,
why not the leader of the party be
the Chiet Executive councillor, why
chould he not nominate others, why
sho d they not he responsible, why

d tWeéy not Be removed by a
vote of no confidence—al] these are
permissible provided we come for-
ward with a proposal that we are
giving a democratic, responsible gov-
ernment to the people of Delhi. I
wifl ‘e honest about it. We are not
doing that. Let us be honest. Even
to Brahm Prakashji and others it
has been made very cléar that this
is not the intention. The intention is
to give some more power and to have
an administration which will be a
unified administration where, for
example, DDA will be under this
government. ‘Therefore, that question
will not arite now, as Acharya
Kripalani has said.

Shrimati Renu Chakravartty raised
the question of multiplicity of various
organisations. In any State, even in
Bombay, there has to be the Electri-
city Board, there has to be the Trans-
port Corporation, there has to be the
Jocat body, the Municipality and all
that. ‘These bodies are to be there.
But they all will be unified in the
Administretion.

“Then, another question raised by
Shrt Kamath and Shri Madhu Eimayé
was with regard fo my smendment
which says that the Government

18, 1966 Administration Bill 17516

8hri Hari Vishnu Kamath: That has
not been moved yet. He is not in
order to speak on that now.

Shri Hathi: It has been criticised
and let me explain the position. The
position is this that under clause 19
of this Bill, persons who arc disquali-
fied to be Members of Parliament
under article 102 or the Represen-
tation of People Act are also disquali-
fied. Therefore, Government servants
also will be disqualified. That is
there. But here we had Mmentioned it
to make it absolutely clear. Under
clause 3, it is provided:

“The Centrul Government may
nominate not more than five per-
sons, not being persons in the
service of Government, to be
members of the Metropolitan
Council.”

So, the idea is that the Government
servants cannot be appointed. But
this is being covered already by arti-
cle 102 which disqualifies persons
who are disqualified to be Members
of Parliament. Clause 19 provides
that those who are di lifled
to. be Members of Parliament will
be disqualified {0 be Members of this
Council and in the Executive Council,
Menibers from the Metropolitan
Council are to be appointed. There-
fore, it wag only to make it clear.
This was only to highlight this that
these words were introduced. But if
it is going to create any confusion or
mean that the Government is going
to appoint them, I shall certainly drop
it and not move it.

shag fomd AT T A
& fgrr S AW | FTHTTH AT
s FTfaa T A afemcadiy

Wigrdt g weana

Then, the question about the langu-
age was fouched. There, the Joint
Committee came to the conclusion
that we should leave it to the Metro-
politan Council



17517 Delhi

I have touched the most important
points that were mentioned by the
hon. Members. Now, I want to come
to Shri Brahm Prakashji who made a
speech which rather pained me to
find that he had made personal
attacks on the Home Minister. I
have great respect for Shri Brahm
Prakashji. He is a senior Congress-
mean. He holds a responsible posi-
tion in the public life. He onced
adorned the office of the Chief Minis-
ter of Delhi. I wondered how it was
that he stooped so low as to accuse
the Home Minister of following a
policy of divide and rule towards the
Delhi Congress. He also charged the
Home Minister of using questionable
means. What are those questionable
means? What inducements or bribes
has the Home Minister given to other
Members? He said that two of these
Members are Ministers. Is that sin
of theirs that they happen to be Minis-
ters? Is it not a fact that nearly two
dozen meetings have been held by the
Home Minister with his colleagues
to discuss this question?

Shri Mehr Chand Khanna: Includ-

ing both these Ministers.

Shri Hathi: Including both these
Ministers. Can he deny that the
Home Minister has absolutely made it
clear that in any new set-up there was
no question of giving a Legislative
Assembly to Delhi on the grounds
that have been explained to them for
a number of times? Does he deny
that everytime he proposd some
changes they were fully considered
and discussed? Does he deny that
ultimately he had reconciled himself
to the position that there would be
no Legislative Assembly In Delld but
that if financial powers are given to the
Metropolitan Council, he would be
satisfled?

Shri Hari Vishau Kamath:
big cat is out of the bag!

Shri Hathi: Does he deny that
6hri Shiv Charan Gupta and two other
representatives on his behalf discussed
the question with the Home Minister

Now the
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and with myself about the question of
financial power and that they were
satisfled that that was not possible? Is
it not a fact that he said let us examine
or consult Shri M. C, Sctalvad? Is it
not a fa.t that Shri M. C. Satelvad
came before the Joint Committee and
he said that....

Shri Hari Vishny Kamath: He said
something else outside?

Shri Hathi: I am coming to that.

It is not a fact that he gave his opi-
nion? I am going to read what he has
eaid. He says:

“This, of course, is matter of
policy. But as a constitutional
lawyer, 1 would say that it would
be extremely unusual to have a
Legislature at the capital where
Parliament itself is functioring.
There are likely to be conflicts and
perhaps deadlocks gnd delays in
the administration.”

So far as the financial powers are

concerned, he said:

“I do not think within frame-
work of this Constitution, you can
invest the Metropolitan Council
with any financial powers, for im-
position of taxes....”

Is it not a fact that he hopes that Shri
M. C. Setalvad might give his opinion.

ot M . e & gv mgenyd
waTe QAT TR § | T Afaae
HIFTT XY CATAT A 27 ¢ gwfeq 2z
faeeft § waseY T I g g A
fr ag feelt ¥ oimelt Y aamw
gt § yafon ag Afaem ¥ e
YrTag A e w R ?

Shri Hathi: I have said that. I have
told him that, if he says that the Con-
stitution comes in the way, it is pos-
sible to amend the Constitution pro-
vided it is expedient politically and
otherwise to have a Legisiative Assem-
bly and a Council of State in Delhd
which, we think, it is not.
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Shrimati Renu Chakravartty (Bar-
rackpore): Why? (Interruptions).

8hri Maurya: You are taking re-
course to the provisions of the Consti-
tution. But can you not amend the
Constitution if it comes in the way?

Shri Hathi: Upto this
question of bribing
other did not arise.

stage the
someone or the

ot vy fomi : werw wT wl
wEEw R s A @

WA WD A FS AT AG
3 T Y=y gt g

ot AY7 ;AT @aeare 8 e 2R
1 vk wravgsar afi &

WA WEAY : qg A W w9
®8 W@AT Y & 379 @A Qfow

8hri Shinkre: Why is the Home
Minister trying to be wiser than the
people of Delhi?

Shri Hathi: I was wondering why
should Braham Prakashji come for-
ward with these attacks on the Home
Minister saying that he has bribed, he
hag induced or he has done this or
that. I was really sorry that a person
of the stature of Shri Braham Prakash
whom 1 have always looked upon as a
good and respectable friend....

Shri Harl Vishnu Kamath: And still
look him upon?

Shri Hathi:....and still I look upon
him as a good and respectable person,
should have made such a speech. I
thought that perhaps it was his frus-
tration, it was his anger, it was his
wrath, and when he spoke that day—
1 was hearing him—he spoke with the
force and powers of the ex-Chief
Minister with the hopes and aspira-
tions of the would-be Chief Minister
perhaps. But all that he spoke was
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very bitter and I really felt sorry for
what he said. I still hope and feel
that it was only an outburst of all
his frustration, disappointment, anger
and wrath and now that he has given
vent to his outburst, that having been
subsidied now, he will again become
the same, my old good friend, Braham
Prakash and will associate in the
working of this scheme. Let the
frustration or the anger nof lead to
h politics—he resigned from
the membership of the Joint Com-
mittee—and let the feeling of sanyas
not overpower him. That is what I
would wish.

st WY g wie @ oo wgRd
FAF M A FT AT § 197 ITF W
FT /ST § FAAT 9 ¥E FY HYA 9T
¥ H—d F f—Fger awx &
TEHY TH TG F 13 A7 T ATIEEAT?

Shri Hathi: The Joint Committee,
after full deliberations, has given the
acheme which I would honestly say is
not a democratic responsible Govern~
ment for the people of Delhi. That,
of course, is admitted. Instead of an
Administrator or a Chief Commis-
sioner in Delhi with different Depart-
ments under different Ministries, we
are now having a unified administra-
tion, and we are associating the elect-
ed members of the metropolitan
council as members of the executive
council, and they will be in charge of
the Departments. Therefore, this is a
step further, as Shrimati Subhadra
Joshi has said. I think that we should
all combine and co-opeate in making
this scheme a success.

Mr. Speaker: The question is:

“That the Bill to provide Yor
the administration of the Union
territory of Delhi and for matters
connected therewith, as reported
by the Joint Committée, be taken
into consideration.”,

Let the Lobby be cleared.
The Lok Sabha divided:
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Division No. 19]

Akkamms Devi, Shrimati
Alsgesan, Shri

Alvs, ShriA.S.
Anjanepps, Shri
‘Bakliwal, Shri

‘Bal Krishna Singh, Shri
Barupal, Shri P.L.
‘Baswant, Shri

Besrs, Shel

Bhagavati, Shri

Bhakt Darshan, Shri
Bhattacharyys, Shri C. K.
Botoosh, Shri P. C.
Brajeshwar Prasad, Shri
Bril Basi Lal, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaadriki, Shri
Chaturvedl, Shri S. N.
Chaudhry, Shri Chandramani Lal
Chavda, Shrimati Johraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri B. K.

Das, ShriN. T.
Deshmukh, Shri B. D.
Deshmukh, Shri Shiveji Reo S.
Dighe, Shri

Wubey, ShriR. G.
Firodis, Shri

‘Gandhi, ShriV. B.
Gowdh, Shri

‘Gupts, Shri Shiv Charan
Jadhav, ShriM. L.
Jadhav, Shri Tulshides
Jamunadevi, Shrimati
JYena, Shri

Jhe, Shri Yogendrs
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Karuthiruman, Shri
Kedaris, Shri C. M.
‘Khanna, Shri Mehr Chand
Kinder Lai, Shri

Kisan Veer, Shri
Kouialgi, Shri H. V.
Krips Shankar, Shri

Aney, Dr. M. S.
Bsdruddujs, Shri

Berwa, Shri

Bhattacharys, Shri Dinen
Brahma Perkash, Shri
Dharmelingam, Shri
Dwivedy, Shri Surendransth.
Kamath, Shri Hari Vishau
Kandsp pen, Shri
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Kureel, Shri B. N.

Lahtan Chaudhry, Shri
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Loaiksr, Shri

Mshadevs Prasad, Dr.
Mahids, Shri Narendrs Singh
Maimoona Sultsn, Shrimeti
Malaviya, Shri K. D.
Mandsl, Dr. P.

Mandal, Shei J.

Mantri, Shri D. D.
Marandi, Shri

Mssuriya Din, Shei
Mehrotrs, Sbri Braj Bibari
Melkote, Dr.

Minimata, Shrimati
Mishrs, Shri Bibhutl
Mohammad Yusuf, Shri
Mohaaty, Shri Gokulanands
More, ShriK. L.

Naik, Shri Maheswar
Naskar, Shri P. S.
Nirenjan Lal, Shri

Ozh, Shri

Paliwal, Shri

Pande, Shei K. N.

Pandey, Shri R.S.

Pant, Shri K. C.

Patel, Shri Men Sinh P.
Putel, Shri P. R.

Patil, ShriD. S.

Patil, Shel T.A.

Patil, Shri V. T.

Patnaik, Shri B. C.
Pattabhi Reaman, Stri C.R.
Pratap Singh, Shri
Raghunath Singh, Shri
Rafs, Shri C. R.

Rajdec Singh, Shri

Reju, Shri D. B.

Ram, Shri T.

Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Ramdhan{ Dss, Shri

Rane, Shri

Rangs, Shri
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Lakhmu Bhavani, Shri
Limaye, Shri Madba
Mae, Shri

Moeurys, Shri
Muberiee, Shri H. N.
Murm, Shri Sackar
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Rajaram, Shri
Seshiyan, Shei
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Reo, Dr. K. L.

Ruo, Shri Muthyal

Rso, Shri Ramapathi
Raut, Shri Bhols
Rawandale, Shri

Reddy, Shri Ramakrisbna
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Samants, Shri S. C.

Sanjt Rupji, Shri
Satyabhams Devi, Shrimati
Sen, Shri P. G.

Sham Nath, Shri

Sharma, ShriD. C.
Sharma, Shri K. C.

Sheo Narain, Shri
Shinkre, Shri

Shree Narsyan Day, Shri
Shukla, Shri Vidya Charsn
Siddananjappa, Shri
Siddiah, Shri

Sthdeshwar Prasad, Shri
Singh, Shri A1,

Singh, ShriD. N.

Singhs, Shri G. K.

Sinha, Shrimati Ramdulsri
Sinba, Shri Satya Narsysn
Sinha, Shrimatl Tarkeshwarl
Soy, Shri H. C.
Subbsraman, Shri

Sumat Prasad, Shri

Tahir, Shri Mohammad
Tiwary, Shei D. N.
‘Tiwary, Shri K. N.

‘Tuls Ram, Shri

Viashys, ShriM. B.
Valvi, Shri
Venkstasubbaish, Shri P.
Vermas, Shi K. K.
Virbhadra Singh, Shri
‘Wasalk, Shri Belkrishns
Yadad, Shri N. P.

Siddhantd, Shri Jagdev Singh
Singh, Skri Y. D.
Swamy, Shri M. N.
Venkaish, Shri Kolla
Verma, SbriS. L.
Visls Devi, Shrimet|
Vishrass Prasad, Shei
Yashpe! Singh, Shri
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Mr. Speaker:
division is:

Ayes

The result of the

141;
Noes 26.
The motion was adopted.

Mr. Speaker: We shall
up the clauses.

Clause 2— (Definitions)

now take

Shrimati Renu Chakravartty: T beg
to move:

(i) Page 2, lines 10 and 11, and
wherever they occur in the Bill,

for  “Metropolitan  Council”,
substitute “Metropolitan  As-
sembly”. (186).

(ii) Page 2, line 12, add at the end—
“including Delhi Municipal
Corporation, New Delhi Muni-
cipal Committee, Delhi Milk
Scheme, Delhi Development
Authority, Land and Develop-
ment Office and other bodies
dealing directly with the civic
life of Delhi,” (18)

8hri Naval Prabhakar (Delhi Karol
Bag): I beg to move:

Page 2, lines 10 and 11, and where-
ever they occur in the Bill, for
Metropolitan Council, substitute
‘Shasan Sabha”. (15)

Shri Shree Narayan Das: I beg to
move:

Page 2, lines 10 and 11, and wher-

ever they occur in the Bill, for !

“Metropolitan Council” substi-
tute ‘Delhi Nagarik Parishad”.
an.

\.'Mr. Speaker: These four amend-
ments are now before the House.

Shrimati Renu Chakravartty: As
regards amendments No. 16, I would
only like to make this demand that the
council should be called an Assembly,
because as I have already stated, my
position is that there should be an
Assembly, and if we cannot have it
without an amendment of the Consti-
tution, at least we should be in a posi-
tion to give some powers which will
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bring it on a par with an Assembly
though not fully having all the powers
of an Assembly.

Ag regards amendment No. 18 I
have only sought to extend the defini-
tion of Delhi’ by adding the words ‘in-
cluding Delhi Municipal Corporation,
New Delhi Municipal Committee, Delhi
Milk  Scheme, Delhi Dévelopment
Authority, Land and Development
Office and other bodies dealing directly
with the civic life of Delhi. As you
know, the Delhi Development Autho-
rity and the Land and Development
Office etc. are all duplicating bodies.
So, I want that all of them should be
included, and that is why I want that
this definition should be amended.

st AER AWINT . HeqE WEIEW,

#X 9 gegT TET 9 €19 WE &7
& g 1 feeslt F oY 9 mEn gw
TRE e gy g Ay fare gy aa
% fmg & gg g § 5 gawr ot A
FO G, AL AN FAF FW WG gWT
atfed 1 TEwT derifaeT o A T |
a7 §, 98 A1e7a § g@a gugEd gy €
ag uF a0 svaar Wy fafewar am
Tmar g 1 ad agy & A ¥ @
oy ¥ e g€ & W aw ag e R
fr dfea aw foeeh & ol faeger
Ifaaad g ;
Vet 5@ o qod @ E fe
9@ ¥ g g gu &, st W fawmr
§ ot § a1 R Nk Fod g

&, a1} & TrenfewE @, a1 maw

/Y TR T AT GG €Y, I §E w0
‘/gwagwmmﬁmglﬁstfaﬁﬁa’t
BT IR ¥ TF 69 §, A faet &
oY e smely & 1 ST W Y @A
W F AT T @Y g&ET FGT
At 1, w faur qwr W w@T §
) TE ¥ I T 9 53 §, AW
W ST v §, IET M W e
w1 §, I® AR E wAE I Qv
Arfed wr, e W W o7 Ty
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wgr o & ) wwfeR A fa ATy be given to this body, There are two

other amendments with regard to the

g. W W =i A § W?’ TR game. As between these, I would

oA ot s frag G QY W@ suggest that mine is the more appro-

FI QY |WT gAY, W feeeht & fad
g T | §EH AT gr T 4y A wiasy
N ama ¢, feeg & gaeT aeT SR
f& Ta®T JTHEr & ¥ ¥ w7 QAT
&t Tifgg, forad agi & oY & 79 A
A g1 W A FwrET F 9RT @
45 gu § ST ¥9 @ &1 WA AT
wfgd, fe qg aeag # w1 v &
gEfafrgws = &1 9 oW AR ¥
qWTRT F wek # formn s € 1 W 9@
e & fAg oF awr ay §, wsfaw
AT & A1 Ju% fAg ag sEQ AW §
Iqi gw A wra Fafes g afed
& agr & o AWfeE § ¥ 98 WEGH X
&%, TH1 T wwWE X 4%, 5 N 0F
T A fear man ¢ fe fore a2 I T
T & | qarEEE W FHATD § A oy
g s g Wifey fr fomd s
T 7w #7 §, fo Wi ¥ amg 43 w7
q W FTQ §, T §EGT FT A ATHH
for mar & ag G @ fF foaw T IR
& g1 & zmer A foet wraw Wy
@ w1 garT fear & | wraw awr &R
gafey w7 & 5 wree &1 39 ¥ fog
agi & a1 o 34 g v @Rt e
farEwT A7 WTHA WWT ER, KW ATH &
IR 79 F qT, qg ¥ fooelt F A-
ft & 79 & w=< qg wraAr dav iy
f& &1 & $7 wwwr W ar weer faar
T § W AN WW §T Jar e
ATHETN §, JEE WAET IAT QAT
€@ e & argn s § fw f Ao ag
Y GWTH §, WIEA AT CHHT ATH AN &7
it gEa ¢ R =Aw w7 faar
e |

13 hrs,

Shri Sbhree Narayan Das: My
amendment also refers to the name to

priate.

Shrimati Renu Chakravartty sug-
gestg that it should be called Mctro-
politan Assembly. I think the word
‘Assembly’ has come to mean in our
country something different from
what is envisaged for the Metropolitan
Council. The Metropolitan Council is
not Assembly, Therefore, that is not
suitable. In this respect, the amend-
ment of Shri Naval Prabhakar is more
accurate,

The word we use should be expres-
sive, clear and understandable by all.
The word ‘Metropolitan’ has not been
in vogue in our country. We have no
other organisation in the country bear-
ing this name. We have Zila parishad,
Parishad and Assembly. In fact, the
word ‘Metropclitan’ cannot even be

pronounced by ordinary peopic. It is
not in vogue,
Therefore, 1 suggest that the nume

should be Delhi Nagarik Parishad. The
other amendment says that it shouid
be called ‘Shasan Sabha'. The Metro-
politan Council is not dealing with
Shasan, It will be an advisory body.
Also, Shasan Sabha means a big ussem-~
bly, where as Parishad denotes a
small organisatian. Therefore, my
amendment is the most appropriate.

I hed a talk with the hon. Minister
also, He would like to translate
Metropolitan Council as Delhi Raj-
dhani Parishad. I do not know whe-
ther it will be a suitable name. 1 do
not ®think so. We have been used to
using English words to such an ex-
tent that we have become addicted to
them. We should coin suitable words
from any of our own languages in the
country.

Therefore, I suggest that Delhi
Nagarik Parishad is the most suitable
and should be eccepted and the desig-
natian ‘Delhi Metropolitan Council®
should be avoided.
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Shri Shiv Charan Gupta (Dclhi

Sadar): I want to oppose this, The
word ‘Nagarik’ is synonymous with
civic administration, whereag the

functiong of the Metropolitan Council
are connected with governmental func.
tions not civil functions, Therefore, it
may be better to use the wordg Raj-
dhani Parishad’ instead of ‘Delhi
Nagarik Parishad’,

Shri Hari Vishnu Kamath: Rajdhani
Parishad.

Shri Hathi: So far as the amcndment
of Shrimati Renu Chakravartty is con-
cerned, as regards New Delhi, it is
defined that New Delhi means the area
within the boundaries described in the
First Scheduled to the Delhi Municipal
Corporation. She wants to add that it
includes the Delhi Municipal Corpo-
ration, New Delhi Municipal Com-
mittee, DMS and DDA. I do not think
New Delhi means all these. 1 oppose
it,

Shrimati Renu Chakravartty: It is
‘Delhi’. Please sec line 12, definition of
“‘Delhi’, not ‘New Delhi’. Who teld him
that?

Shri Hathi: That is not possible.

Then she wants the Delhi Metropoll-
tan Council to be called ‘Metropolitan
Assembly’. Shri Kamath has said that
in Hindi we can call it Delhi Rajdhani
Parishad. We can have that in Hindi.
But in the English text, it has to be
‘Metropolitan Council’, Therefore, I
oppose that also.

Mr, Speaker: May I put ali the four
amendments together to vote?
Some hon, Members: Yes.

Amendments Nos. 15 to 18 were put
and negatived,

Mr. Speaker: The questions is:

“That clause 2 stand part of the
« Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
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Olause 3- (Constitution of Metropoli-
tan Council).

Shri Shiv Charan Gupta: 1 beg to
move:

Page 2, lineg 31,—for “forty-nine”.
substitute “fifty-six’. (2).

Shriamti Renu Chakravartty; I want
to move amendment No. 20.

Mr, Speaker: It is the same as No. 2
which is moved. So that is barred.

Shrimati Renu Chakravartty: I beg
to move:

Page 2,—omit lines 32 to 34 (2).

Shri Hari Vishnu Kamath: 1 want to
move amendments Nos. 52, 53, 54 and
55.

Mr, Speaker:
so it is barred.

52 is the same as 21;

What about 61, Government amend-
ment?

Shri Hathi:

Shri Hari Vishnu Kamath:
move:

(1) Page, 2, line 32,—for “five”.
(53).

(ii) Page 2, line 33, after ‘“ser-
vice of Government” ingert—

1 am not moving it.

I beg to

substitute “two’.

“or having any contract with
Government for the supply of
goods, or the holder of a licence or
permit granted by Government,”.
(54),

(iii) Page 2,—after line 34, insert—
rose—

“(3A) The members to be nomi-
nated under sub-section (3) of
section 3 shall consist of persons
having special knowledge or prac-
tical experience in respect of such
matters as the following. namely:

Philosophy
Literature
Science
Technology

Social Service.”  (58).
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Mr. Speaker: All these amendments
are now before the House together
with the clause.

Shrimati Renu Chakravartty: As
regards my amendment No, 2, I want
that instead of 49 members to be elect-
ed from territorial constituencies, we

should have 56. The reason is that
there will be gimultaneous

Shri Hathi: Why waste time? 1
accept it,

Shrimati Renu Chakravarity: The

second amendment concerng the prin-
ciple of nomination, 1 oppose the en-
titw sub-clause, the provision for
nomination by the Central Govern-
ment,

As regards the provision ‘not more
than five’, we say that there should
be no question of nomination,

The third point which I want to
make is that although in the Joint
Committee, we were able to get the
Members of the House of the People
elected from Delhi to be associated
with the work of the Election Commis-
sion, they added a proviso, ‘provided
that none of the said associate mem-
bers shall have a right to vote or to
sign any decision of the Election Com-
mission.” I would say it is better that
we leave out the proviso. We may
leave it as it is put there, namely,
‘the Commission shal] associate with
itself all the members of the House
of the People representing Delhi', and
delete the proviso. We should have
given them that amount of right. Even
though we are asking them to be
assoclated with it, we need not add

this proviso. Therefore, I would say
that the provisa be deleted.
Shri Hari Vishnu Kamath: I have

moved amendments Nos. 53, 54 and 55.

At the outset, I enter my strong
protest against the principle of no-
mination which has again been sought
1o be introduced in thig Bill. The
House has often criticised and rightly
so, Government having recourse to
the principle of nomination to such
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a body. I know there is such a3 provi-
sion in the Constitution, I am aware
of that—in the case of both Houses.
But that is for a specific  purpose;
where certain interests or  certain
communities gre not represented ade-
quately, Government can with the
support of that make such nomina-
tiong to fill up the vacancy or vacuum.
But here it js a blanket power given
to the Government, I would call it a
carte blanche, to nominate persons,
persons unspecified, neither interests
nor community specified, they can
send anybody they like. It may be a
lever for patronage and nothing else.
As has happened in various local
bodies where the ruling party has not
got a majority, the weapon of nomi-
nation is used to fill the seats in such
a manner that they get g majority, I
am afraid, history, like an idiot, will
epeat itself here also. I do hope with
all my heart and pray that my amend-
ment will be acceptable.

@I‘!fﬂﬂi:
w g

it grfe faree] wster : wTIw AT g
¢ ¥fea qan A WA age) A 98T
tarad

If that jg not acceptable, I have got
alternative to satisfy some of those
Members on the other side who, in
their hearts, will support the amend-
ment, but will vote against the
amendment. That i what has hap-
pened in this House so often, and we
are well aware of such fears and in-
hibitions affecting the Congress- Party
Members. We are not surprised, and
the election is so near now. Both eyes
are on the Congress Party tickets. So,
though they may speak with a sub-
dued voice and support my amend-
ment against such provisions, they
will not vote for it, as happened last
time on my Constitution’ Amendment
Bill. Many supported my Bill, but
when it came to voting, pot one ef
them who supported the Bill voted for
the Bill. '
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Shri Shree Narayan Das: He should
not impute motives like this, saying
that the election is near and all that.

Shri Hari Vishnu Kamath: It is
a statement of fact. If they do not ac-
cept Amendment No. 62 which seeks
to do away with the principle of no-
ination entirely, reduce it to zero,
I have said that the nominated Mem-
bers may approximate to zero, mathe-
matically speaking, as I have gaid in
the Minute of Dissent, that is to say
it may be one or two. I have given
them g little latitude. But they should
represent special communities or in-
terest; specified in the Bill. I have
therefore suggested the substitution of
two for five.

Then, 1 have categorically sought to
provide that permit-holderg and li-
cence-holders of Government should
find no place on this Council. A very
pernicioug system is coming, and I am
sure, conscienceless as they are,
they will seek to inflict these per-
mit-holders, licence-holders and such
kinds of people on this Metropolitan
Council; and unless the Bill seeks to
provide definitely, categorically, gpeci-
fically, unequivocally that these peo-
ple will be barred, I am afraid that
the Government will inject this poi-
sonous element into this Metropolitan
Couneil. Amendment 54 seeks to pro-
vide, therefore,

“persons not being in the gervice
of Government or having any con-
tract with  Government for the
supply of goods, or the holder of a
licence or permit granted by Gov-
ernment,”

that all these will be barred. Just
as the Minister wisely hag refrained
from moving the amendment which
he gave notice of on the last occasion
about these people in the service of
Government, Government servants,
now he is dropping that amendment, 1
am glad he ia dropping .

Mr. Spesker: He may go to amend-
ment No. 55. .
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Shri Hari Visbny Kamath: Coming
to amendment 55, it hag been embo-
died jn the Constitution itself that
so far as the Rajya Sabha is concern-
ed, certain interests, particular classes
of people specified, may be nominat-
ed. The relevant article in the Cons-
titution is, article 80 (3) reads:

“The members to be nominated
by the President under sub-clause
(a) of clause (1) shall consist of
persons having special knowledge
or practical experience in respect
of such matters as the following,
namely: —

Literature, Science, Art and Social
Service.”

For the Legislative Councils it is
slightly different, and there you have
got one more category:

“Literature, science, art, co-opera-
tive movement and social service.”

Co-operative moment is excluded so
tar as nomination to the Rajya Sabha
is concerned, 1 do not know why.

This is going to be called Rajdhani
Parishad. So, we have the Rajya Sa-
bha, the Vidhan Parishad and we will
have this Rajdhanj Parishad here.
Therefore, I seek to provide specifi-
cally in the Bill:

“The b to be nomi
under sub-section (3) of section 8
shall consist of persons having spe-
cial knowledge or practica] experi-
ence in respect of such ‘“matters as
the following, namely:—

tad

Philosophy, Literature, Science,
Technology, Social Service.” f

We are living, as has been often said,
as Pandit Nehru the first Prime Mi-
nister of India used to say and it has
been said by his successorg also, in
the great gge of science and technolo-
gy. Technology is not specifically
mentioned in the Constitution. Perhaps
at that time¢ we were not as specifi-
cally conscious of technology as we
are today. In 1947-50 we were not
so technology-conscious a3 we are to-
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-day, and therefore I am including it.
And also philosophy.

We are having a President who is a
renowned expourider of philosophy, a
prof. of philosophy, and there-
fore it is in the fitness of things, I
believe, that this category of philo-
sophy should be included in the Bill—
.either philosophers or professors of
philosophy, I make a distinction bet-
ween philosophers and professors or
expounders of philosophy, may also
find a place in the Mettopolitan Coun-
cil by nomination if they are not al-
ready elected directly.

1 therefore move all these amend-
ments and commend them to the ac-
ceptance of the House.

Shri Shiv Charan Gupta: I want
a clarification. Does Mr. Kamath mean
that licence to ply a scooter or a taxi
or a licence under the Factories Act is
also covered by his amendment?

Shri Harl Vishnu Kamath: I am
of the view that all holders of licen-
ces and permits granted by the Cen-
tral Government should be barred
from nomination to the Metropolitan
Council.

Shri Bade (Khargone): I also sup-
port Mr. Kamath’y amendment, sim-
ply because this nomination is a very
filthy affair. Whenever there is nomi-
nation in our municipalities in  the
States, then a telephone comes from
the Congress Committee to the Minis-
ter in favour @f the licence-holders
and permit-holders, and the Minister
is in a fix. He does not want to nomi-
nate a particular person, but he is so
much pressurised that he must nomi-
nate the particular @erson simply
because he carries g certain number
of votes in his pocket or he is a mil-
liondire or he is an a owner of a cloth
mill or some industries. Therefore, to
relieve the Minister from all these
filthy affairs, he should accept this
amendment of Mr. Kamath.

L J wg_fmi . sy wERy, &
et aror # At avvodt w1 fagrr 8,
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Shri S, Kamdappan: Sir, I have
got to say a few things about the
question of nomination. In fact I
have referred to them in my speech
but the hon. Minister has not replied
to that point. He candidly admitted:
we are not giving any democratic
rights; this is not a democratic set up.
Leaving aside that point I wish to
say that there is going to be elections
for this metropolitan council and once
you .allow elections definitely there
are going to be parties contesting for
this metropolitan council. Even if
26 members belonging to a different
varty get elected, naturally this gov-
ernment with its power of nomina-
tlon could: tilt the balance and put
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their own congressmen there. It is
very unhealthy. If they want to give
representation for interests which are
not represented, let them as Mr. Ka-
math pointed out, codify the basis for
these nominations. After doing so, let
them leave the power of nomination
to the elected body itself. It is not a
new thing. In the Madras Panchayat
and Panchayat Union Act there is a
provision to co-opt members. I think
it is a wise provision when a party is
at the risk of losing power and does
not have g clear majority by the pro-
vision of co-opting members they
could have g secure majority and car-
ry on the administration with-
out any kind of interference. We
know the power of money. They can
easily purchase people when there is
a narrow majority, if this is allowed.
I do not think this will be a healthy
convention or that this will in any way
cnhance the administrative efficiency
of the metropolitan council. Either
he should drop this clause altogether
or this power should be given to the
metropolitan council.

Shri S. M. Banerjee (Kanpur): Sir,
I fully support the amendment of
Mr. Xamath to omit lines 32-34—
amendment No. 54. Then the other
amendment is to insert “or having
any contract with Government for the
supply of goods, or the holder of a
licence of permit granted by Govern-
ment” after the words ‘service of
Government’ in clause (3). What is
the history of the nomination clause?
Who is going to be nominated by this
Government?

oft Wy formd ; ATET & AN

Shri S. M. Banerjee: These people
who are controlling almost the entire
business of Delhi. Either it will be
Prakash Rai or Brijlal Dua or Maj.
Raghavendar Singh who are control-
ling land, who are controlling the
economy of Delhi and the business of
having blackmarketing and racketeer-
ing to the tune of crores, not lakhs.
When we talk of this nomination. may
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I ask a question? Where does the
question of nomination come in in
parliamentary or democratic tradi-
tions? It is the demand of all the
political parties including the ruling
party to have the assembly. There
are factions in the ruling party, some
of them want the assembly. But the
people of Delhi have been denied a
legislative assembly. The metropolitan
council has been given some power.
Somebody said that the metropolitan
council ig nothing but a dignifled cof-
fee house where we can chatter but
with no results. I say dignified be-
cause it has been given the name of
metropolitan council. Why should not
they accept Mr. Kamaths amend-
ment?  Alter all what happen-
ed in U.P. and other states? A Gov-
ernment contractor is  disqualified
from becoming g Member of Parlia-
ment. Definitely, government should
not be given the power to nominate.
Sir, you have more experience than I,
of Delhi. Those who are anti-social,
anti-labour elements, who have pol-
luted the politics of Delhi which ~is
our capital should not be nominated.
If this amendment is accepted, I hope
at least the metropolitan council which
may be a dignified coffee house may
be free from the licence and permit
holders.

Dr, M, 8. Aney (Nagpur): Sir, I
am entirely opposed to this principl
of nomination. I do pot understand
why the principle of nomination is
considered necessary in a council for
a place like Delhi. Delhi is not a
backward tract. Why are they treat-
ing the citizens of Delhi as second,
third or fourth rate citizens of India?
It is an insult to the citizens of Delhi
that they should be given a council
in which they have no right to send
their own members by election. I am
entirely opposed to thig principle and
1 have to oppose the diluted form in
which my friend Mr. Kamath has
brought forward the amendments. The
principles he hag ch are related to
the Council of States or legislative

VAISAKHA 28, 1888 (SAKA) Administration 17538

Bill

councils in the States. Here, this is a
different thing altogether.

Shri Harl Vishny Kamath: 1 have
said that if my other amendments are
lost, these are my alternatives.

Dr. M. S. Aney: Therefore,
should be a purely clected body.

this

Shri Hathi: These amendments re-
late to the disqualification clause and
my submission in respect of them is
this. I may submit that clause 19 says,
“a person shall be disqualified for being
chosen as, and for being a member..”
He cannot be a member; he cannot
even be nominated, if he is for the
time being, “disqualified for being
chosen as, and for being a member of
cither House of Parliament.” There-
fore, all the disqualifications that
attach for being a Member of Parlia-
ment are also attached to persons who
are chosen or who are nominated as
members of the Metropolitan Council
The next point is—

Shri Hari Vishnu Kamth: I am
sorry to interrupt, but I may point out
that the Minister has wisely dropped
the amendment, to omit “service of
Government”.

Shri Hathi: The next point ig this.
The amendment here worded is
“having any contract with Govern-
ment for supply of goods....” That
is already in the Representation of the
People Act which disqualifies the—
people—the words which he wants
now—namely, “licence or permit”,

Mr, Speaker: Goods to be supplied
or services to be done.

Shri Hathi: That is also a disquali-
fication. We have examined two
words, ‘permit and licence”, The hon,
Member asked what is a licence: whe-
ther a licence to drive a car or a
hotel, keeping arms, driving a scooter,
is also a licence. A permit'may be &
permit to enter a prohibited area. In
legislation, the two werds “licence”
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[Shri Hathi]

.and “permit” cannot be viewed like
that, Therefore, all the disqualifi-
.cations that apply to a Member of
Parliament from being chosen or being
elected or for remaining as a Mem-
ber, will apply to this case also, That
position is made very clear. Therefore,
1 do not accept the amendment.

The second question is about the
nomination, It is not that all the five
are golng to be nominated. The Cen-
tral Government may nominate not
more than five. That is the wording.
Therefore, it would not be that all the
five are going to be nominated, The
wording is “not more than five”.

Shri Hari Vishnu Kamath: “May"”
will become “shall” in course of time

8Shri Hathi: The wording is “not
more than flve”; that is, the minimum
necessary, looking into the needs and
requirements. Then, it was said that
it is a qeustion of political power.
There is no question of political power
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or party. It is not that the leader of
the party will be in the Government
or they Wwill run the Gavernment. It ig
not like that.

Shri S, Kandappan: What is the
difficulty in glving the power to the
Council itselt?

Shri Hathi: The Council cannot be
given the power, Even in the Union
Territories Act and even in the other
Legislative Assemblies, the power of
nomination remains. It is not that
all the five will be nominated. The
wording is, “may nominate not more
than five.” Therefore, I do not accept
the amendment.

Mr. Speaker: Amendment No, 21
is the same as amended No, 52. I
shall put the amendment to the vote
of the House.

The question is:
Page 2, omit lines 32 to 34. (21).
The Lok Sabha divided:

‘l‘)lvlulon No. 30]

Aney, Dr. M. S.

Bade, Shri

Aanerefe, Shri S. M.
Phattacharya, Shri Dinen.
Chakravartty, Shrimati Renu.
Kamath, Shri Hari Vishou,

Akksmma Devi, Shrimsti
Arunschalam, Shei
Bakliwal, Sbri

Bl Krishna Singh, Shri
Barman, Shri P. C.
Basumatsri, Shei

Baswant, Shri
Bhattacharyys,Shri C. K.
Bist, Shei J.B.S.
Brajeshwar Prasad, Shel
Brij Basi Lal, Shri
Chenda, Shrimad Jyotsna
CHandriki, Shri
Chaudhry, Shei Chandrameni Lil
Chuni Lal, Shei

‘Daljit Singh, Shei

Dus, Shri B. K.

Qes, Shei N, T.
Deshmukh, Shei B, D.
Deshmukh, Shri Shivaii Ree S.
‘Digha, Sbri

AYES

Kandeppan, Shri
Kar, Shri Prabhat
Limye, Shri

Nair, Shr: Vesudevan.
Nath Pai, Shri.

NOES

Gandhi, Shei V. B,
Gupta, Shei Badshah
Qupta, Shri Shiv Charan.
Jodhav, Shri M. L.
Jedhav, Shri Tulshidas
Jedhe, Shri

Jena, Shri

Joshi, Shrimeti Subhadura
Jyotishi, Sbri J.P.
Kémble, Shil

Kedaris, Shri C' M.
Khan, Dr. P*N.

Khanna, Shri Mehr Chand
Kindsr Lal, Shri

Kisan Veer, Shei

Kripa Shanksr, Shri
Kureel, Shri B, N.

[x3.38 hrs,
Sezhiyan, Shri
Shukla, Shei Vidya Cheran.
Singh, Shri Y. D.
Verma, Shri S. L.
Vishram Prasad, Shri,

Mahitki Dr. Sercjni.
Malaviya, Shri K. D
Mandal, Shri J.

Manda,, Shri Yamuna P’rasad.
Manlyangadan Shsi
Manwi, SheiD. D.
Maesuriya Din, Shri
Mathur, Shri Shiv Charan.
Mchrotra, Shri Braj Bihari.
Mehts, Shri J. R,

Mehea, Shri Jaghvant,
Minimata, Shrimati

Misra, Shri Bibhuti

Mishra, Shri Mahesh Dutts.
Mohammad Yusuf, Shri
ik, Shri Msheswar
Naskir, Shri P.S.

Nayak, Shei Mohan

Osza, Shri

Pande, Shri K. N.

Paseshuit, Shei
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Patel, Shri Ch hotubhai

PPatel, Sh-i Riieshwar
Patil Shri, D. S.
Patil, Shri J. S.
Patnaik, Shri B. C.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sehodra Bai.
Raja, Lhri C. R.
Rajdeo Singh, Shri
Raju, ShriD. B.

Rem, Shri T.

Ram Swarup, Shri

Ramanathen Chettiar. Shri R.
Ramshckhar Prasad Singh, Shri

Rane, Shri

Mr, Speaker: The result of the
division is: Ayes 16; Noes 1183.

The motion was negatived.

Mr. Speaker: I now take up amend-

ment No, 54.

Shri Hari Vishnu Kamath: Amend-
ment No. 54 may be put separately.

D'vision No. 21)
Aney, Dr. M. S.

Bade, Shri,

Banerjee, Shri S. M.
Bhattacharya, ShriDinen.

Chakeavartty, Sheimati Renu.

Akkammae Devi, Shrimsti
Arunachdlam, Shri
Bakliwal, Shri.

' Bl Keistina Singh, Shei
Barman, ShriP.C.
Basumatsri, Shri
Baswant, Shri
Bhattacharyys, Shri C. K.
Brajeshwar Prasad, Shri
Bri} Basi Lal, Shr{
Chanda, Shrimati Jyotsna
-Chandsaki, Shei

Chaudhry, Shri Chandramani La!

Chavds, Shrimati Jorsben
Chauni Lal, Shri

Daljit Sigh, Shri

Das, Shri B.K.

Das, ShriN. T.
Deshmukh, Shri B. D.

Destimkh, Shri Shiveji Reo S.

Digha, 5hel
Qeadhi, Shri V. B.
<G 1pta, Shri Badeheh

Reo, Shri Muthyal

Reo, Shri Ramepathi
Raut, Shri Bhols.

Roy, Shri Bishwaneth
Saha, Dr. S. K.
Sarma. Shri A. T.
Sstyabhama Devi, Shrimati
Shah, Shrimati Jayaben
Sham Nath, Shri
Shastri Shri Ramensnd
Sheo Narain, Shri
Siddananjapps, Shri
Sidhcshwar Prasad, Shri
Singh, Shri A, P.
Singh, Shri . T.
Singha, Shri G. K.
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Sinhe Shrimati Remduleri
Sivappraghasan, Shri Ku.
Snatak Shri Nardeo
Sonavane, Shii.

Sumat Prased, Shri

Thevar, Shri V. V.

Tiwary, Shri K. N.
Tiwary, ShriR. 5.

‘Tula Ram, Shri
Upadhyaya. Shri Shive Dutt.
Varma, Shri M. L.
Venkatasubbaiah, Shei P.
Verms, Shei K. K.
Wadiwa, 3hri

Yadav,
Yadava, Shri B.P.

Mr. Speaker: The question is:

Page 2, line 33, after “service of
Government” insert—

“Or having any contract with
Government for the supply of
goods, or the holder of a licence or
permit granted by Government,”.

The Lok Sabha divided:

AYES [13.40 hrs.

Kamath, ShriH. V.
Kaa, Shri Prabhat
Limye, Shri Madhu.
Nair, Shri Vasudevan.

NOES

Gupta, Shri Shiv Chasmn
Jadhav, ShriM. L.
Jedhav, Shri Tulshides
Jadhe, Shri

Jena, Shri

Joshi, Sheimati Subhadra
Jyoishi, Shri J. P.
Kamble, Shri

Kedaris, Shri C. M.
Khan, Dr. P. N.
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kureel, Shei B.N.
Laskar, Shri N. R.
Lasmi Bai, Shrimati.
Lonikar, Shel

Mshishi, Dr. Sarojini
Mulaviys, Shri K. D.
Mandal, Shri J.

Macian, Shri Yamuns Prive
Mosiydd gaden, Stri
estri, $hei D. D.

Nath Pai, Shri
Singh, Shri Y. D.
Verme, ShriS. L.
Vishram Prasad Shri.

Masuriys Din, Shri
Mathur, Shei Shiv Charan
Mehrotrs, Shei Braj Bfhari
Mehta Shei J. R.

Mehta, Shei Jashvant
Minimata, Shelmati
Mishra, Sbri Bibhuu
Misre, Shri Mabesh Dutts.
Mohsmmad Yusuf, Shri
Neik, Shri Maheswad
Naeker, Shri P. S.

Neysk, Shri Mohan

Omd, Shel

Pande, Shri K. N.
Parashay, Shri

Pétel, Shti Chhotubhsi
Patel. Shri Rajeshwer
Parl, Shri D. S,

Patil, Shri J. S,

Patasik, Shei B. U.
Predhakes, Shei Novil
Pritap Singd, Shei
Raghunath Singh, Shei



17543 Dethi

Rai, Shrimati Sshodra Bai
Rajs, Shri C. R,

Rajdeo Singh, Shri

Raju, Sh1iD. B,

Rem, ShriT.

Ram >warup, Shri.
Ramnanathan Chettiar, Shri R.
Rane, Shri

Ruo, Shri Ramapathi
Raut, Shri Bhola

Roy, Shri Bishwanath
Saha, Dr. 5. K.

Sarma, ShriA.T.
Satyabhama Devi, Shrimati
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Shah, Shrimati Jayaben
Sham Nath, Shri.

Shastri, Shri Ramanand
Sheo Narain, Shri
Shukla, Shri Vidys Charan
Siddananjsppa, Shri
Sidheshwar Prasad, Shii
Singh, Shri A. P.

Singh, Shri S T.

Singha, Shri G. K.
Sinha, Shrimsti Ramduleri
Sivappraghsssan, Sh
Snatak, Shri Nardeo
Sonavane, Shri
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Sumat Prasad, Shri.
“T'hevay, Shri V. V.
Tiwury, Shri K. N,
Tiwarnt ShriR. S,

Tula Ram, Shri
Upadhyays, Shri Shiva Dutt,
Varma, Shri M, L.
Venkatasubbsish, Shril’.
Verma, Shii K. K.
Wadiwa, Shri

Yadab, Shri N. .
Yadav, Shri Ram Harkh
Yadavs, ShriB. P.

Mr. Speaker:
division is:

Ayes 13; Noes 110.

The result of the

The motion was negatived.

Shri Hathi: T am accepting amend-
ment No. 2.

Mr, Speaker: It
amendment No. 20.

is the same as

The question is:

Page 2, line 31 for
substitute “fifty-six"”

“forty-nine".
(2).

The motion was adopted.

Mr. Speaker: I shall now put all the
other amendments to the House.

Amendments Nos. 53 and 55 were
put and negatived,

Mr. Speaker: The question is:

“That clause 3, as
stand part of the Bill”.

The motion was adopted.

amended,

Clause 3, as amended. was added
to the Bill.

Clause &=« (Delimitation of consti-
tuencies)

Shrimati Renu Chakravartty: I beg
10 move:

Page 3, omit lines 33 and 34. (22)
The proviso to the clouse says:

* “Providgd that none of the
said associate members shall
have a right to vote or to sign

any decision of the Election

Commission.”

1 submit that in view of the fact
that actually there is no danger as
such in granting them this right, at
Jeast in the delimitation of constitu-
encies, etc, the representatives of
Delhi shall be regarded as having the
right to vote as well as to sign.

Shri Hathi: In other cases also, the
associate members are not given the
right to vote and sign.

1
Mr. Speaker: I shall put this amend-
ment No. 22 to the House.

Amendment No. 22 was put and
negatived.

Mr. Speaker: The question is:

“That clause 4 stand part of
the Bill.”

- >

The motion was adopted.
Clause 4 was cddcd to the B‘m

Clauses 5 to 10 were added to the -
Bill.

Clause 11— (Sessions of Metropo-
litan Council, prorogation and dis-
solution.)

Shrimati Renu Chakravartty: 1 beg
to move:

(i) Page 5, line 19, for “six" sub-
stitute “three” (23)

(ii) Page 5 omit lines 22 to 295.
(24)

These two amendments are imtem-
ded to make the Metropolitan Counefl,
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even in the limited form in which it
will emerge from thig Bill, a more
effective and active body. The clause
says:

“The Administrator shall, from
time to time, summon the Metro-
politan Council to meet at such
time and place as he thinks fit,
but six months shall not inter-
vene between its last sitting in
one session and the date appoin-
ted for its first sitting in the
next session.”

“(2) The Administrator may, from
time to time,—

(a) prorogue the Metropolitan

Council;

(b) with the approval of the Pre-
sident dissolve the Metropoli-
tan Council.”

I submit that it is very necessary
that the  Metropolitan Council
ghould be given only an interval of
three months between two scssions.
So many things crop up in a Legis-
lative Assembly. This body is more
or less going to do much of the work
which an Assembly should do for a
State. Already this is only a talking
body; we should not allow this to
become a sleeping body. So, my
amendment No. 22 seeks to provide
that not more than 3 months should
elapse between two sessions.

My amendment No. 24 seeks to
omit lines 22 to 25. This is very im-
portant. The clause says:

“The Administrator may, from
time to time, with the approval
of the President dissolve the
Metropolitan Council.”

Shri S. Kandappan: This is absurd.

Shrimati Renu Chakravartty:
Many powers are being given to the
President, which we do not want, be-
cause we want that this Metropolitan
Council should be brought on a par
as far as possible with an Assembly
so far as rights and prerogatives are
concerned. This Government has

VAISAKHA 28, 1888 (SAKA) Administration
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thought it fit not to give an Assem-
bly to the people of Delhi, without
glving any argument. The Minister
gave a long speech, but did not
answer why it was not possible to give
an Assembly. At leas at this stage
I would try to cut to the minimum
the powers of the President. 1 am
totally opposed 4o giving this right
to the Administrator, who in his wis-
dom will refer the matter to the Pre-
sident and the President will just say,
if he so agrees, dissolve the Council.
Already there is a large dose of no-
minateq memberg in this Council. An
Assembly cannot be dissolved unless
there is a majority vote against the
ruling party or there is no law and
order in the country. Only in those
two cir oes, the Presid can
dissolve an Assembly. Here we are
giving a carte blanche that the Ad-
ministrator may refer the matter to
the President and the President in
his wisdom may dissolve the Coun-
cil, This is a very autocratic power,
which we cannot gllow and we will
oppose it.

Shri 8. M. Banerjee: I fully support
to amendment moved by Shrimati
Renu Chakravartty: If guch a swee-
ping power is given to the Admi-
nistrator, what will be the Adminis-
trator’s attitude towards the Coun-
cil? We have before us the sad his-
tory of the corporations in the
KAVAL cities of UP. In Lucknow,
Kanpur, etc, the Administrator's raj
is going on. But even there the
Admninistrator was not given the
power to dissolve such corporations.
An ordinance had to be brought by
the UP Government to persuade the
corporations and appoint an Adminis-
trator. Here if this sweeping power
is given to the Administrator, I am
sure he will take his own decision to
prorogue it and with the approval of
the President, he will dissolve the
Council. Then, what will be the fate
of the Council? This is no substitute
for an Assembly, Just to console the
people of Delhj and hoodwink ihem,
the Metropolitan Council ig there. I
sm sure the Minister will not hesitate
to accept this amendment and will not
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[Shrimati Renu Chakravartty]

give so much power to the Adminis-
trator.

8hri 8. Kandappan: As the Bill
stands today, even if all the Coun-
cillors are against the Congress, I do
not think they can carry anything
against the Government’s wishes. So,
I do not understanq why such a
sweeping overall power gshould be
given to the Administrator, without
any reason being given. The Minister
should at least enlighten us as to the
reason that warrants such powers
being given to the Administrator.

Mr, Speaker: When we started,
there were only 50 minutes left for
the Bill in pursuance of the decision
taken by the House after the recom-
mendation of the Business Advisory
Committee. We have spent more than
2 hours now. There ought to be some
limit. The House may say what it
wants, but at the same time, 1 shall
have to put the other clauses together
at some moment.

Shrimati Renu
Bill should not be guillotined.
have to fight it clause by clause,

Chakravartty: A
We

Mr, Speaker: Even for a Bil] there
should be some limit.

Shri Harl Vishnu Kamath: We have
always held that the business should
not be hustled in the House....

Mr. Speaker: I am not hustling it.
But we always fix some time for any
Bill.

Shri Hari Vishnu Kamath: The
House can extend the time. This is an
important Bill for Delhi itself,

Mr. Speaker: Yes, yes. It is an im-
‘portant Bill. But there ought to be
some limit. Hon. Members should
be brief in their observations,

ot ww foerd - e WY, A
@ T &, A W N EgE W
¥ Yt Sraer fe W & e
wqt fra o ) g, §R/T AR AR §)
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Shrl Hari Vishnu Kamath: If any
one of us says things that are irrele-
vant, pull us up. We are perfectly
amenable to that operation by you.
Pull us up if we say anything irrele-
vant. But, certainly, we are entitled
to say relevant things until and un-
less you pull us up.

Now, Sir, the amendment proposed
by my hon. friend, Shrimati Renu
Chakravartty, I think, is a desirable
amendment. The Bill before the
House has patterned this particular
clause on the article of the Constitu-
tion. The article says:

“The President may from lime
to time....

(a) prorogue the House or either

House:

(b) dissolve the House of the
People.”
Here, in this clause, it is said:

“I'he Administrator wnay, from

time to time,—

(a) prorogue the Metropolitan
Council;

(b) with the approval of the Presi-
dent, dissolve the Metropolitan
Council.”

Now, the only snag in this is that
unless safeguards are provided in
some form or other the Administrator
may abuse his power. But it has
wisely been inserted here that with
the approva] of the President he may
dissolve the Council, just as the Pre-
sident is empowered under the Con-
stitution to dissolve the House of the
People.

The
tme,

Shrimati Renu Chakravartty:
Prasident can do it at any
whenever he wants.

Shri Hari Vishou Kamath: That is
the constitutional provision, And, the
life of the Metropolitan Council also
has been prescribed in an  earher
clause, clause 10, ag 5 years, just like
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the House of the People. There it is
said:

“The Metropolitan Council, un-
less sooner dissolved, shall con-
tinue for five years from the
date appointed for Its first meet-
ing and no longer, and the ex-
piration of the said period of flve
years shall operate as a dissolu-
tion of the Metropolitan Council.”

Therefore, as I have already said, this
is an exact replica of the article of
the Constitution relating to the House
of the People. Therefore, while the
intention behind the amendment is
desirable and is worthy of support, 1
am sorry to say that just as the Con-
stitution provides for dissolution of
the House of the People by the Presi-
dent and also prescribes its life, in the
same manner, this clause in the Bill
has been patterned, has been modelled
upon that, and, therefore, I do not
think the amendment is absolutely
necessary though the intention is
perfectly laudable and should be
appreciated and supported.

st 7y fowd : agr A feslt &
wEE B gra 11 ¥ kT ATy
sifawT fer ma &1

it grat : frw w0 ?

=t wg fomd : gefufrgzr #
AT F1fAe F) W) TR F FHRY § |

oW WERY WY I8 A A
Hifodr | T AT @ e AfeR |

ot /Y fewd : we wEET, gfe
T g W fewrr grer fadei §,
vafed fkmi & §% IeTETT 9T I
1 gk ol &) @ S & 1 e
WgT HAW F wwEeY &) dem ¥
R # oAATEANTEm feEfrar &
forar ¢—

“Ottawa ig governed by a

Mayor and a Boarq of Control
of four members, elected by the

Bill

city at large, and a Board of 22
aldermen, two elected by each of
the 11 wards. The city returns
two 'members to the Dominion
House of Commons, and two to
Ontario Legisiature.”

TE WITTAT T KY AT | W GHIET W
TgH 7 IR-ATT AW femy s ¢
¥ Sfag fwamy # afmes & arfoei
Y w1 ¥eeT 2, ITEY W4T g 8, Oy
AW qqmT Ty E—

“Although the budget of the
district of Columbia of 100 million
dollars is approximately twice
the amount of the budget for the
entire federal government a hun-
dred years ago, District taxes are
levied without local represcntation,
and taxation without representa-
tion is hardly less unpopular now
than it was at the time of the
Declaration of Independence, The
Commissioners are not well known
to the residents of the city and
feel no such obligation as would
be felt by members of a city
council to consider the desires
of the people. The subordinate
organization of the local govern-
‘ment, which has grown up piece-
meal, badly needs revision. Slum
areas have been permitted to
develop which would be a dis-
grace to any commercial city, let
alone the nationa] capital. Local
newspaper items......

L G A I
g rmawmadi )

shww fomd - & oz o A E
fs ammd wfrer & w7 wwETE
o ey

N WY °TT R 11 92
wfgd 1

Y S g f e
2, O ot wew FENE .
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[sit 7y fema]

“....committees in both houses
ot the Eightieth Congress gave
serious consideration to @ measure
providing for home rule by a city
manager who would be chosen by
a council of twelve men which, in
turn, would be elected by the
residents of the District.”

A ™ AR F GEE qHAwT B w0
* ammy W oy g § W 9w e
way g @ g, W e
t fs it & wfafm s am -
mE wfewd N ww fwar am W)
faeelt ®7 ST w wfewc Gy @i
WAy W e w1 & asy faAw
FQTE L

S8hri Hathi: Sir, T am thankful to
Shri Kamath for supporting the Gov-

ernment’s view. We have exactly
taken it from article 174 where it is

Division No. 22]

Banerjee, Shri S. M.

Bheel, ShriP. H.
Bhattacharys, Sbri Dinen
Chakravartty, Shrimati Renu
Imbichibava, Shri

Kendappan, Shri S.

Mahanends, Shri

AYES

Ksmath, Shri Hari Vishnu

Limaye, Shri Madhu

1966 Administration Bill
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said that a peroid of six months shall
not intervene between two sessiats
even for a State legislature, which is
more important than this, and the
Governor is also given the power to
prorogue a State Assembly or to dis-
solve it. Here it ig to be done with the
approval of the President. Therefore,
1 do not think there is any substance
in the amendment though the inten-
tion may be good,

Shri Harl Vishnu Kamath: Let him
support me when I am in the right.
He does not support me when I am in
the right, when I move my amend-
ments.

14 hrs.

Mr. Speaker: The question is:
Page 5, line 19—
for “six”, substitute ‘‘three”

(23)
The Lok Sabha divided.

14.02 hrs.]

Mate, Shri

Misrs, Shri U.
Murmu, Shri Sarkar
Venkaish, Shri Kolla

NOES

Barmen, ShriP. C.

Baswant, Shri

Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri

Brij Basi Lal, Shri

Chandrabhan Singh, Dr.
Chandriki, Shri

Chaturvedi, Shri 5. N.
Chaudhry, Shri Chandrameni La!
Chavda, Shrimati Jorsben

Jedhe, Shri
Jena, Shri

Jyotishi, Shri J. P,
Kamble, Shri
Kedaris, Shti C. M

Kindar Lal, Shri

Joshi Shrmiati Subhadra

Khanng, Shri Mehr Chand

Kripa Shankar, Shri

Jamunodevi Shrimati

Mehrotra, Shei Braj Bihari
Mehta, Shri J. R.

Melkote, Dr.

Minimata, Shrimeti

Mishra, Shri Bibhuti
Mohammad Yusuf, Shyi
Mohanty, Shri Goku lanands
Morarka, Shri

Nalk, Shri Msheswar

Chuni Lal, Shri Kureel, Shel B. N. Naskar, ShriP. §.
Daljit Singh, Shri Laxmi Bai, Shrimati Pande, Shri K.. N.
Das, Shei B. K. Lonikar, Shri Parashar, Shri )
Das, She N. T. Mahades Prasad, Shri Patel, Shel Chhotubhai
Deshmukh, Shri B. D. Mehadeva Prassd, Dr. Patil, Shrf D.s.
Deshmukh, ShriP. 8. Malaicami, Shri Pn!l. Shri].S.
Dwivedi, Shri M. L. Maadal, Dr. P. I"Ql?l, Shrf T.A
Gandhi, Shri V. B. Mandal, Shrl Yemuna Pratsd Patil, Shri V. T.
Supra, Shri Badshsh Maniyangadan, Shri Prabhaker, Shri }{ml
“3upta Shri Shiv Charen Mantrt, Shei D. D. Pratap Singh, Shri
Hansda, Shei Subodh Mareadi, Shri Rajdeo Singh, Sbri
Haq, ShriM. M. Mssuriys Din, Shri Raju, ShriD. B. .
Jadhav, SheiM.L. Ram Swarup, Shei

Mathwz, Shri Shiv Cheran
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Ramaathsn Chettiar, Shri R. Sarms, ShiA. T. Tiwary

Ramsckhar Prasad Singh, Shei Shah, Shrimati Jayaben ley: f::: :. :’

¥ ane, Shri Sham Nath, Shri. Tula Rem, Shri

R, Shei Jaganaths Shasul, Shri Remanand Uikey, Sbri

Reue, Shri Bhola Siddananjappe, Shri Ulaks, Shii Ramachandia
Rameadele, Shri Sinha, Shrirasti Ramdulan Upadhysyas, Shri Shiva Dutt.
Sadho Ram, Shri Sivappraghaman, ShrqKu. Varma, Shri M. L

Saha, Dr. S, K. Sonavane, Shri Yadabt, Shei N. P,
Samanta, Shii §. C. Subbaraman, Shri Yadav, Shti Ram Harkh
Semiak, Shri Nardeo Sumat Prasad, Shei Ysdava, Shri B. 1%

Sanji Rupji, Shri

Mr, Speaker: The result of the divi-
sion is: Ayes—I13; Noes—99.

The motion was negatived.

Mr. Speaker: I shall now put amend-
ment No. 24 to the vote of the House.

Amendment No. 24 was put and
negatived,

Mr. Speaker: The question is:

“That clause 11 stand part of the
Bill”

The motion was adopted.
‘Clause 11 was added to the Bill.

Clause 12— (The Chairman and Deputy
Chairman of the Metropolitan Council.)

Shrimati Renu Chakravartty: Sir, I
beg to move:

Page 6—
after line 14, insert—

“Provided that the Metropolitam
Council shail meet to elect a
Chairman not later than a month
after the vacancy has taken place.”
25)

Though this amendment I have ask-
ed for addition of a proviso about the
Metropolitan Council’s meeting to elect
a Chairman not later than a month
sfter the vacancy has taken place.
Here, you will see that they do not
seem to say anything about what will
be the time limit within which the
wacancy of the Chairman has to be
filled up. I think, thig is rather an
fmportant amendment because we
should not leave it to the will of the
Administrator or of the other nominat-

TS2(Ai) LSD—4.

ed members who will be there. The
Metropolitan Council should choose as
quickly as possible the Chairmanj
otherwise, what will happen is that
the Administrator will continue to act
as the Chairman of that boedy till the
clection takes place. Therefore I pro=
pose that it should not take place later
than 8 month after the vacancy.

Shri Hathi: There is no question of
the Administrator presiding. There
will be a Deputy Chairman also; so,
when a vacancy is there, th: Deputy
Chairman will be there to preside.
There is no provision in the Constitu-
tion also for any time-limit. Because
there is a Depuly Chairman the Ad-
ministrator would not be in the Chair,

Mr. Speaker: I shall put the amend-
ment (No. 25) to the vote of the
House,

Amendment No, 25 was put and
negatived.
Mr. Speaker: The question is:

‘“That clause 12 gtand part of
the Bill.”

The motion was adopted.
Clause 12 was added to the Bill.

Clause 13—(Chairman not to preside
while a resolution for his removal
from office is under congideration.)

Shri Shiv Charan Gupta: Sir, I beg
to move:—

Page 6, line 33—
after “Chairman”, (nu-rc—

oruthecnenuy bethq
Deputy Chairman”™. (%)
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{Shri Shiv Charan Gupta)

In this connection 1 have to say
that if we look at clauses 12 and 13,
we find that there the provision is of
aDeputy Chairman. I think, inadver-
tently, in clause 13, sub-clause (2),
the words “Deputy Chairman”™ are
missing. The provision in sub-clause
(2) is that when there is a motion of
no confidence, both in the Chairman
and the Deputy Chairman, the Chair-
man will be there to speak in the
Metropolitan Council. That provi-
sion is not there in respect of the
Deputy Chairman. So, it is a conse-
quential amendment and it should be
accepted by the hon. Minister.

Shri Hathi: No, Sir; there is some
misunderstanding. It is not at all in-
advertance. The Chairman is equated
to the Speaker of an Assembly. The
Speaker has no right to participate in
the debate—the Speaker only occup-
ies the Chair—while the Deputy-
Speaker has a right to speak as a
Member. Therefore the position here
is that the Chairman will have a right
to speak and take part in the proceed-
ings when any resolution for his re-
moval ig there. While the Deputy
Chairman has a right to speak as a
member, that provision is not there for
him.

Mr. Speaker: I shall now put the
amendment (No. 3) to the vote of the
House.

Amendment No. 8 was put and
negatived.

Mr. Speaker: The question is:

“That clause 13 stand part of the
BiL*

The motion was adopted.

Clause 18 was, added to the Biil.

Clause; 14, 15 end 16 were added to
the BilL

MAY 18, 1968  Administration Bill
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Clause 17—(Voting in Metropalitan
Council.)

Shri Shree Narayan Das: Sir. I beg
o move:

Page 7, line 34—

for
tute—

“there is no quorum” substi—

“the attention of the presiding.
officer is drawp that there is no
quorum”. (28)

There is a provision in sub-clause
(5)i—

“If at any time during a meet—
ing of the Metropolitan Council
there is no quorum, it shall be the
duty of the Chairman, or person
acting as such, either to adjourn.
the Metropolitan Council or to sus-
pend the meeting until there is a
quorum.”

Although the words used in this are
according to the provision in the
Constitution, I would like to suggest
that the wording as &t prisent makes
it obligatory on the presiding officer
to see whether there is quorum or not.
The practice in this Housc has been.
that the Presiding Officer does not take
cognisance of the fact whether there-
i8 quorum or not unless hig attention
ig drawn to it. If this wording is
allowed to remain, I thin!:, it will be
incumbent upon the Chairman or the
Presiding Officer to see at every time
whether there is quorum or not and if
he does not look to that, I think, he
would be failing in his duty. There-
fore 1 would like to substitute tire
words ‘“‘the attention of the presiding
officer is drawn that therc is no quo-
rum” for the words “there is mo
quorum” through my amendmest
Only when hig attention is drawn he
will take cognisance; on his own he
should not and he would not. Under
this clause ag it is worded he has te
see that there is quorum and if a suffi-
clent number of members are not pre-
sent, he is duty bound to adjourn the
meeting That ig not the position here
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Therefore I would like {» substitute
the words suggested in my amend-
ment,

Shri Hari Vishnu Kamath: It will be
helpful if it is accepted by the hon.
Minister,

Shri Hathi: It 1s not helpful. If
what the hon. Member has suggested
is accepted, it would mean that at any
time during a meeting of the Metro-
politan Council when attention is
drawn to the fact that there ig no
quorum, it should be adjourned,
whereas the point ig that there should
be no quorum. Merely drawing atten-
tion to the fact does not mean that
there is no quorum. The fact must be
decided that there is no quorum;
otherwise, every time attention is
drawn, it should be suspendeq and
the fact should be proved.

Mr, Speaker: What he means to say
is that this clausec enjoins upon the
presiding officer that he should see
every time that quorum is maintained.
What he suggests is thag it should be
for some member to draw his atten-
tion to this fact and he should conti-
nue the proccedings unless his atten-
tion is drawn to the fact that there is
no quorum in which case he shall take
action and get the bell rung.

Shri Hathi: This is exactly what is
provided for in the Constitution in
article 189(4).

Shri Shwee Narayap Das: It is the
Constitution which is creating the difi-
eulty here.

Lave to

Mr, Speaker: That shall
be provided in the rules.

Shri Hathi: In the rules, they can
provide.

Mr. Speaker: Does he want to press
Rhis amendment?
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Shri Shree Narayan Das:

1 with-
draw it .

Amendment No. 28 was, by leave
withdrawn,

Mr. Speaker: The question is:

‘“That clause 17 stand part of the
Bill”.

The motion was adopted.
Clause 17 wus added to the Bill

Clauses 18 and 19 were added to the
Bill.

Clause 20— (Powers, privileges. etc. o'f
members).
Shrimati Renu Chakravartly: 1
move:

“Page 9,—
after )ine 13, insert—

“(4) In other respects the
powers, privileges and im-
munities of the Metropo-
litan Assembly, and of
the members and of the
committees thereof shall
be such ag are for the
time being enjoyed by
the House of the People
and its members and
committees.” (28)

Prior to this, the hon. Minister re-
ferred us to the disqualification.
Therefore, the disqualifications will
be there but none of the powers and
privileges will be there. Az you
know, we have been fighting that as
many of the powers and privileges as
possible under the Act should be
given to them. Therefore, I again
plead that the powers and privileges
of the Members of the Lok Sabha
should also be given to the members
of the Metropelitan Council

Shry Hathi: It is not intended to
give the privileges to the members of
the Metropolitan Council. The inten-
tions are quite different aud its res-
ponsibilities are quite different. There-
fore, 1 do not accept this.
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Mr. Speaker: I shall now put
Amendment 20 to the vote of the
House.

Amendment No. 29 was put and
negatived.

Mr, Speaker: The question is:

“That clause 20 stand part of the
Bill”.

The motion was adopted.
Clause 20 was added to the Bill.

Clause 21— (Salaries and allowances
of members)

Shrl Hari Vishnu Kamath:
an amendment to insert here,

I have

Mr, Speaker: There is none to this
clause. That is a New Clause. The
qQuestion is; .

“That clause 21 stand part of the
Bill".

The motion was adopted.

Clause 21 was added to the Bill.
New Clause 21-A— ,

Shri Hari Vishny Kamath: Sir, by
your leave I move Amendment No. 56,
that is, New Clause 21A:

pr

‘“Page 9,—
after line 15, insert—

“21A, Every order made by
the President under sec-
tion 21 shall be laid before
each House of Parliament

MAY 18, 1966  Administration Bill
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This, in brief, is in line or in con-
sonance with the traditions that this
Parliament has laid down in the last
few years, and also in consonance
with the highest traditions ef the best
Parliaments in the world, which seeks
only to assert the supremacy, the
supreme authority of Parliament, that
the executive is amenable at all
stages, at every stage, to the supre-
macy of Parliament. I do hope, un-
less this House wants to stultify itself,
unless Members want to stultify them-
selves, that this House will accept this
amendment as has been accepted in
another context to the last clause,
Clause 38, which was tabled by me in
the Committee and the Committee
unanimously accepted it.

Therefore, I have sought to pro-
vide here also that every order of the
President shall be laid before eath
House of Parliament. My amendment
may be recast or re-drafted because it
may not be a quite accurate and cor-
rect draft in every minute detail. I
leave to the Minister and the Drafts-
man to re-draft it if they want it
But that provision ghould be there.

Shri Hathi: As Shri Gamath has
right'y observed, in clause 38, we had
accepted it because there were impor-
tant matters. So far as this is con-
cerned, I think, it is not a matter
about which this august House should
be troubled. It is a quesfion of fixing
salaries of the memberg therc. I 2o
not think it is necessary.

Mr. Speaker: The question is:

‘“Page 9,—
after line 15, insert—
“21A. Every order made by the

President under section 21 shall

be laid before each House of Par~

for approval or such liament for approval or such

modification as Parliament modification as Parliament may

may deem necessary.” deem necessary.” (56).

(56). The Lok Sabha divided:
Division No. 23] AYES [14-19 hrs.

Ausy, Dr. M. 5.
Bade, Sbei}
Banerjor, Shel 5. AT, 7

Chakrevartty, Shrimsti Renu Kar, Shri Prabhat

Chaudhuri, Shri Tridib Kumar
Kamath, Shri Hari Vighnu
Kandappan, Shri S,

Limaye, Shri Madru
Murmu, Shri Sarkar
Venkaiah, Sbri Kolls
Verma, Shri S. L.
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Akkamms Devi, Sbrimati
Alwa, Shri Joschim
Bal Krisbne Singh, Shri
Barkataki, Shrimati Renuka
Bhattacharyya, Shn C. K.
Bist, Shri . B. S.
Brajeshwar Prasad, Shri
Brij Basj Lal, Shri
Chakrave:t, Shri P, R,
Charcas, thrigsti, )ycura
Chandrabhen Singh, Shri
Chandriki, Shii
Chaturvedi, Shei S. N,
Chunj Lal, Shri
Dalfit Singh, Shai
Das, Shri B. K.
Das, ShriN. T.
Dixit, Shri G. N.
Dwivedi, Shui M. L.
Gendhi, SbriV.B.
Gupta, Shri Badshah
Gupla, Shri Shiv Charan
Hag, Shii M. M.
Jadhay, Shti M. L.
Jadhav, Shri Tulsbidas
Jamunadevi, Shrimati
Jedhe, Shri
Jena, Shri
Joshi, Shrimati Subbadrs
Jyotishi, Shn J. P,
Kedaria, Shei C. M.
Khanns, Shri P, K.
Kindar Lal, Shri
Mshishi, Dr. Sarolini

NOES

Malaichami, Shri

Moendal, Dr. P,

Mandsl, Sri Yamuns Prasad
Maniyar.gadsn, Skri
Manui, Shri D. D.
Marendi, Shri

Masuriya Din, Shri
Mathur, Shij Shiv Charan
Mechrotra, Shri Brs) Bihari
Mehta, Shri J. R.

Melkote, Dr.,

Mishra, Shri Bibhuti
Mohammad Yusuf, Shri
Mohanty, Shri Gokulanands
More, Shri K. L.

Naik, Shri Maheswar
Naskar, ShriP. 8.

Pal , Shri

Pande, Shii K. N.

Pany, ShriK. C.

Parsghar, Shri

Pauil, Shri D, S.

Paril, Shri J. S,

Patil, Shri Vasantrao
Prabhakar, Shri Naval
Pra:ap sir gh, Shri

Ragh inath Singh, Shei

Rei Shrimsti Sahodrs Baj
Rajs, Shri C. R.

Rajceo Singh, Shri

Raju, Shri D. B,

Ram Singh, Shri
Remanathan Chettiar, Shri R.

Ramshekhar Prasad Singh, Shri

Ranc, Shri

Bill
\ i
Rso, Shri Jaganatha
Raso, Shri Ramspathi
Raut, Shei Bhola
Roy ,Shri Bishwanatb
Sachu Ram, Shri
Samants, Shri 8. C.
Sarma, Sbhri A. T.
Sen, Shri P. G.
Shah, Shrimati Jayaben
Sham Nath, Shri
Sharma, Shri K. C.
Shashi Ranjan Shri
Shasu, Shri Ramanand
Shree Nasaysn Das, Shri
Siddanavjeppe, Shri
Sidaiah, Shri
Singh, Shei 8, T,
Singha, Shr i G.K.
Sr.aiak, Shri Nudeo
Sonavane, Shei
Soy, Shril.C.
Subbagaman, Shr
Sumat Prasad, Shri
‘Tantia, Shri Rameshwar
‘Tiwary, Shri K. N.
Tula Rem, Shri
Uikey, Shei
Ulsku, Shri Remachandss
Umanath, Shri
Upsahyays, Shri Shiva Dun
Venkatagubbaiah, Shei P,
Veimas, Shri Balgovind
Yauab, Shri N. P,
Ysadav, Shri Ram Harkb
Yadava, Sbej B, P,
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ot wawfr ww et (vgar) ¢
eIH WE, T A A N @ W
R v faw g

Mr. Speaker: The result of the
Division is: Ayes—12, Noes—103.

The motion was negatived,

8hri Harl Vishna Kamath: It is
shameful. Parliament is denuding
itself of its powers.

Clause 22—(Functions of Metro-
politan Council)

8hrimati Remw Chakravartty: 1
want to move amendment No. 34

only.

Shri Shiv Charan Gupta: I want
to move Amendment Nos. 5 and 6.
They may be taken up together.

Mr. Speaker: Amendment No. 8 is
to Clause 22 and Amendment No, 6
is an insertion of a New Clause.

Shri Shiv Charan Gapta: But this
has relation to this.
Mr, Speaker: That will be taken

up separately. So, Amendment Nos. 8
and 34 are to be moved

Shrimati Renu Chakravarity: |
move:
“Page 10—
(i) lines 6 and 7,—
omit “wherever nccessary”; and
(i) lines 8 and 9—

.

for “with the views, i any.
expressed thereon by the
Executive Council”,
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[8hrimati Renu Chakravartty]
substitute—“and the recommenda-
tions made by the Metropoli-
tan Counci] shall have man-
datory effect and shall be
executed by the Executive
Council, the Administrator or
the Central Government, as
the case may be.” (34).

Shri Shiv Charan Gupta: I move:
“Page 9,—
jor' lines 31 to 33, substitute—

*“(d) the estimated receipts and
expenditure pertaining to Delhi
Electricity Board, Delhi Trans-
port Board ard Delhi Develop-
ment Authority:” (5)

Shri Hathi: | beg to move:

Page 9, for lines 31 ‘to 33, substi-
tute—

*(d) the esthmated receipts and
expenditure pertaining to Delhi to
be credited to and to be made
from, the Consolidated Fund of
India; and notwithstanding any-
thing contained in the Delhi
Development Act, 1957 (61 of
1957), the estimated receiptg and
expenditure of the Delhi Develop-
ment Authority;”. (62)

Mr. Speaker: These amendments
are now before the House.

Shrimati Renu Chakravartty: 1
have moved only amendment No, 34
to this clause. We are totally opposed
to the entire clause 22. But at this
stage, I have sought to move an
amendment to lines § to 9 at page 10
of the Bill.

1421 hra.
(Surt SoNAVANE in the Chair)

After all, the powers of the metro-
politan council are being reduced only
to making recommendations. As we
have already stated, this metropolitan
council is nothing but a farce, it is
just a talking shop, and the only
powers that are being given to the

MAY 18, 1966 Administration Bill

17564

members of the metropolitan council
are. ...

Shri C. K. Bhattacharyya (Raiganj):
Why is the hon. Member then mov-
ing so many amendments, calling for
divisions and troubling the House
over them?

Shrimati Remu Chakravartty: Very
probably, he has never worked on
things like this. He has never moved
any amendments, probably because
he does mnot know how to move
amendments at all.

Shri Hari Vishna Kamath: If he
finds it so much of a trouble why does
he not go out” He can go out.

Shri C. K. Bhattacharyya: When |
see Shri Kamath speaking there, I do
not feel like

Shri Hari Vishnu Kamath: We do
not want him here; let him go out.
If he does not want to stand this
trouble you may ask him to go out.

Mr. Chairman: Order, order.

Shri S. M. Banerjee: That remark
of Shri Bhattacharyya should be ex-
punged from the proceedings.

Shri Aari Vishnu Kamath: It is
irrelevant talk that he is indulging
in

Shri C. K. Bhattacharyya: I did not
characterise the legislation as a faroe,
but they are calling it a farce.

ot vy fawd : zET mfawr £
A A wFAFA F°
Mr. Chairman: Hon. Members have
a right to move amendments.

Shri Hari Vishna Kamath: Shri
Bhattacharyya is obstructing the pro-
ceedings of the House.

Shrimati Rena Chakravartty: When
the Members on that side of the House
obstruct the proceedings, you should
ask them to leave the House.
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The metropdlitan council has been
given only the right of recommenda-
tion. This is a clause which ijs, there-
fore, the most obnoxious. Therefore,
T have said that after the metropoli-
tan council has considered and dis-
cussed and made proposals to the
administrator or the Central Govern-
ment or the executive council, which-
ever authority it be, those recom-
mendations should be accepted and
they should be acted upon by that
:authority. That is my suggestion.

Shri 5. M. Banerjee: They should
‘e mandatory.

Shrimati Reau Chakravartty: [f
really what Government have stated
up till now is true—which we do not
‘think is true—it will be proved by
their acceptance or their rejection of
‘this clause. Up till now, they have
‘been telling us ‘How can we do this?
Tt is against the Constitution’ and =so
on. After the metropolitan council
makes a proposal, that proposa] must
be accepted by the authorities, and it
should not be open to them to reject
it. That is my proposal. If Govern-
ment are going to reject even this
amendment, it means that they do not
give any weightage to the discussions
and the proposals made by the metro-
politan council

8hi 5. M. Banerjee: 1 support
‘Shrimati Renu Chakravartty in this
matter and I totally oppose this parti-
cular cause.

My hon. friend Shri C. XK. Bhatta-
<haryya wanted us not to move amend-
‘ments.

8hri C. K. Bhattacharyya: No, I have
mever stated that they should not move
amendments. 1 hope you will kindly
‘bear me out. They called this legisla-
tion a farce. I said that this was not
what they should do. Parliament is
passing a legislation and are
characterising it as a farce; they should
be ash d of the stat t that they
have made.

Shri S. M. Banerjee: | was only ex-
plaining why we were moving amend-

VAISAKHA 28, 1888 (SAKA)

Administration
Bill
ments. We want that this Bill should
be thrown overboard completely. But
we want to educate the ruling party
Members including Shri C. K. Bhatta-
charyya. First of all, we want to
amend them and then throw them out.
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That is the reason why we move
amendments
1 support Shrimati Renu Chakra-

vartty's amendment.
Clause 22 says:

“Subject to the provisions of this
Act, the Metropolitan Council shall
have the right to discuss, and make
rrecommendations with respect to,
the following matters . . ."".

and then the various items are mea-
tioned. This is exactly like the Indiam
Labour Conference.

In the Fifteenth Labour Conference, we
had taken a ision that the mini
wage should be Rs. 125, but it was nevee
accepted by anybody. Unless these
dati p 4 and

T 1ONK are
it is made incumbent upon Government
to accept them, nothing is going to be
accepted. Therefore, I submit that
they should be made mandatory.
Otherwise. I still hold the view that
this will be a dignified coffee-house
where things will be talked about and
nothing will come out of it.

1, therefore, submit that this amend-
ment of Shrimati Renu Chakravartty
must be pted by Gover it

@t W@ 0w T wwet A
witeitz frar ¢ & v g w9
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(= =¥)
®T ¥ ofq® e 2@ 5 ag Agmifae
wifaw faagw ox feafer e &

Dethi

They will make recommendations
which may be accepted or not. That

i another question. g TR ST
o Al wm §, w oehfea
wfesr A TN quegmiar @
ST N AgEifde  wifgw &
& 7HT WY Y o T A G W '
FC, THAT F G wghA a1 AT ¥
T ? R W oA e oefEa
T F qRY qg wAeA Avara 7§ )
I wrEA § 7g qfe & Wiz ag fessh

® O v W afgd | e AERa,
oada 1 wae @ f& et
Wk ' 9 &% sfafafad & g
frdawr o % d 1 @7 WA §
fir o faq wea @, gETd WK
fomay @ W wfgec 1w W@
WU & W & & &Y sfge) ® gwr
frar T 1 9@ & wyw suTe dfaEr
& 57T 239 T F W @IFAT TEAT
g9 wEe ¥ arh fft # ow ¥
s %1 06 gfara F of by w0
WM ) A qfEEE @ IR §Q
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g W ara fadft 0f ? oy
Wt Wi g ofadT &% W
frage g wodtam frar  fF g e
FEGUT FIRET AHEHE TIE 1962
& afcd aarf 7€ 2 1 W@ W 9 A
afwa svarrd

“Parliament may by law create
for any of the Union territories of
Himacha] Pradesh, Mampur, Tri-
pura, Goa, Daman and Diu and
Pondicherry—

(a) a body; whether nominated or
elected or partly nominated and partly
elected, to function as a Legislature
for the Union territory; or

(b) a Council of Minister, or
both with such constitution,
powers and functions, in each
case, as may be specified in the
law.”.

W ST T

“Any such law as is referred
to in clause (1) shall not
be deemed to be an amendment of
this Constitution for the purposes
of article 368 notwithstanding that
it contains any provision which
amends or has the effect of amend-
ing this Constitution.”.

o gWfa WERE, W ¥ WK
& % miaa S2wl w1 A g framar
T, T grdt AvEA 4 g & ? W o
N g9 F e AT awa § ?

gt FgA@E

wt wg femd g RS, TR
1T £ 9fEiE N & Y T 6
wifgg 2w & amr AL T@d ¥ww
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gt T & @y 0w AR W
fgaram wdw, wfaqe, faga, o
WR Qi3 Q F S A femd Y § g
e TE @Y At afyar ¥ famn ofads
ey wg feeit At faam a1 wfa-
®X X R A1 76T 147 Afqaa &
T T A A9 F7 fIgw 97 S99 &
W WY ¥ T 93 & A9 e fay
NI FETIN A A frag a%
T qoite w3 aren fadus T forqdy
g T gz Nd 1 W B ww B quw
wfgs fayar | a3 fodgs oY o9
w7y § IWY qE WSBT BT | AG AY W9
wfaF1C & g § qewi A AmIg v W
1 AT a9 & faam @ 3 75 wfes
w9 g9 § 5497 AE) T ? o) ®) W
faam awr 3 &1 wfew w9 WO
g9 ¥ 1@ g ¥, AfeT ww 7 78 =
ITEH FT | [

v gwefy wgEg, & ww ¥
frdea w&1 f5 Wi W &fqar
¥ QR 3i¥ ¥ &EA A 99 F Q @O
w7 Azt & | oF eTa s a@m™
Fogaw ¥ § aagy

245 (1) W fr @ a@ § -

“Subject to the provisions of this
Constitution, Parliament may make
laws for the whole or any part of
the territory of India, and the
Legisla:ure of a State may make
laws for the whole or any part of
the State”™.

ag FFA T W ¥ AfEET W
wfaama ¥ w=T 2 A s oF Nwaa
aaR 31 fRFT o9 Y 113 @@
¢ formd fr oAy oAt W @9
q7 frdann tad w1 sfawrr o1 #F wwr
aNE T F T W R A
£ 203 30 & w2 TWl N fE@
awri W g afesre faaar
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Bill 757>

gwmfy 7w, ww Iw 113 (2)
s a0 ¥ g @fry —

“So much of the said estimates
as relates to other expenditure
shall he submitted in the form of
demands for grents to the House of
the People, and the House of the
People shall have power to assent
or to refuse to assent, to any
d.mand; or to assent to any
demand subject to g redu tion of
the amount specified therein”,

Qg ®IFAq ¥ UMEAT & 1 WX ¥W
fagaw & 22 v wrw 2w AfAY
Iq ¥ ag wF) Wt wrenr @Y I § )

“Subjert to the provisions of this
Act, the Me‘ropolitan Council shall
have the right to discuss™.

et et # o wifat § @ ane-
faarz &) @q7 g § W W W faw
T ¥ vt Farea o Frare w1 -
X AT A I AT e amEE WK
oY AT grgw 7@ JWI D 1Y § 9k
fawely & arrfeey & g o sfafafy @
it I W TEA AT AT wfaw
o & & wowlt w o wfawe a-
fraz & w1 g 8w afawe
fear & 1 o v o @ owgd g ?
fasf w v w1 ufgwr draw §
g i—

“and make recommendations
with respect to the following

matters in so far as they relate to
Delhi, namely”

% A KA & aveew  fawetor @
w 9 (ﬁ’) L—

“the estimated receipts and ex-
penditure  perta‘ning to Delhs
whi h are to be credited to,or1sto
be met frem, the Consolidated
Fund of India”.



Dethi

[t 7g formrir)

qIfa wgIea, ¥ ATeANT & &Y, @
ot wy T wr wgAgtE . fawd
AT A ®7 g1 g f Aveaer ot
o ToEEET WY N gE ) R
§ IR WTR AT WA FIA T q7 W=
T AT FA 7 g wfow } o A
A AT &t 6w v T fag
o wr A A 2 e o faew ay
AT e WEET & W AR A i e
agT wrTr Wy & A w9 § i
R a% qm | At ogiw R R
aw w1 w7 1 ey g wofafas
WRTHT 57 ATHA H gH 3R A4 T /A
# qEgdw s Al ¥ fs g &«
Tt we WEET a7 e
f &1 q7en & Fraeg F WAL A w4
& 900 F1Z TT K T, TN &
TR § ofe g dEar feur am fe
I & FAT A1 FHE wETT A T
XMH A IV & FI7 T@E N A
AT T F AT T A1 9T T AR 2
ey ¢ IR v fE oaw ar ww
wfaugifer &t aa w7 @ § dfex w7
Gar @ JEM A gAE W )
Jram, e wErEA S A €T
awh ¥ gifs qgim #% ¥ -
Wit 7 qg " R Sode 7 a8 sor
2 fr &< W7 w.a o fagae g
wfgr 1 J@ w9 TEF dmfEes
Hew w1 7 A 0 RE A w
T wY AT AW T GO W7 FTHS
aTg 7 fet wrgy %+ 1§ § 6 T AW
o afawre war & Sreawr = oafaer
w3 oA A Tw owRE & afQ
WY q ATHY ®1 FX T AgA ¥
e A ww 2 e W o ¥t wfewre
@l @t gwa 3y wieer
oY dwawT w1 ¢ a9 faEr
w7 G IR AT |

Shri Hathi: Which amendment is he
talking about?

¥7571
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Shri Hari Vishne Kamath: Cl. 22

sty fomd & qfr 2o e Wy
s wg & oW quo
frde afad A o v @ g
W ¥ famgw &% 3w oafer o &
AT o7 facgw g A @ g
7 qT TaAr a6 § fE I ¥ ol
Wt guETT WY wT wwAT oW N
¥ oafer | & e o afre
fagrr s S am ™ v oar fE
TIZE A faa wi urt # e &
o7 R qg g @1 fE S
afaarerg £ s o3 WY o oo qwr
afrarag £ qivi o7 W agw g ey
oY £ gETA AW FTH w7 wfgwre
I wifgd 5 T oA B aww
A £ N oaa T & FHA AR
AT §F qATH &Y IZT 7 R A Ay
oy ¥ fraza @

ot gfr faew wmn
ITEAT |

st wq fewd o g, W fe
IBIFT | A7 fadga ¥ fe Swaa W
TN IR AR § €A T, I &
fea & gwfes o dfqam € g
& W 9T gEO wfawT @ 9w
g T 3w & faaT Sfee @
M svErr ¥ wrf fordmrd wve
sfafafamt & sfa 3@t iy 1 ewfa
€8 gT0 #1 Q) g faias 5 gt Argw
aifqq & wYT gfqae & #3 dF wgr
af s v feeet # swar *) faamr
79T 3y e fadgs 1@ faed fe
arraa & fgal & v QY "%

Shri Shiv Charan Gapta: 1 have my
amendment to substitute sub-cl. (d).
My amendment says that that sub-
clause shall be substituted by the foi-
lowing:

“the estimated receipts and ex-

penditure pertaining to Delhi Else-

Cour feT
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tricity Board, Delhi Transport
Board and Dethi Development
Authority".

Regarding estimated receipts pertain-
ing to Delhi, I have tabled an amend-
ment for introducing a new cl 22A
to 22E. I am not at present dealing
with this new clause. But my amend-
wment No. 3 deals with sub-clause (d)
of clause 22,

At present, the Municipal Corpora-
tion of Delhi has powers to discuss the
budgets.of the Delhi Electricity Board
and the Delhi Transport Board and
they have to take a decision also on
that. According to the arrangement
the Home Ministry is evolving for
Delhi. it is proposed to take away from
the Corporation the Delhi Electricity
Board and also the Delhi Transport
Board. Now, it will be in the fitness
of things that at least the Metropolitan
Council should have an opportunity to
discuss the budgets of the Delhi Elee-
tricity Board and the Delhi Transport
Board as also the Delhi Development
Authority at least once 3 year at the
time of the budget discussion, and ex-
press its opinion and review the deve-
lopmental activities of the two Boards
and make its recommendations to these
Boards. Otherwise, what will happen
is that these Boards will function quite
independently, and no authority, no
popular body like the Metropolitan
Council, would be in a position to dis-
cuss their budget. And without that.
the powers which are already enjoy-
ed by the elected representatives in
Delhi will be limited. So, 1 was sug-
gesting that the relation between the
Metropolitan Council and the Delhi
Electricity Board and the Delhi Trans-
port Board should be the same as the
relationship of these towards State
Legislatures at other places. There-
fore T have moved these amendments.

1 am happy that the hon. Home
‘Minister has accepted that the Council
should discuss the estimates and ex-
penditure of DDA. € would request
him to accept the same position with
regard to Delhi Electricity Board and
Delhi Transpory Board. Later on,
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when the other clauses are taken up, I
will discuss what should be the
arrangement regarding the estimates of
receipts and expenditure for Delhi.

Shri 8. Kandappan. I have got to
say only a tew words in support of
Shrimati Renu Chakravartty’s amend-
ment. If her amendment is not ac-
ceptable to the Government, it is not
only a farce, it will be worse than a
farce. At least a farce is a2 harmiess
thing, whereas here you creatamat the
cost of the poor taxpayer a Council
without giving any power to it. They
cannot do anything A taxpayer in
Delhi, or for that matter, even an out-
sider who comeg to Delhi, if he finds
something which is not right and
which should be corrected, can write
to the Commissioner or a letter to the
editor in the press. The Commissioner
or the Government may look into it or
may not look into it. It is almest
tantamount to that. If nothing can be
done, why should this Metropolitan
Council be constituted at all?

Shri Hathi: So far as the amend-
ment of Shri Shiv Charan Gupta 1
concerned, 1 have accepted a part of it,
DDA. The other two bodies are not
yet in existence, they will have to be
formed under other Acts. Therefore it
is not possible to include them now.
But under clause (f) there is provision
to include any other matter. We shall
see if that can be included later on.

Mr. Chairman: Amendment No. 34.

8hrimati Renu Chakravartty: He
did not reply to it at all. Tt is the
most important amendment.

o qu femd - g A ¥ @O
I o fed T &1 IO ;|
fear mav &1

W gfe e o @ w7 an
g a7 famw §Y 7= a9 wTAT AT
L4
Shri Hathi: T am sorry.

Shrimati Resu Chakravarfty: He is
=0 much taken up '.'lth Shri ‘Shiv
Charan Gupta and Shri Brahm Pra-
kash.
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Mr Chairman: They are also inte-
resied. '

Shri Hathi: Because that was very
short and last,

The amendment of Shrimati Renu
Chakravartty is that the t d

MAY 18, 1966
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bind ourselves to accept, exccute and
implement. The only thing I can say
is that we shall consider it duly, and
give it the utmost consideration. That is
the only thing. I cannot bind myself

tions should be accepted and executed
and implemented by the Executive
Council and the Central Government, 1
may say that the re.ommendation of
the Metropolitan Council gues to the
Executive Council, to the Administra-
tor and the Government. We shall
give it due weight gnd utmost consider-
ation.

Shrimati Renu Chakravarity:
is due weight?

Shri Hathi: 1 will explain the reason.
The recommendation may be to have a
big thermal power station in Delhi
We will have to come to Parliament
also for money. It cannot be that ull
recommendations can be accepted be-
cause there may be financial implica~

What

to te and impl t, that is not
possible

Shrimati Renu Chakravarity: You
will not implement, that 1s quite clear,

Mr. Chairman: The quesuon is:
Page 10.—
(i) lines 6 and 7,—
omit “wherever-neces_giry; and
(1i) lines 8 and 9,-—~
for “with the views, if any ex-
pressed thereon by the
Executive Council”,
substitute—

“and the re_.ommendauons made
by the Metropulitan council shall
have mandatory effect und shall
sl:}q: executed by the Executive
“Jouncil, the Administrator or the
Central Government as the case

tion, and we will have tohave money may be”. (34) .

from this House. We cannot therefore The Lok Sabha divided:

Division No. 24] { 14.50 hrs.
AYES

Banerjee, Shri S, M,
Chakravartty, Shiimati Renu
Imbichibava, Shri

Jba, Shri Yogendra

Bal Krishna Singh, Shri
Barwpal, Shri P. L.
Bhattacharyys, Shri C. K.
Beajeshwar Prasad, Shui
Brij Basi Lal, Shri
Chakraveni, Shri P, R.
Chands, Shiimati Jyousne
Chandriki, Shri
Chaadhry, Shri  Chandramaeni Lal
Chaadhari, Shrimau Kemals
Ch i Lal, Shri

Das, Shri B. K.

Das, ShriN. T.

Deo Bhanj, Shri P. C.
Dixi, Shri G. N,
Puwivedi, Shri M. L.
QGandhi, Shri V. B,
Gapta, Shri Balshah

G 1 te, Shei Shiv Charan
] Shii M. L.
Jalhav; Shri Talshidss
Jaana luvi, Shrimetd
J:ihz, Shri
Jena, Sbri

Kachhavaiys, Shri Hukam Chand
Kamath, Shri Hari Vishnu
Kandappan, Shri S.

Kar, Shii Prabhat

NOES
Joshi, Shrimati, Subhadrs
Jyotishi, Shii J. P,
Kedaris, Shri C. M.
Khanns ,Shri Mchr Chand
Khanna, Shri P .K.
Koujalg, Shr H. V.
Krips Shanker, Shri
Laskas, Shri N. R.
Mali Mariyapps, Shet
Mandal, Dr. P.
Mandsl, Shri Yamuns Prassd
Maniysngadan, Shri
Mantri, Shi D. D.
‘Masuriys Din, Shri
Matcharsju, Shri
Mehrotrs, Shri Brej Bibari

Mukesjee, Shri H. N.
Shastri, Shri Prakash Vir
Singh, Shii Y. D.
Venksiah, Shi Kolla

Neik, .
Nands, Shn
Nasker, SHiP. 8.
Pande, Shri K. N.
Pandiy, ShriR. S,
Pang, Shi K. C.
Patel, Shri Chhotrubbai
P, Shri N, N.
Patel, Shn Kajeshwar
Pati), ShriD. 8,
Patl), Shri Vasantrso
Prabhakai, Shri Neval
Pratap Sir gh, Shri
Rai, Shrima i Sabodra ..a1
Raja, Shri C.R.
Raideo Singh, Shri

Mehta, Shri J. R. Raju, Shii D. H.

‘Mishre, Shui Bibbuti Ram Sewsk, Shii

Misra, Shri Shyant Dbas Ram Swarup, Shsi

M hammad Yusat, Shri Ramanathan Chetuar, Sbri R.
y.Shti G hekhar Prasad Singb, S

Maorarks, Shei Rane, Shii

Mare, Shri K. L. Yoo, Shride

Naik, Shai D. J. koo, 3hii hameparhl
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R sut, Shri Bhola

Roy, Shri Bishwanath
Sadhu Ram, Shri

Ssha, Dr. S. K.
Ssmanta, Shri S, C.
Sham Nath, Shri
Sharma, Shri K. C.
Shastrl, Shri Ramenand
Sheo Narain, Shri
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Shukls, Shri Vidys Charsn Tiwary, SheiR. >,
Siddananjsppa, Shri Tuls Ram, Shri
Sidheshwar Prasad, Shei Ulkey, Shri

Singh, ShriS. T.

Singha, Shri G. K.

Sinha, Shrimat { Ramdulari
Subbarsman, Shri

Sumat Prased, Shri

Tiway, Shri K. N.

Ulaks, Shri Ramachadra
Upadhyays, Shri Shiva Dunt
Vetma, Shri Brlgovind
Wadiwa, Shii

Yadab, Shri N, P.

Yadav, Shri Ram Harkh

Shree Narayan Das, Shri

Mr. Chairmas: The result of the
divisigg is: Ayes 12; Noes 102

Thﬂ mﬁon wa. mpctived

N
al t abou amend-
ment No. 5?
Shri Shiv Charaa Gupta: I with-
draw. »

Mr. Chairman: Has he the leave of
the House to withdraw his amend-
ment?

Some hon. Members: Yes.

Shrimati Renu Chakravartty: No.

Mr. Chairman: I put Amendment
No. 5 to the vote of the House.

Amendment No. 5 was put and
negatived.

Shrimati Renu Chakravartty: You
should have asked, ‘“Has he the leave
of the House to withdraw his Amend-
ment?”. We would have said no.

Mr. Chairman: He did ask Yor leave
to withdraw.

i aY fAT: AR 3z J@YA
qgq & FHA A Arfed
Mr. Chairman: I had to put it

when the Opposition said that no
leave had to be granted. I shall now
put amendment No. 62 to the vote of
the House. The Question is:

page 9,—
for lines 31 to 33, substitute—

“(d) the estimated receipts and
expenditure pertaining to Delhi to
be credited to and to be made
from the Consolidated Mund of

(29

Yadeva, Shri B. P,

India; and notwithstanding any-
thing contained in the Delhl
Devclopment Act, 1957 (61 ot
1957), the estimated receipts and
expenditure of the Delhi Deve-
lopment Authority.” (62).

The motion was adopted.

Mr. Chalrman: 1 shall now put
clause 22, as amended, to the vole of
the House.

Shrimati Renu Chakravartty: We
oppuse it. Even though we have
passed an amendment by Shri Hathi,
it is nothing at all because estimated
receints and expenditure are going to
be credited to the Consolidated Fund
of India. We have always demanded
and we shall continue to demand that
all the decisions to be taken by the
Metropolitan Council must be permit-
ted to be implemente@ by the other
authorities and T am very surprised
that persons like Shri Shivcharan
Guptla and Brahm Prakash who have
created so much noise do not say any-
thing. It is nothing but noise for
public consumption. When they come
inside the House they have behaved
nothing better than Shrimati Subhadra
Joshi or Shri M. C. Khanna.

Shri 8. M. Banerjee rose—

Mr, Chairman: I fhink you have
already expressed your views. Dila-
tory tactics may not be adopted

ot vy fawd : a7 7@ B 2

Shri 8. M. Banerjee: By this new
amendment Shri Hathi wants to give
the impression to this House that be
has practically changed this clause;
it is not; it is very deceptive. t
does it say: the estimated receipts ang
expenditure pertaining to Delhi to be
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(Shri S M, Banerjee)
credited to and to be made from the
Consolidated Fund of India. What:is
this? There should be some proper
d t to this cl so that it
may become acceptable to us. When
we are going to vote against the whole
clause, even at this late hour, 1 sug-
gest that he should accept some of
our amendments. If he is unable to
do 80, let him actually wait for some-
time and bring his own amendment
which would meet the reasons ad-
vanced by us. 1 hope the Minister

will consider it. .

Shri Hathi: There is no question of
my waiting and bringing any amend-

MAY 18, 1968
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ment because so long as I am prepared
to accept any amendment I am accept-
ing it. Where I am not able to accept,
I give the reasons.

Shri 8. M. Banerjee: We shall
accept your amendments provided you
bring in amendments.

Mr. Chairman: 1 will put clause 22,
as amended, to the vote. The question

3 R F S g '
“That Clause 22, as amended,
stand part of the Bill.”

The Lok Sabha divided:

Division No. 25)

Aney, Dr. M.S.
Arunachalum, Shri
And,Shri Bhagwat Jha
Bakliwel, Shri

Bal Krishna $ingh, Shn
Bbatkar, Shri
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shn
Bri) Basi Lal, Shn
Chakravartty, Shrimati Reno
Chakraverti, Shri P, R,
Chanda, Slirimati Jyotsne
Chundriki, Shri

Chaudhry, Shi Chend La

AYES

Lauskar, Shri N. R,
Mandal, Dr. P, 1
Mandal, Shri Yamuns Prass:
Maniyangadan, Shn
Mantri, Shei D. D.
Masuriya Din, Shri
Matcharaju, Shri
Mehrotre, Shri Braj Bihar
Mechta, Shri J.R.

Melkote, Dr.

Mishra, Shri Bibhati

Misra, Shri Mahesh Dutte
Misra, Shri Shyam Dhay
Moh Shri G

[14.58 hrs.

Rso, Shri Jaganstha
Reo, Shri Ramapsth:
Raut, Shri Bhola

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahe, Dr. S. K.
Samanta, Shri 8. C.
Sham Nath, Shri
Sharma, Shri K. C
Shastri, Shri Ramanend
Sheo Narain, Shri

Shzee Naraysa Das, Shri
Shukle, Shri Vidys Charan
i Shri

Chaudhuri, Shrimsti Kamals
Chuni Lal, Shn

Daljit Siogh, Shri

Das, Shri B, K.

Das, ShriN. T.

Deo Bbanj, Shii P, C.
Qandhi, Shri V. B

Gupta, Shri Badshah
Gupta, Shri Shiv Charar.

Joshy, Shrimat, Subbadrs
Jyotishi, Shri J. P.
Kedaria, Shri C. M.
Khanna, Sbri P. K.
Kouialgi, Shri H. V.
Kripa Shankar, Shri

Banerjes, Shri S. M.
Berwa, Shri Onkar Lal
Beshm Prakesh, She
Jodhav, Shri Tulshides
Kamaih, Shai Hui Vishoe

More, Shri K, L.

Nanda, Shry

Naskar, Shri P. S.

Paona Lal, Shri

Patel, Shri N. N.

Patil, Shii J. S,

Patil, Shri Vasantrao
Prabhakar, Shri Neval
Pratap Singh, Shri

Rai, Shrimati Sahodrs Be:
Raje, Shri C. R.

Rajdeo Singh, Shri
Raju,Shei D. B

Ram Sevak, Shri

Ram Swarup Shri
Ramshekhar Prassd Singh, Shr:
Rane, Shri

NOES

Kazr, Shei Prabhst
Kindar Lal, Shri
Kaishnapal Singh, Sbri
Limaye, Shai Madbu
Mate, Shsi

Sidheshwar Prasad, Shr
Singha, Shri G. K.

Sinha, Shrimati Ramdulary
Snatak , Shri, Nardeo
Subbarsmen, Shri

Sumat Prasad, Shn
‘Tiwary, Shri K. N.*
Tiwary, Shei R. S,

“Tuls Rem, Shri

Uikey, Shr i

Ullake, Shei Ramschandre
Upedhyays, Shri Shive Duut
Verms, Shri Balgovind
‘Wadiws, Shei

Yadab, ShriN. P.

Yadab, Sbri Ram Hukh
Yedava, Shri B. P.

Mubezjee, Shes H. M.
Nirsnjen Lal, Shei
Venkaish, Shei Kol
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Mr. Chatrman: The resul: of the
division is:

Ayes 93; Noes 13
The motion was adopted.

Clause 22, as amended, was added to
the Bill.

Some hon. Members rose rose—

Mt yuatrw waw (W) - AW
Faah @t wd g & ow ® T oA
i
Mr. Chairman: Your vote will be
added. We will now take up amend-

ment No. 6; we will take up clause
22(A).

Clause 22A
15 hrs.

8hri Hari Vishnu Kamath: My
amendment is No. 87, which seeks to
insert a new clause 22A, after clause
22,

Mr. Chairman: Shri Shiv Charan
Gupta,

Shri Shiv Charan Gupta: 1 beg te
move:

Page 10—
after line 9, insert—

“22A. (1) The Administration of
Delhi shall in respect of each
financial year cause to be laid
before  the Metropolitan
Council, with the previous
approval of the President, a
statement of the estimatea
receipts and expenditure of
Delhi for that year.

(2) The esti of expenditure
shall show separately:—

(a) the gums required to meet
expenditure described by
this Act @  expenditure
charged upon the Fund of
the Union territory of
Delhi; and

(b) the sums required to meet
other expenditure proposed

Bill

to be met from the Fund
of the Union territory of
Delhi and shall distinguish
expenditure on revenue
account from other expen-
diture.

(3) The following expenditure

shall be charged on the Fund
of the Union territory of
Delhi - -

(a) the emoluments and allow-
ances of the Administrator
and  other expenditure
relating to his office as
determined by the Presi-
dent by Rgeneral or special
order;

(b) the charges payable in res-
pect of loans advanced to
Dethi from the Consolidat-
ed Fund of India including
interest, sinking fund
charges and redemption
charges and other expen-
diture connected therewith:

(c) the salaries and allowances
of the Chairman and the
Deputy Chairman of the
Metropolitan Council;

(d) any sums required to
satisfy any judgment, dec-
ree or award of any court
or arbitral tribunal;

(e) expenditure incurred by
the Adwministrator in the
discharge of his special res-
ponsibilities; and

(f) any other expenditure dec-
lared by the Constitution
or by law made by Parlia-
ment to be so charged;

22B. (1) So much of the cstimate

as relates to expenditure
charged upon the Fund of
the Union territory of Delhi
shall not be submitted to the
vote of the Metropolifan
Councfl but nothing in this
sub-section shall be construed
as preventing the discussion:
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in the Metropolitan Council
of any of those estimates.

(2) So much of the said estimates
as relates to other expendi-
ture shall be submitted for
grant to the Metropolitan
Council and the Council shall
have power to assent, or to
refuse assent or to assent
subject to a reduction of the
amount specified therein,

22C. As from such date as the
Central Government may, by
notification in the official
Gazette, appoint in this be-
half Government of India
shall form one fund to be
entitled “the Fund of the
Union territory of Delhi”
and such sum may be trans-
ferreq to it from the Consoli-
dated Fund of India as the
Parliament may appropriate
from time to time.

22D. The Custody of the Fund
of Union territory of Delhy,
the payment of moneys into
such Fund, the withdrawal of
moneys therefrom and all
other matters connected with
or ancillary to those matters
shall be regulated by Rules
made by the Administrator
with the approval of the
President.

.22E. The reports of the Public
Accounts Committee and the
Estimates Committee of the
Parliament of India relating
to the accounts and affairs of
various Departments, Autho-
rities, and Boards functioning
in the Union territory of
Delhi for any period subse-
quent to the date after estab-
lishment of  Metropolitan
Council shall be submitted to
the Chairman who shall
cause them to be laid before
the Metropolital Council.”” (8)

Sir, the hon. Home Minister, while

luding the d ion on the Bill
garlier, referred to a comrmittee of

MAY 18, 1968 Administration Bill
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three persons which discussed this
wmatter regarding financial powers. It
is a fact that a committee of three
persons on behalf of the Delhi
Pradesh Congress Committee dis-
cussed the matter threadbare with
the Home Minister, and the opinion
wag that according to the Constitu-
tion, it is not possible to give sub-
stantial financial powers to the Delhi
Metropolitan Council. But, at the
same time, it is also a fact that when-
ever this matter was discussed by the
representatives of Delhi, it was al-
ways emphasised on the Home Minis-
try that without financial powers, it
will be difficult to accept the present
arrangement, because the present
arrangement will not have its soul,
and it would be difficult to astablish
the responsibility between the Metro~
politan Council and the Executive
Council.

While making these amendments, I
have suggested that a fund should be
created, a fund called the Fund of the
Union territory of Delhi, and Parlia-
ment by appropriation may transmer
such funds from the Consolidated
Fund of India as it considers neces-
sary from time to time, Then, I have
suggested that the expenditure may
be submitted to the Metropalitan
Council for grant, so that some respon-
sibility is fixed and also the relation-
ship between the Metropolitan Council
and the Executive Council is estab-
lished.

1 have to submit two points. I am
not a constitutionalist or a legal ex-
pert, but, at the same time, I am
aware and I request the hon, Home
Minister that he may kindly now
look into the files of the Law Mxnutry
and the opinion of the
alists has been, in this respect, as I
mentioned the day before yesterday
during the general discussion. that
clause (4) of article 248 provides that
Parliament has power to make laws
with respect to any matter for any
part of the territory of India not in-
cluded in a State notwithstanding that
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such matter is a matter enumerated in
the State List. Thus, in respect of the
Union territories, which are a part of
the territory of India not included in
any State, Parliament has power to
make laws with respect to all matters
whatesoever. These are the words of
a Constitutional expert. Again, re-
<ourse is taken to article 239A. The
Government is aware that article
239A was made a part of the Consti-
tution as a malter of abundami cau-
tion, so that there is no difficulty
with regard to the creation of a legis-
lature in Himachal Pradesh and a
few other Union territories.

Now, the question is whether the
power of Parliament to make laws as
given in atticles 245, 246 and 248 is
sabject to any limitation by article
239(1) or 239A. As a matter of fact,
in ‘respect of the Union terri‘ories,
.article 239(1) also provides ag foilows:

“Save as otherwise provided by
Parliament by law, every Union
territory shall be administered
by the President acting, to such
extent as he thinks fit, through
an administrator to be appoint-
ed by him with such designation
as he may specify.”

According to this and other Articles
the powers of Parliament are abso-
Jate and plenary in respect of the
Union Territory of Delhi. I do not
want 10 go into the question of the
legis'ature because Government has
stated that as a matter of principle,
or as a matter of policy, they do not
want to give a legislature to Delhj,
‘Dut 1 would certainly like to discuss
this matter from the point of view
of the Constitution, because. if the
Covernment say that the Constitu-
fion does not provide for it; then it
becomes a debatable question. Simi-
Tarly, when the question of financial
powerg come, I would remind the
hon. Home Minister that even at the
time when this Bill was being re-
ferred to the Joint Committee, it was
accepted that if within the frame-
work of the. present Constitution it
is. possible to .give financial powers
1o the Metropolitan Council, .finan-
<ial .powers would .be given. I admit
T82 (Ai) LSD-8.’
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that I was not aware of the constitu-
tional position or the legal position
with regard to this, but as I have
discussed the mater further with
some experis, | have come to the
conclusion that these powers can be
given, and therefore, these amend-
ments which I have suggested here
are withen the provisions of the
Constitution. These amendments
give some limited financial powers,
and these powers do not in anyway
crcate a legislature in Delhi. But
these powers only give the Metropo-
litan Council more respect more au-
thority, and it is hoped that by these
powers the Executive Counci]l will
look to the Metropolitan Council for

its support.

Mr. Chairman: Does he want res-
pect or powers?

Bhri Shiv Charan Gupta ;: The is
not the point. The point is, what is
the relation of the elccted represen-
tative of the people Because, if they
do- not have these powers—if they
only discuss the matter there and *
then come out—then, certain difficul-
ties will arise, and the House wiil
not command that much prestige as
a House elected 'on the basix of adult
franchise should command. There-
fore, our anxiety has been that these
financial powers should 'be given.
I again emphasise that these finan+
cial powers can be given within the
framework of the present Constitu-
tion. For that, no amendment is re-
quired. and the suggestions made in
these amendmentgs will amply bear
out that there is, absolutely no ques-
tion of making an amendment to
the Constitution, and within the
framework of the present Constitu-
tion these powers can be given.
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There is another additional clause
22E in regard to which I have sug-
gested that with regard to the ac-
oounts of the - Union territory of
Delhi, if any report is made by the
Public Aecounts Comm.luee and tho
Detimates C ittee of 1
in respect of the accounu of the
Union «mtow ol DeHu thnt report
will be pl «the

lmncamdlaomwthgw
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tan Council may know from time to
time the position of the accounts of
the Union territory of Delhj for
which a report is made by the Public
Accounts Committee and the Esti-
matcs Committee. I think the Home
Minister will kindly consider these
amendments in this light and will
accept them.

Shri Brahm Prakash: This amend-
ment moved by my hon. friend Shri
Shiv Charan Gupta is a very impor-
tant one. On this very amendment
lies the test of the sincerity of the
Government, whether they are pre-
parcd to give this Metropolitan
Council a sense of dignity, a sense of
responsibi ity and to its members a
sense of honour. I have been told,
and we have been told, many times
by the Home Minister that they are
not prepared to give an Assembly, but
they would not stand against giving
any financil power or budgetary

. power to this body. On that very
condition, as an experimental mea-
sure, as giving an opportunity to the
Government  that they are realy
serious and they want to do some-
thing for the people of Delhi, we ag-
reed for the time being to drop the
demand for an Assembly and work
this new experiment. We made it
clear that if a new administration is
given the appropriate authority, we
wou'q certainly like to work it sin-
cerely. We gave that undertaking
to the late Prime Minister and we
stand by it eventoday. We discussed
this question of giving financial and
crtain other powers and we were
told that they could not be given.
Mr, Setalvad gave evidence before
the committee and said that financial
powers could not be given. No other
evidence was taken on this. After
that, we discussed the matter with
constitutional experts and we also
tried to analyse the evidence of Mr.
Setalvad. No doubt he is an emi-
nent jurist and we honour and res-
pect him. But we have seen that on
this particular question he has given
at different times contrary opinions in
- the Home Ministry, Let the Home
Minister check those files.
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Shri Hari Vishnu Kamath: I would
request my hon. friend to tell the
House what it was in the natiomal
interest.

Shri Brahm Prakash : I have my
own way of getting that information.
In my opinion, the opinion given
before the Select Committee by Mr.
Setalval is not the final opinion. This
matter should be further examined by
the jurists it the Government is sin-
cere that they want to give financial
powers to the Metropolitan Council
If the jurists say that such financial
powers cannot be given, they can
very easily amend the Constitution
in July, when we are going to meet
for another constitutional amend-
ment. At that time they can bring
forward another amendment to this
clause.

1, therefore, suggest that either
the amendments moved by Shri S. C.
Gupta should be accepteq now or if
they have any doubt about it, they
may postone the discussion now and
have consultations. I urge upon the
Government that this is the goldem
and last opportunity for the Govern-
ment to really satisfy the people of
Delhi. No doubt I accept I am frust-
rated, because the 30 lakhg of the
people of  Delhi are frus-
trated. They do not know where to
go and what to do. They are knock-
ing their heads at every bureaucrat
and they are unable to satisfy them-
selves. The people of Delhi are
frustrated., The Government should
not allow the frustration to continue,
because the consequences will not be
very good, in this capital city of
India. Just as the Pandavas demand-
eq flve villages, we are making this
minimum demand and request, so
that we may work honourably for the
people of Delhi.

Shri Hari Vishnu Kamath: This is
an important amendment moved by
Shri Gupta. I am glad this point has
been raised again in the House by
him and so ably supported by Mr.
Brahm Prakash. The committee had
this proposal also before it, but be-
cause Shri Setalvad, the former
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Attorney-General, gave his considered
opinion that this would not be pos-
sible un'ess the Constitution was
amended, the committce decided in
favour of the status quo proposed by
the Government. We would have
been happy and we would be happy
even today if financial powers are
conferred on the Metropolitan Coun-
cil. But as Mr. Setalvad said it was
not possible, the committee decided
otherwise. Today we have heard Mr.
Brahm Prakash reiterating what
Shri Gupta said the other day, name-
1y, Shri Setalvad has given a con-
trary opinion in the Home Ministry’'s
files or at some other place. This is &
serious matter; it should not left at a
loose end like this. Mr. Hathi, or if
it is not possible for him, Mr. Nanda,
should tell us what the matter is.
They should not be beating about the
bush; they should not hide it under
a bushel. Mr. Setalvad is a man
whose integrity is accepted all over
the country. If he goes about in this
manner, it is a very serious matter
for the Government to think about
and a'so for the Parliament to consi-
der. Shri Brahm Prakash has wamn-
ed the Government against serious

if this dment is
not accepted. I do hope he is gird-
tng up his loins—he and his collea-
gurs—and they would give the first
inkling of that, the preparation of
serious consequences that are in
store for the Government, by Shri
Gupta refusing to withdraw his
amendment. That should be the first
test

shrag : qg wiiwde § fow B ¥
A ¥ T ran &3 ot @l gwie
¥ oF wirdz ¥dw w4 F v,
¥fer Tz X ¥Aw gy Fowrar fE
wfY drerare s & fr v wiedequm
¥ wifeesg § &% 78 &1 &)

Dr. M. 8, Aney: Was Mr. Setalvad
examined?
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Shri Harl Vishnu Kmath: Yes

oft aF : wET FY AT WY B wTy
AT AT & d9 WuA WA & qafaw
widiamT ®1 Wt udT €T g
WK FredegnT & fawre W v 67
Far g1 ¥FA IAwY @A wed fo
O a1a 441 ¢ 9 I & femma § w7
afs? | gwew it e g N @
oft gAT & ¥ 9 qaF wr 1€ § W}
dte wg s ¥ H{g 9T wglada or
wE—
Mr. Chairman: Let us confine our-
selves to the merits of the amend-

ment and not refer to all those other
things.

sfray & de Aagi e g wo
TR T ot Jaaman fe foeh &
R @O § W fadgw & a ¥ diw
fad &1 o) ara & wg g
wifaT ag oy fadw & § 7 ag avdy
T & a%ar § 99 w9 7O wgAwe
g ¥ | AqgRwHr @ a ¥ ay
i faYe g7 #7207 7 & f WY e
qrad w9 & 73 § ag o qw ATy
a7 wrfaTe MY A T 1 W § v
220 % ®AAETA 3 F ey navy i

“. .. (3) The following expen-
diture shall be charged to the

fund of the Union Territory of
Delhi.”

g Towr a2 ager w1 @1 awar §
fr ag 9 w1 qu wieegm & 7 wnr
LU S OO B B
1 wiedged e oar (E
aqR e N S ow ow wTE
IR T Ee g & agar g fw
g A NG § I8 ) 4T AR €T
& 71 a1 xa ¥ ard 3 ovw Frde gy
£ a7 7 ¥ aE ¥ W g qwar g
fr foeit & ¥ A & w1 fadhw &4
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& fams # a1 ey fear man

4 F ot w7 T @ 5 Frtewer qrag

T 37 1 faF aic oy AEWerRA

Ffee aRtTw FT7 G T AR

Shrimati Subhadra Joshi (Balram-
pur): I would like to know how much
time wag allotted for this Bill, when
and by how much the time was ex-
tended by the House and how much
more time is left.

N Ry ol : qF e qee
¥ 59 FgA 9 OTC & 1 AT 7t 97
#1 awa fomey & w7 F w T

Mr. Chairman: Please leave it to
the Chair. The time allotted was 3
hours and the time taken yesterday
was 2 hours 10 minutes. The balance
was 50 minutes. In view of the fact
th.t the clause-by-clause considera-
tion is going on, it can continue. To-
day is the final day. Let us be brief
angd complete the Bill as early as pos-
sible.

Shri Shree Narayan Das: Sir, there
is another Bill for consideration put
down on the Order Paper. Whatever
time was allotted for this Bill has
already been consumed and even the
time by which it was extended is also
over. My paint is 6nly this. The
Business Advisory Committee recom-
mended a certain time for this Bill
and that was accepted by thig House.
T think business in the House should
be carried on in such a way that the
business is finished within the time
recommended by the Committee and
accepted by the House. Without the
permission of the House the time al-
lotted for any item cannot be extended.

Mr. Chairman: 1 agree with the
hon. Member. I would request hon.
Memberg to be briet in thelr remarks.
There is another Bill for consideration
on the O:xder Paper. We have to take
up that also.

o TN wATET : FAIFT JET,
ot foraw T ¥ W W T §
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& 3q%T WG FO1 § AR § wadw
wAY Y ¥ wrgar ¥ v @ @Ay
AF F &1 99 A & 5 97 T
ww fagas ¥ faeia srfaarT = @
I T TAH A7 AG A7 ;I | Ay K
T Fgr g § o fachw mfasre
IT AF TEH AT G G a9 IF
T AF & FIW T FT T A AT
Ig 7 HIT 4T a1 g8 |9 NI f5 A
HH A]7 a7 g AR I F
A g7 @ Qe Fg qF faeer Y IwAw
FIRNEF AR @ K oga &
wgaT Argar g f ag grsr Y EMaT
AR & 1T fear amd |

it e wiedt : FaTafy wERa,
e wraAT e ga swTeaT § e faeig
wfy#T sgrafag # 7 W IRa
FTETT I THIC ® FE FT @
A fr &5 ¥ o7 &7 T ow AN
qET #) wiuEr fay 9 § fr a8 ag
FawaT § R g9 &% ¥ @ w0
TIAT TG &, I AT wAT § A
Ia% faqcor a1 wdW &1 wfewr I)
TR B A AT | T ogER A
feafs W@ s g qfteg
W T W @ R e e
wH Fgy § "o A g afew
FE FFT T @A FO ) @
TF H Ao F&F W) 7gR afewyg
# fadig gfasR 7 W IJER &
faetar st fom gw st fazraar
2 & G awmar f5 fow ve @R
wgET qfgr feeet # s § w9R
wfa favme a1 waT <1 FT A%
wafaggs AT sTger s feaas
@6 W a1 sue fees ¥ fag wig
T ENFHT FT A IAN @ R
Tz & ufw daz @tw w5 2 AfeT
ag frm few 72 & g g ag wiawr
wgranT afeag Wy 2 fear amr afgg
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¥ TR d19 #T T Awrar 917 ar
Y Wt wgEC afteg ¥ wiawrd w
T& g & I

Shri Hathi: So far as Shri Brahm
Prakash and others are concerned, it
s true that they were keen to have
financial  powers for the Metropolitan
Coyncil. We on our part were equally
keen if it was possibie. He has made
a statement that Shri Setalvad has
“sofnewhere given some opinion. Now
as the House knows and all the mem-
‘bers of the Committee know, Shri
‘Setalvad was before the Committee.
Shri Brahm Prakash also asked him
various questions. 1 wonder why *his
“particular question was also not asked
to him, whether he had earlier given
any opinion in this regard as to whe-
ther it i1s feasible or not feasible. He
should have asked him there rather
_than create an impression that Shri
Setalvad has given another opinion.

Shri Hari Vishnu Kamath: Has he
given that opinion afterwards?

Shri Hathi: Not afterwards before
he appeared before the Committee.

Shri Shiv Charan Gupta; I
not aware of it, otherwise I
have asked him.

"Shri’ Hathi: Shri Brahm Prakush
was present there. He put several
questions. If he had known that Shri
‘Setalvad had given some opinion ear-
Tier, he should have asked him rather
than create this confusion now.

Shri Brahm Prakagh: At that time
1 had no kmowledge.

was
would

Shri Hathi: The opinion was given
prior to his appesring before the
" Committee.

‘Shri Brabm Prakash: My submis-
- sion ig that on similar matters he
gave his opinion

8hri Hsthi: Whether the opinion
wap given before or after he appear-
ed as a witness?

Suri Brahm Prakash: Before that
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Shri Hathi: Then, if he had given

that before, the hon. Member should
have asked him. Creating this con-
fusion now, I am sorry to say, is put-
ting the whole thing in g muddle.
Therefore, 1 am not hiding anything
and the hon. Member knew about it.

Secondly, as Shri Shastri has gaid,
financial powers include power of
taxation also. No money from the
Consolidated Fund can be withdrawn
except if the Parliment approves
it. 1t woulq be g matter for the Par-
liament to consider whether you can
give away Rs. 40 crores or Rs. 30
crores in a lump sum without know-
ing how they are going to spent it.
the
Constitution. I do not think Parlia-
ment itself can justifiably do so. What
he wants is, as he hag said, to give
a iump sum {p the Delhi Administra-
tion to spend as they 'like. When
every paisa that js spent is scrutinised
here by the Estimates Committee and
the Public Accouns Committee, can
this Parliament divest itself of the
power of drawing funds from the
Consolidated Fund of India without
any check or even givinga statement.
Here the House wants to see that

‘each item is given after knowing how

it is going to be spent. Therefore, al-
thotigh we were sincere to do it, under
the Constitution it ijs not possible.

Shri Brahm Prakash: What about
amending the Constitution?

Shri Hathi: That is a different mat-
ter.

Shri Shiv Charan Gupta: May I
know whether according to the pre-

_sent Conpstitution it is possible to give

the powers as proposed in these
amendments or not?’

Shri Hathi: It is not possible.
Mr, Chalrman: The guestion is:
Page ‘10— ’

“after line 9, ngert—

“22A. (1) The Administration of
Delhi ahall in-respect of each
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financial year cause to be laid
be‘ore the Metropolitan Coun-
cil, with the previous appro-
val of the President, a state-
ment of the estimated receipts
and expenditure of Delhi for
that year.

‘(2) The estimates of expenditure

shall show separately:—

(®) the sumg required to meet
expenditure described by
this Act as expenditure
charged upon the Fund of
the Union territory of Delhi;
and

(b) the sums required to meet
other expenditure proposed
%o be met from the Fund of
the Union territory of Delhi
and shall distinguish ex-
penditure on revenue ac-
count from other expendi-
ture.

(3) The following expenditure
shall be charged on the
Fund of the Union territory
of Delhi:—

(a) the emoluments and al-
lowances of the Administ-
trator and other expenditure
relating to his office as
determined by the President
by general or special order;

(b) the charges payable in
sespect of loans advanced
to Delhi from the Consoli-
dated Fund of India in-
cluding interest, sinking
fund charges and redemp-
tion charges and other ex-
penditure connected there-
with;

(e) the salarise and allowances
of the Chairman and the
Deputy Chairman of the
Metropolitan Council;

(d) any sumg required to satisty
any judgment, decree or
award of any court or

arbitral tribunal;

(e) expenditure icurred by the
Administraior in the dis-
charge of his special res-
ponsibilities; and

(f) any other expenditure dec-
lared by the Constitution
or by law made by Parlia-
ment to be so charged..

22B. (1) So much of the estimate

as relateg to  expenditure
charged upon the Fund of the
Union tersitory of Delhi shall
not be submitted to the vote
of the Metropolitan Council
but nothing in this sub-sec-
tion shall be construed ag pre-
venting the discussion in the
Metropolitan Council of any
of those estimates.

(2) So much of the said estimates

as relates to other expenditre
shall be submitted for grant
to the Metropolitan Council
and the Council shall have
power to assent, or to refuse
assent or to assent subject to
a reduction of the amount
specified therein.

22C. As from such date as the

Central Govermment may by
notification in the  official
Gazette, appoint in this be-
half Government of India
shall form one fund to be en-
titled “the Fund of the Union
territory of Delhi” and such
sum may be transferred to it
from the Consolidated Fund
of India as the Parliament
may appropriate from time
to time.

22B. The custody of the Fund of

Union territory of Delhi, the
payment of moneys into such
Fund, the withdrawal of
moneys therefrom and all
other matters connected with
or ancillary to those matters
shall be regulated by Rules
made by the Administrator
with the approval of the
President,
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22E. The reports of the Public
Accountg Committee and the
Estimates Committee of the
Parliament of India relating
to the accounts and affairg of
various Departmentg Autho-
rities and Boards functioning
in the Union territory of
Delhi for any period subse-
quent to the date after es-
tablishment of Metropolitan
Council shall be submitted to
‘the Chairman who shall cause
them to be laid before the
Metropolitan Council.’.(6)

The motion was negatived.

Shri Hari Vishng Kamath: Sir, I
Peg to move:

Page 10,—
after line 9, ingert

“22A. There shall be, in the
Union Council of Ministers, a
Minister designated as Minister for
Delhi Affairs, and no Bill or re-
solution or other measureg affect-
ting Delhj shall be introduced in
Parliament without the prior ap-
proval of an Advisory Committee
which will include all members
representing Delhi in both Houses
.of Parliament.” (57).

Anticipating , Sir, the cussedness
of the Government with regard to
the earlier motion moved by my hon.
friend, d partly b of
+the opinion given by the former At-
torney-General, 1 have sought to
provide an alternative which, I hope
in the long run will prove satisfac-
tory in case it is worked in letter and

irit,

Now, Sir, the Metropolitan Council
is denuded, bereft of all budgetary
and financial powers What next? The
Executive Council is practically ir-
removeable and, therefore, it tends to
‘become un-responsive, irresponsible.
Therefore, the only recourse here is to
the Parliament itself, and I recom-
mend strongly recommend with all
the is at m d, that
there should be in the Union Council

VAISAKHA 28,
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of Ministers itself a seprate Minister,
—giving the importance that is Uclhi's
—due for Delhi Affairs, because I re-
membe: here are Ministers for Tribal
Affairs, there was a Minister, in the
olden days, for Kashmir Affairs. So,
I think Delhi being important, as it is
the metropolis, an internationa) city
of the world, Parliameat will do well
to recognige its impo:-tance by having
a separate Minister designated as
Minister for Delhi Affairs In the
Cabinet or Counci] of Ministers. There
should be a convention established
and if the convention is not acccptable,
1 want to provide it in the law be-
cause conventions and traditions do
not grow in this country, unfortu-
nately, you yourself know, Sir, from
your own experience that traditions
do not grow in this country; il is not
congenial 8o you have to legislate for
these matters also. Therefore 1 scek
to provide that no measure, Bill, Reso-
lution or any other matter, shall be
introduced by Government in Parlia-
ment unless that has secured the
previous approval of an advisory c¢me-
mittee, not the present apology for a
ittee, the
called the Consultative Committee—]
am thinking of the old advisory
committees. .
Mr. Chalrman: If there is life in it
ja would di

Shri Harl Vishnu Kamath: The
Consultative Committees, unless their
designation is also changed would
continue to be anaemic. Therefore I
want to have jts designation as an
advisory committee—Consultative
Committee has no meaning—and the
advisory committee should comprise
of all Members from Delhi; it should
not be restricted to Members of
Parliament representing Delhj but it
must include all Memberg represent-
ing Delhi in both Houses of Parlia-
ment , ' :s other Members slso. I say
this because. I am sorry to say, s
charge was brought in the Joint Com-
mittee by my hon. friends represen-
ting Delhj that very few Members of
Parliament take interest in Delhi
affairs. 1 contradicted that pointing
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out that many matters representing N

Delhi up to the last jaundice epidemic  [HITeT NN &t ag faeelt 1 awearsiy

in 1955, when you were also a Mem-
ber of the House, were brought up
by me—I moved a motion of no-con-
fidence in the Minister at that time—
beginning with the pre-fab housing
factory to the jaundice epidemic.
Thereafter I was out of Parliament for
five years.

Shri Mehr Chand Khannpa:
is a different story now.

Shri Hari Vishnu Kamath: Yes, I
know. Khanna Sahib was not a
minister at that time, unfortunately
for him. He thinks it is a different

That

story because he is a minister now.
It is a different story.
Therefore I recommend  strongly

for the acceptance of the House this
amendment which seeks to  provide
that there will be a separate minister
for Delhi affairs and that no measure
affecting Delhi would be introduced
in Parliament without the prior ap-
proval of an advisory committee in-
cluding all Members of Parliament
representing both Houses.

ot w:  awfy wgEE Yag @
ST e 9w STy F S@ Al
oz #Yfaw wawefza avdy @ Y
swTe ¥ wawefor A ag & Afew |
qfegrie T o ok wiawe & fF
faeeht #Y 30 =@ oET w1 FEARw
ugi @V wifg @ @g @ 7 9F &
iR Afer w1 aT i F arey fafaeeT
aue e arfge wbite g I aa
fafrzd % g 9% o ifw fafew
wri @A ¥, @ M ooy ) afeger
AR I F ATHY Wi g ) W
dar fr wrrfaw & fs, W WS-
w2w & ggr dex ¥ fafrew @w At
¥g EIWIW WY qATH SUIAT AT A,
oAeqr & afe §zx F =k fafawz
B A ag TN RGOS ST
w2 S aeR B & wnwar g e
T feeh & ard @ ¥ o /e

Y GF SATST &1 2 q39T | 39 qAX
feeelt & amed ww ®ww fafwez g
aTfay |

qg ' 99 UF TEETEA<d qrdy
A Tifgu | #T@ § qAIST F1 o8
™| & fau qEamged IS 2 gEfag
gt W QEETEd & @Y sifawa
S HWTE @ & I9 &1 F qWLH F@v
g R & wigar g fr v oft 3@ @wnem
F TAT FIL)

Dr. M. S. Aney: We are making a
law for the Union territory of Delhi
and how that Bill can contain any
clause making a provision for a minis-
ter at the Centre. So, they may bear
the suggestion in mind and take pro-
per steps to get g minister there; but
nothing can be done so far gs this is
concerned.

Shri Hari Vishnu Kamath: Let them
accept it and bring forward a Bill; or
let them redraft it

Shri Hathi: .1 appreciate the anxiety
of the hon. Member, Shri Kamath,
that Delhi should be given very close
anrd careful attention. Therefore, it is
suggested that there should be a
separate Minister. I think, this is an
internal arrangeni®nt 7Yor the Prime
Minister to do. It cannot be u matter
to be included in the legislation. But
it will be considered. It may be a
Minister, a Minister of State or a
Deputy Minister to  be in-charge of
Delhi. That is a matter of internal

arrangement,

So far as the other thing is concern-
ed, all proposals will come before the
Metropolitan Council. It js a much
more wider body of elected members
and their recommendation also will be
considered. But to say that no Bill or
Resolutipn can come before the Parlia-
‘ment without .the approval of -that
-body,.1 do not thipk the legislation
can include that. Supposing a private
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"22A. There shall be, in the
Union Council of Ministers, a
Minister designated as Minister for
Delhi Affairs, and no bill or reso-
lution or other measure affecting
Delhi shall be introduced in
Parliament without the prior ap-
prova]l of an Advisory Committee
which will include all members

Member wants to bring a Bill or &
Resolution relating to Delhi, can we
stop it?

Shri Hari Vishnu Kamath: What
about Government Bill or Resolution?
8hri Hathi: As it is, while the

spirit behind it, good, 1 do not think
the legislation can include that.

Mr. Chairman: The question is: representing Delhi in both Houses
“Page 10,— of Parliament.” (57)
after line 9, ingert— The Lok Sabha divided.
Div. No. 26 ] AYES [15.41 hrs.
Bade, Shri Kamath, Shei Hari Vishnu Prabhaker, Shri Naval

Bsdrudduja, Shri

Berws, Shri Onkar Lal
‘Bhattacharya, Shri Dinen
Chakravertty, Shrimat! Renu
Chaudhuri, Shri Tridib Kumar
Dwivedy, Shri Surendranath
Gulshan, Shri

Imbichibava, Shri

" Alva, Shri A.S.
Aney, Dr. M.
Bal Krishna Singh, Shri
Balakirshnan, Shri
Barman, Shri P.C.
Bbatkar, Shri
Bhattacharyys, Shri C. K.
Brajeshwar Prasad, Shri
Belj Basi Lal, Shri
Chands, Shrimati Jyotens
Chandrabhan Singh, Shri

Chaudhry, Shri Chandramani Lsl

Chaudhuri, Shri D. S.
Daljit Singh, Shri
Das, Shri B. K.

- Des, Shri N. T.
Deo Bhanj, Shri P.C.
Deshmukh, Shrimati Vunlabsi
Gendhi, Shed-V. B.
Gangs Devi, Sheimati
Gupta, Shri Shiv Cheran
Hezarika, Shri J. N.
Heda, Shri
Jadbav, Shri ML.
Jadhav, Shri Tulsidss
Jamunadevi, Shrimati
Jedhe, Shri

* Jens, Shei

. 1 Jha, Shri Yogeadra

1

. .Joshi, Shrimati

Kendappan, Shri 8.
Krishnapal Singh, Shri
Kunhan, Shri P,
Limaye, Shri Msdhu
Mahato, Shri Bhajehari
Mate, Shri

Nair, Shri Vasudeven

NOES

Kotoki, Shri Liledhar

Lalit Sen, Shri

Laskas, Shri N.R.

Laxmi Bsi, Shrimati
Malaichami, Shei

Mallick, Shei Rema Chandrs
Mandal, Dr. P,

Mandsl, Shri Yamune Prassd
Masguriya Din, Shri
Matcharsju, Shei

Mehrotre, Shri Braj Biheri

Mehts, Shri Jagwant
Minimata, Shrimati

Mishra, Shei Bibhuti

Misrs, Shri Mahesh Dutta
Aoh: Shri G

Rejyalaxmi, Shrimati
Ramabadran, Shri

Reddy, Shri Ysllamanda
Shagshank Manjari, Shrimati
Shastri, Shri Prakash Vir
Sivawankaran, Shsi
Venkaish, Shri Kolla

Rem Swarup, Shri
Ramshekhar Prassd Singh, Shyy
Rane, Shri
Rao, Shei Ramepsthi
Roy, Shri Bisbwanath
Sadbu Ram, Shri
Sen, ShriP. G.

Sham Nsth, Shri

Sharms, Shri D. C.
Sharms, Shri K. C.
Shashi Renjan, Shri
Shastri, Shri Ramanand
Sheo Narsin, Shri
Shukla, Shri Vidys Charan
Siddsnanjappa, Shri

More, Shri K. L.
Muthish, Shri

Naik, Shri D. }.

Naik, Shri Maheswsr
MNands, Shri

Nasker, Shsi P.S.
Nirsnjao Lal, Shri
Pendey, Shri Vishwa Nath

-Patashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.

-patet, Shri N. N.

Patil, Shei T.A.
Prabh Shri Nava!

" Yyotsthi, Shri J. P.
Kamble, Shri

- Kedaris, Shoi. C.M.

. Kioder LI, Shei
Kaan Vcer, Shei

Pratap Singh, Shri
Raje, Shri C.R.
Rajdee Singh, Shri
Raju, Shri D.B.

" Ram, ShriT.

Prasad, Shsi
Singh, Shri D. N.

Sinhe, Shrimati Remdulsti -
Snatsk ,Shri Nardeo
Subbataman, Shri

Sumat Prasad, Shri
Thimmaish, Shri

Tiwary, Shri D. N.

Tiwary, Shrs K. N.

TTiwery, Shei R. S.

‘Tuls Ram, Shri

" Tyagi, Shri

Wikey, Shet ..
Ulaka, Shri Ramschandrs
Yoedhyays, Shri Shivs Dut
Vaushys, Sha M. B.

" Verma, SbriBilgovind -

Vitbliadrs Singh, Shri

Wediern, Shri
Yedavs, Shei B. P.
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Mr, Speaker: The result of the civi-
sion ‘is: Ayes 25; No.sg 105,

The motion was negatived.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): I have to make a motion.
The original time allotted for this Bill
was up to 12.30 p.m, today, Now, the
discussion hag been going on. I beg
to mova:

“That the time for the consi-
deration of this Bill be cxtended
up to 4 p.m, today”.

I am suggesting that the time may
be extended up to 4 p.m. for the
consideration and passing of this Bill.

Shrimati Renu Chakravartty: No. 1
oppose this,

Shri Harl Vishnu Kamath: I move
that the time be extended up to 3
p.m. today.

Shri Bade: 1 also move the same
amondment.

Shrimat! Renu Chakravartty: I sub-
mit to you that we have come to this
position in this House that all Bills
are rushed through, In the Business
Advisory Cummittee we were never
told that we were going to have en
extra sitting, and, therefore, we were
willy-nilled forced to reduce the
number of hours allotteq for this.
Normally, I remember, in the first
Lok Sabha, we were never hustled
like this. Now, we find, however,
that everything is rushed through. At
that stage we had agread to a lesser
time. But today when we have got
five extra hours, why should we give
it up?

18, 1966 Administration Bill 1760
Y f5 g8 q@ §9g ) AF A
grfaa 7@t 8, wa fF ga fadas 1 0
TF OO fEAT | g, 0F o
a7 & faawr waga A @ e

ot g fEd ()
ag faw #feew Fax ¥ & g9 71 7@
g Y & qrg Y far wmar =nfgd

ot w¥ :  gwnfy wERg, dar
WY ATHY §, F1F TNT 7 G F TS
07 F=r g1, SfET g@ faw & fag
Iq f1 @& fa7 & fag agr faar m@m)
o &1 feT g faw & fag fear mar 34
& AT WG F) WIRT F SRR OF TF,
wTg Ty faae # uoAY ag =W FT Q@
g &few oo o & f5 a3 fawr I
A §, YA ¥W Y gl w5
¥ieew # 9T @gg wEaww 2 4y
Tga wEeaq faw §, xEfaq aF R
@ & feegww ¥ faqg o awg |
aifgg) fafreragr sgr § 5 @@
fa=r 93 ferwu 91 a0 quT #< faqr
a1 & frdgw s g g 5 qa
o ¥ w o F gfear @ S
witmuams i fewmfam &
fecwwa & fag awg qiw a2 a% @
faar o

Mr. Chairman: What is Govern-
ment's view on Shri Kamath'’s an.end-
ment?

Shri Vidya Charan Shukla: We do
not accept it. We want to limit it
till 4 p.m. only.

8hri Vasudevan Nair (Ambala-
puzha): Let them give some reasons
for this.

Mr. Chairman: There are two
motions before the House, one by
Shri Vidya Charan Shukla and the
other by Shri Kamath, Now, I ghall
have to put them to vote....

Shri Surendranath Dwivedy: He
should give us some reasons. Why be
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wants that the discussion should be
completed by 4 p.m, He must give
some reasons for it so that we can
vote accordingly.

Mr. Chairman: What arc the rea-
sons?

Shrl Vidya Charan Shukla: The rea-
son is that unless the consideration
and passing of this Bill is completed
here by 4 p.m, the message cannot
be sent to the Rajya Sabha,

Shri Harl Vishnu Kamath: 1 see,

Shri Vidya Charan Shukla: Unless
we complete all the stages by 4 P.M,,
and the message is sent 10 the other
House, the other House cannat consi-
der the Bill tomorrow. Also we
have already taken more than the
time allottedq by the Business Ad-
visory Committee,

That is why Wwe want that all the
stages of the Bill should be com-
pleted by 4 O'clock (Interruptions).

Mr. Chalrman: Order, order. In
order to have a calm and patient
hearing, let us discuss these questions
in a cool atmosphere. There is no
occasion to get agitated. He has given
the reasons,

ot wy fomd : w0 o fadaw @
o6 0% g0 R fR i fm ? o
ag &Y § A WY AWT WY W T
@ &) fow fraw & 9T oy weny
e ¢ ?

Shri Harl Vishnu Kamath: This
House cannot be hustled for the sake
of tha Rajya Sabha, This House can-
not be hustled because the Rajys
Sabha is not sitting.

Shri Surendranath Dwivedy: You
should be sure about the rule. Under
what rule is this motion being brought

forward?

Shri Hart Vishnu Kamath: There is
no rule mentioncd here concerning

the Rajya Sabha. How can the Rajya point of arder. You have read
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Sabha come into the picture? We are

not a tool here of the Rajya Sabha.

We cannot oblige the Rajya Sabha.

ot vy fomd : st ®WF & A
faegw &% &1 awrafr wgiew, § @y
e wgan g 6 Suaat wgwa few
far s oflmag grr @ @ § 1 wg
NeFFy 9w q¥ ?

Mr, Chalrman: Order, order. The
position is that the Busincss Advisory
Committee had allotted three hours
for this. Yesterday we took 2 hLours
and 10 minutes leaving only 50

minutes. Today we have exceeded
that and gone much beyond.

of weTetT qreft | aCETC R
AR faw @ w T I @ W%
W e sAw Wy
@ yexar ¥ W Af faar amn
wfgg )

ot gem W wwww (¥aTE) |
W ¥ yemanit 7 € wnd

oft oy fomd :  awmafa wdm,
u I ¥ qfa fe ag few fraw
Faolr g scmr @ @ &+ 919
o fraw a1 ofg¥ | e I ¥ qiet

Shri Vidya Charan Shukls: Do not
worry. I know that.

Mr, Chairman: Please refer to rule
202,

“No variation in the Allocation
of Time Order shall be made
except on a motion made, with
the consent of the Speaker, and
accepted by the House”

ot ww fowd - TEY oY ay ot
L AN

Shri Hari Vishaw Kamsth: Op »
the
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[Shri Hari Vishnu Kamath]

rule rightly. Please read the rule
carcfully, word by word,

“No variation in the Allocation
of Time Order shall be made
except on a motion made, with
the consent of the Speaker, and
accepted by the House™,

Now the time fixed was 3 hours.
Variation has already been made, that
. is to say, this House has already made
a variation. We have sat....(Inter-
ruptions), Keep quiet. I am having
my say. Keep quiet please. (Inter-

. ruptions).

Mr. Chairman: Order, order. There ~

is no cause to get agitated.

Shri Harl Vishnu Kamath: The
variation envisaged in rule 292 has
‘already been made without the con-
sent of the Speaker. So the rule has
no force now. The rule has broken
down.

Shri D. N. Tiwary (Gopalganj): No,
ho.

Shri Harl Vishnu Kamath: You sit
down, I am on my legs now. I am
not going to yield (Interruptions). 1
am on my legs. You can have your
say later.

; ‘Mr. Chalrman: The hon. Member
will not get excited.

" Shri Harl Vishnu ° Kitath: ' Why
should he butt in here when I am

speaking?

Shri D. N. Tiwary: He is not the
only Member -of the House to gpeak.
I have alto got a right to speak. (In-
terruptions).

“Shri Harl Vishnu Kamath: Sit down.
Shri D. N. Tiwary: No.

"'Mr, ‘Chalrman: Order, order. There
is no occasion to get excited,

. Shri K. XK. Tiwary (Bagha): How
My timeg is he creating trouble
bre?

'MAY 18 1966

" think, at

‘ motion being made.
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Mr. Chairman: Let us talk one at a
time.

Shri D, N, Tiwary: We should also
b2 allowed to speak on this matter.

Shri Hari Vishnu Kamath: After I
finish you can have your say. Rule
292 is very clear, categorical, specific
and explicit. There is no ambiguity
about it.

“No variation in the Allocation
of Time Order shall be made
except on a motion 'made, with
the consent of the Speaker”.

Now what hag happened? The time
allotted was 3 hours. So the three
hour limit expired sometime today, I
2 O’clock or 1.30 PM.
Beyond 1.30 the House has sat
without anybody making any motion
here for variation of time. That
means that in spite of the rule being
there, the House has gat without any
The rule has
fallen through and the rule has no

" application now,

ﬁl‘loﬂnml [ ol
& o, & 7 et g aw O Al 3
ya WY A & I 5 e @ @
¢, @ IEW JwAT AT & | W TH
T e @ T &, EET AR A AR
Tw g - .. (Interruption).

Shut up please. Let me have my
say.

Shri ' Bade: What is this shut up?

.-Mr. Chairmsan: Order, order. No
exchanges. (Interruptions).

"Shrt D, N. Tiwary: I am not yieid-
ing.

Wt wew g fw W W o
fer & ok aX &% 9«7, IW AW N W
¥ ey foar, ot WY wely s Y
gE, G o g W e g @
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a gw IR AFw w=Y § sy
s FagegA v Aar §, fe aw
TH T G OTE A AW 9T TRT Y
1T, TAET T @ @ | oNH B
easY ¢ fF ag uF eI a@r awan
g Az uw woE q

ot wy fand
e g

Mr. Chairman: Let us have the
views of the Home Minister. He is
here.

ot vy famd:
qET 2

AT caTaz WTH

Mr. Chairman: Let
point of order,

us hear the
It hag precedence,

Shri Vidya Charan Shukla: He was
raising a point of order. How can
there be a second point of order.

Mr, Chairman; There was no point
of order.

»t Ag fomd : ®1 292 § FTHY
arga ¥ qaman ¢ 5 wfe 7o & I
frgffa qug ) qer 78 g€ &, <N
gwra fafeas gav a1, 99 X WAT G
g & o e g 6 3T ¥ awdhe
gan g why ..

Mr. Chairman: You are referring to
what rule?

ot wg, fomd: w292, faawr
Ire &g agw 3 fear 30

Mr. Chairman: Please be brief.

ot 7y fand : ¥ e @ A
w§ ) W W wewa g e A
*1 grafa w@ & fay § ot wa fad oy
xzw IR Wi
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“290A. The allocetion of time in
respect of Bllls and other businiss
as approved by the House shall
take effect gs if it were an order
of the House and shall be notified
in the Bulletin.”

“291. At the appointed hour, ia
accordance with the Allocation of
Time Order for the completion of
a particular stage of the Bill or
other business, the Speaker shall
forthwith put every question
necessary to dispose of the out-
standing matters in connectiom
with that stage of the Bill or other
business.”

Shri S8hiv Narain (Bansi):
support of the Government.

It is im

N vy frmd: & o wT @
fs 3 @1 1 T 9 Frwifa awa @,
Iq q9T WISt QU wfaw qr .,

oft faw aroaw ot W e
o ’

'Mr. Chairmana: Order, order,

Shri Shiv Narain: You should com-
trol those' ‘peapleé.

Mr, Chairman: Hon. Members should
behave with more dignity and deco-
rum. I request all the Members to
be clam and quiet and let the pro-
ceedings go on in a very ocool atmos-
phere.

o} aw, fany: 39 AW AN
qﬁsmvﬁwwwmtﬂﬂwi
w1, A gE i 7 T R Iy
ATy WD AfeT I7 wfasrc s aod
e aff fear, ag gw A W
s At 81 qfs o Y ot w
730 9 IwA § Y v fadcag
frizr § feqg T ST ArQ @Ay |
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[t wg farad]
WOHT W gy GEE § F @ 9 {69
% OF, F1f ffade wa T w3, I
e 3ad faa ¢ O g § dgee
Il FT & qgH FHFRAF T Ad |

Mr. Chairman: Let us hear the hon.
Minister.

ot g fawd:  gwmls wERd
&Y wwaEqr & g A § Jufeqd
foar &, S 9T fAuig 1 w3

15.55 hrs.
IMR. SPEAKER in the Chair]

Mr. Speaker: I would request the
hon. Members to realise that we have
ourselves set up institutions like the
Business Advisory Committee, get
their recommendationg and the House
fixes the time, Agreeing that that
time was short and that we wanted
to extend it, we extended it. When
it was fixed, it was only two hours,
we should try to conclude it. That
limit always applies. Otherwise, the
ordinary practice of closure that will
be applicable—we would like to avoid
that.

Shri Harl Vishnu Kamath: May 1
submit that when the Business Ad-
visory Committee considereq this
matter, we were told that the the
House would adjourn on the 14th
May; 1 was present, specially invited;
I am not a Member; I distinctly re-
member that. The Committee was
told by the Government, by the
Leader of the House that the House
would adjourn on the 14th May, Hav-
ing that in view we fixed that time
and therefore less time wag fixeq for
this.

Mr. Speaker: Some limit must be
there.

Shri Harl Vishnu Kamath: That we
accept; some reasonable limit for the
disposal of the amendments. If you
think the amendments are irrelevant,
you need not put them to vote.

MAY 18, 1966
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Shrimati Renu Chakravartty: You
know that this is a very important
Bill, We have got into thig habit now
of agreeing in the BAC under very
great strain to putting some limit of
time. You will remember you were a
Member who used to sit on this side
and at the time when the Proveitive
Dectention Bills and other Bilis that
we had in the first Parliament-—all
important Bills—were discussed wa
never allowed them to bz guillotined.
Now we have got into this position
where we have to have another extra
day. If you gece our amendments, you
will find that there are still one or
two very important amendments that
cannot be discussed.

Mr. Speaker: We have reached

clause 22,

Shri Surendranath Dwivedy: You
can take an hour and finish it. Let
the Rajya Sabha sit one or two days
more,

Mr. Speaker: If it is the wish of
the House that it should conclude at
5 O'clock....

Shri Harl Vishou Kamath: Yes, Sir.

Shri Sheo Narain: No.... (Interrup-
tions.)

Mr, Speaker: There are only two
ways in which we can conduct the
business. Either there ought to be the
ordinary practice of closure or a time
limit being placed for the whole of
the businesg to be tr ted, Now, it
we are not resorting to the guillotine
system, we have not done it so far, we
can place a time limit; the House can
do it and there ought not to be
objection.

Shrl Vidya Charan Shukla: Sir, I
have moved a motion that is before
the House. I did so under rule 292.
The motion was that the debate be
concluded by 4 O’clok.

Shri Surendramath Dwivedy: It b
already 4 O’clock
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Shri Vidya Charan Shukla: Make
it 4.15.

The Minister of Home Affairs
(Shri Nanda): Sir, I have been wit-
aessing this for some time and 1 was
wondering what useful purpose was
being served, I am very grateful to
the hon. Members of the Opposition,
when 7 put to them yesterday whe-
ther they would agree to have the
session extended by a day in order
to enable us to have this Bill pass-
ed, they agreed. If they had not, I
would not have insisted; when they
signified their assent we went ahead.
The meaning was that they also
agreed that the Bill should go
through. Going through means it has
to go through the other House also.

Shri Harl Vishnu Kamath: That is
not our concern.

Shri Nanda: It may not be rele-
vant to talk about this but it must be
understood that otherwise it will be-
come infructuous—the whole process.

Shri Surendranath Dwivedy:
are meeting tomorrow.

Shri Nanda: My request is let that
be achieved. We may extend the time
beyond 4 but within the time to enable
us to do everything by 4.30....(Inter-
ruptions.)

16 hrs,

Mr. Speaker: Order, order,

Shyj Surendranath Dwivedy: We
extended the sitting of this House

till today; they are also sitting to-
morrow. So, there is mo problem.

Mx. Speaker: All of us must show
some accommodation. If by 430 we
try to finish this Bill—

8hri Hari Vishnu Kamath: Make {t
five minutes to five.

They

Mr. Speaker: Do not make it im-
possible, that this message should not
be sent. The message has to be sent.
The hon. Members should realise that

a message should be sent, It has got
to reach there.

Delhi  VAISAKHA 28, 1888 (SAKA) Administration 17614
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Shri Surendranath Dwivedy: 4.43
would be all right.

Mr. Speaker: Government should
try that that House sits up to that
time; by 4.45 we may send the mese
sage. Let us finish it by that <ime. The
Home Minister had to make a state-
ment at 4 he will make it at 4.45.

The question is:

“That clause 23 stand part of
the Bill”.

The motion was adopted,
Clause 23 was added to the Bill.
Clause 24— (Rules of Procedure)

Shrimati Renu Chakravartty: I beg
to move:

(1) Page 10, omit lines 17 to 26
(35)

(ii) Page 10, line 29, for “Admi-
nistrator”, substitute “Chair-
man of the Metropolitan As-
sembly”. (36).

The amendments which I have
moved with a view to curbing the
powers of the administrators. Right
through we have been holding that
whatever else happens it is the elected
representatives who should have, even
though their powers are restricted, the
upper-hand in the functioning of the
Metropolitan Council. You will find
that in clause 24, the entire proviso is
put in with the idea that the Adminis-
trator in his discretion will make the
rules. The entire set of rules will be
made by the Administrator. We were
able to get only a small mercy, after
a great deal of haggling in the Joint
Committee, that there should be some
consultation with the Chairman of the
Metropolitan Council. That is a small
mercy which Shri Hathi conceded to
us, but 1 say that the powers of the
Administrator, the bureaucrats, haye
to be curbed at every stey, Many of
the proposals in our d ts have
been made with that idea in view.
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[Shrimati Renu Chakravartty]

In regard to my next amendment,
there again, you will see that the pro-
ceedings and the conduct of business
of the Metropolitan Council shall be
regulated as the Administrator may
make in this betalf. I have moved
-an amendment to the effect that in the
place of ‘“Administrator”, it shall be
the “Chairman of the Metropolitan
Assembly.” Up till now, we have
been hearing so much about not being
able to do it because we did not have
an amendment of the Constitution. I
want tc ask Shri Hathi one thing.
There is no amendment needed for the
Chairman of the Metropolitan Council
to make rules and to conduct the busi-
ness of the Assembly. Why even this
small thing is being taken away? Just
as our Speaker or any other Chairman
of the various municipalities have the
right to conduct the business of the
House, this also could be allowed.
Why should it be that it will have to
be done by the rules, etc. by the Ad-
ministrator? That is the purpose of
my amendments.

Shri Bade: I want to support Shri-
mati Renu Chakravartty’s amend-
ments, I have appended a Note of
Dissent to the effect that the Joint
Committee in their majority report
have avoided the question of language
by deleting the relevant clause, that
is, clause 24 of the original Bill, and
have substituted this clause. In the
substitute clause, there is more mis-
chief done than in the original clause.
The whole power is given to the Ad-
ministrator in clause 24. Therefore, I
support Shrimati Renu Chakravartty's
amendments.

Shri Hathl: So far as the rule-mak-
ing power is concerned, the Metropo-
litan Council may make rules. It is
only with regard to putting of ques-
tions, which may be a reserved subject,
he has to consult the Chairman, and
with the approval of the President.
So, it is not correct to say that the
bureacrat is going to make these
things,

:I'he secgnd point is that these

Tniatrah
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"

until the rules are made by the Chair-
man. If he has not made, till then
only the Administralor will make.
Ultimately, of course, the Chairman
will make.

Mr. Speaker: I will put amendments
Nos. 35 dand 86 to the House.

Amendments Nos. 35 and 36 were put
and negatived.
Mr Speuker The question is:
‘That clause 24 stand part of the Bill.”
The motion was adopted.

Clause 24 was added to the Bill.
Clause 25 was added to the Bill.

Clause 26—(Courts not to inquire into
proceedings of Metropotitan Council)

ot wy fowg : oY faeett fadas &Y
26&#@&%«3’«%3—

“The validity of any proceedings
in the Metropolitan Council shall
not be called in question on the
ground of any alleged irregularity
of procedure.”

W "9 dfqae w1 [W@H A
wfaq &1 qrT 122 9% W0 & a@v
ST g & deg A & @g T AW
g :

“The validity uf any proceedings
in Parliament shall not be called

in question on the ground of any
alleged irregularity of procedure.”

Iy awg ¥ wgt a% wed fauw
wO & FAT &, W WA e 212
A 22EIERAE @ &

“The validity of any proceedings
in the Legisiature of a State shall
not be ecalled in question on the
ground of uny alle.ad irregularity

ator

;powers are given to the Ad

[

of pr
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# og ot v @ a1 fs wreaRr
N gfe ¥ N o=l wfwwe § W
T & oK wd X oA @y & 9
wfgwrd § & o dfem @ @ ¢
#Frifaes wtfew #. Afew oo
& ag o qzf & gwwr faare @ qa
AT § ¥ a7g qomn § fE Ay

Wwﬁti:m‘rqv WY 143 97T ®
o3 G w12 #Y faray v ar | G
¥R F7 og Baer AT qrE o & sgmEr
o g A g 1 W o vy &
fs aqeafec & g7 . ..

oW wfiea : & fag g fe
wi CUET W T @ AQ |

ot aq femd . 5% &, & wvm
aw | A gfw W & v Y

“In a democratic country gov-
erned by a wntten Constitution,
it is the Constitution which is sup-
reme and sovereign.. Legislators,
Ministers and Judges all take oath
of allegiance to the Constitution,
for it is by the relevant provisions
of the Constitution that they de-
rive their authuity and jurisdic-
tion ang it is to the provisions of
the Constitution that they owe
allegiance. Therefore, there can
be no doubt that the sovereignty
which be claimed by the Parlia-
ment in England cannot be claim-
ed by any Legislature in India in
the literal absolute sense.”

752 (Ai) LSD—6.
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R IR N ey & IR AT ¥
aww ¥ 0 KX vy ¥ w7 gl IHer
ot & wrreY 77 T gaTn f 1 ag dawr
gitw ¢ w1 &, MEmEET qET w1 Y
212 % X & I frar g

“Art., 212(1) seems to make it
possible for a citizen to call in
question in the appropriate court
of law the validity of any pro-
ceedings inside the Legislative
Chamber if his case is that the
said proceedings suffer not from
mere irregularity of procedure,
but from an illegality. If the im-
pugned procedure is illegal and
unconstitutional, it would be open
to be scrutinised in a court of
law.”

e faoX w19 wwgw wRET, aeRe
FUT ARG ®T | wEaT W A I§
N FarE W @ W9 W AR
qa §1 & 3@ & ¥ gF yEew A
¥ ...

ot geTec Wl . 9T § wgr
fie W A9 AR A

oft vy fwmd . & T & AR ¥
T ST, AT o9 F W & A
¥ A § 1w T At g g
Ja¥ & gF @ AT aEA AN A
& oY TwAT wIgAT § | greNfE XA H
™ ot wgw T gf, ¥fewr ag W
qd frdgw F afA o @ & =
o & g w1 sarA feam wwE §
W 31 Huw A g fe

“It has been argued that in
England, Parliament is sovereign;
in India the Constitution is sup-
reme. Nobody denies that. The
same is the case¢ as regards the
Supreme Court. It is the Consti
tution that is supreme gnd not the
Supreme Court. It has to Inter-
pret the Constitution, and not to
make it or rewrite it.”
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[ =g faad)

& we & a0 wg aww § v 0y S
dwifew @@ & W g oA Wi
WY X 113 % Fraga W 208 AWT 210
frawt & weae, o s gt RNl Serm
& gag ¥ §, daen fem e & awy ok
TG W1 ¥ A& B 7§ § I
¥ I SR eI A Wt ww®

WOIW /P W G TN

ot wy fomad : & A e dqifes
AN @ g, W9 T R A
L

v A & 30 W one
1 @ § 5 qwe urw oY o9 wen

it wy fomd . wr & e
aw g N ad v aefae
wew & fad av @ o Y § IW
wen @ 97 & w1y s ol W
7 @ E AN fF oo ¥ & ¥
®T @ a1 fs A A ey N wwrn
tfrauighmea Fai AN o
w1 § 7wy wver g {1 & fe
I w1 T A g

“It has to interpret the Consti-
tution, and not to make it or re-
write it.”

& o & wafes 7w § 1 dfew RN A
g ®Y Qar o @ fE v 113
foegw @i @, a8 faw are §) =iy
oY weqw & favig ¥ gg W g
foofen fr widtzamm, foifenr fe
wifwzger | @t & o fd<w v @
a7 {6 7 wTOwl & At ¥ oF wdeTire
wE W @ L AR g s Ay ag
aE AEFE R fE 122 W AT 212 W
Tg Trew A f waraa w1 e afewr
1 s o wrd afw B ard
woaw wrwe § WY ow ewd ) &
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ot qrrdE Siee § o fed W o
e F § N aw O weew &
amd Y W ww & Afew fore ¥
dfear ot e R ¥

Dr. M. 8. Aney: He is reading an
opinion given and not a judgemeng of
the Court. If that is the case, J think
it will be wasting the time of the
House.

oY oy fowad ;1w gwn ? e
qTRA HY T §, TR A2 A oy ariifaaw
g

s wgvew - O o S wrfaw
Ll il 4

o wyq fomd : % 3 WY 5@ s gRw
T W qg TR AR L

uwR aem : F g W
w T wfed 1 @ AT ¥ W
o gw B 712 T JiE WE 9§
"% &)

ot wq fwd : S & frde sT @
a1 f& 9 s 7g faaz #7 fmw @ Wik
wrd wfen ¥ wfafiea o1 -
w R w ok a@ @ Rar
wfrw waeEl 1 g g ¥ AW,
¥feq wa g fafag sfqum § WK
I 9T AW @ ) &, o W w1
ffeRg @ g e Yag @i v
T ws fear § @ usgwfa ¥ Sfe
awwT, gAThew g W aX ¥ T ®
QT ST WY A ST 143 § IW & WG
IR war faviq fear ) & ¥ ag aff
g feag o1 v frdw’ § ar 2w W
®HF & o gy A & i S
£, ¥heT & frde s o e s o
ara & frare & fs 122 G170 WX 212
AR & e v 1 AN ol afen
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#ft  vAfafeqar el & AmwA
aff wr owwl 81w owdeifae
W @ & T R FA W
¢ @ P $E N N SrAmrd ad-
far t ag fasge e Hwgw &
spnfe@maa Ik ¥ 8 I gdEd
feqr a1 ®¥feT a8 S ) AT SAEE
B AT W ¥ ax | X F gy A
aek & fad wgr a1 | w7 WY . e
gragiar s hfae 1 f A sgqr fs

“The validity of any proceedings
in the Metropolitan Council shall
not be called in question on the
ground of any alleged irregularity
of procedure as distinct from ille-
gality.”

¥ ofam Ny fed ad | dfen adwe
A o o & aw & F I g
a6 vk qmafiy g AN piw
L Y, emEl N T R,
f s oW A g IO
W W fawrc gar wifgd ) afww
R WY Aiafe @AW & FW ¥ ©W
W W W WA A g w6t

Shri Hathi: I am grateful to the
Member for giving such a long speech
but it would have been better had he
moved an amendment so that we could
epnsider it.

ot vy fowd . 3y @ few any
TN a9 F Avee wAE F faar

g A T 9T fawre wgi fear ?

Shri Hathl: In the absence of that,
1 do not think we can do anything.

Mr, Speaker: The question is:

“That clause 26 stand part of

the Bill”
The motion was adopted.

Clause 26 was added to the Bill.
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Clause 27— (Erecutive Council)

Shrimati Renu Chakravartty: Sir, I
beg to move:

(i) Page 11, lines 16 to 18,—

omit “except in so far as he is
required by or under this Act
to exercise his functions or
any of them in his discretion
or by or under any law to
exercise any judicial or quasi-
judicial functions”. (38).

(1) Page 11,—
omit lines 19 to 28. (39).
(iii) Page 11, lines 32 to 86—

for “and nothing in this sub-sec-
tion shall be construed as pre-
venting the Administrator in
case of any difference of opi-
nion between him and the
members of the Executive
Council from taking any
action in respect of the admi-
nistration of New Delhi as he,
in his discretion, considers
necessary”,

substitute—

“In case of any difference of
opinion between him and the Exe-
cutive Council, the matter shall
be referred to the President whose
decision shall be final”. (40).

(iv) Page 12,—
omit lines 1 to 19.(41)

All the four amendments have been
moved with the same intention of res-
tricting the powers of the Administra-
tor. The first one, of course, is not
exactly that; the first one is to increase
the number of the Executive Council-
lors from four to seven. The reason
for that is that now we are going to
have 56 members and, therefore, with
56 members it is better that we have a
few mare than the four originally
thought of when the Council was to
be a smaller Council; also, seven will
be an indivisible number. Since,al-
most all the powers are, going to be
concentrated in the hands of the Exe-
cutive Council, it is better that it
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should be a bigger body. Instead of
having an even number it is much bet-
ter to have an add number. The
Minister could have said, let us have
three if you want an indivisible num-
ber; but because the Executive Coun-
il will be holding the real authority
to a certain extent, much more than
the Metropolitan Council, it should be
a bigger body.

With regard to the other amend-
ment, I have stated that it is the Exe-
cutive Councillors who should carry
out the day to day executive functions
of the political and economic life of
Delhi. This is what 1 want. At least
this much should be granted. At
every stage of the Bill, while we op-
pose the very principle of the Bill, I
have tried to give maximum amount of
authority to the most important organs
which are being set up under this Act.
Here again instead of giving that
authority to the Administrator, who
is a bureaucrat after all, let us at least
give it to the Executive Council which
will be a little wiser than the Adminis-
trator. That is why I have moved
that the Executive Councillors shall
carry on the day to day executive
functions. Actually it says that in his
discretion the Administrator would be
authorised to use all powers, both
judicial or quasi-judicial. I have, by
my amendments, taken away that right
of the Administrator.

Then there is a long proviso which
says:—

“in case of difference of opinion
between the Administrator and the
members of the Executive Coun-
cil....”

There again he has the authority to
act in his discretion and acting in his
discretion the Administrator shall
refer it to the President. I say that
this gentleman, the Administrator, is
going to be the be-all and end-all of
the Metropolitan Council. Again I
haye tried to strike down the portion
which says:¢—

“nothing in this sub-section shall
be construed as preventing the
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Administrator in case of any
difference of opinion between him
and the members of the Executive
Council from taking any action in
respect of the administration of
New Delhi as he, in his discretion,
considers necessary.”

Can you imagine what enormous
powers are being concentrated in the
hands of the Administrator? If there
is any difference of opinion he, in his
discretion, can take any action in res-
pect of the administration of Delhi!
So, all this I have tried to do.

Finally, I have again tried to curb
the right of the Administrator with
respect to Jaw and order as given im
sub-clause (3), (4), (5), (6) and (7).
It says that the President may from
time to time specify such matters as
law and order which shall be exercis-
ed by him in his dicretion; that is, the
Administrator shall exercise in his
discretion, Then, the Administrator,
under this Act, will be required to act
in discretion on any matter and he will
have full discretion. Further, on judi-
cial and quasi-judicial functions, his
decision will be final and again, if any
question arises as to whether any mat-
ter is or is not a matter concerning
New Delhi, the decision of the Admi-
nistrator shall be final.

It is an amazing blanket power
which we are giving to him. If one
looks at it in a dispassionate manner
which, I am afraid, this Government is
not able to do—you might give over
the whole administration of Delhi to
his one single gentleman and I do not
know who will be that gentleman—
the grand Mughal will come in again.

Shri Bade: I support the amend-
ments of Shrimati Renu Chakravartty.
Clauses 22 and 27 are the most dange-
rous clauses of this Bill. According to
clause 27, the Executive Councik con-
sists of not more than four members
and all the bers of the E. ive
Council shall be appointed by the Pre-
sident. The President means the Gov-
ernment. No Opposition Member will
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be appointed by the President and the
Opposition has got no chance to come
in the Executive Council. Not only
that. If there is any difference of
opinion, it is in his discretien to refer
the matter to the President. I know
what is the judicial discretion. You,
Sir, are also a judge. Judicial discre-
tion is quite a different thing. But
the executive discretion is quite dan-
gerous. They will never allow the
matter to be referred to the President.

8hri K. C. Sharma (Sardhana): It
is an intelligent discretion.

Shrimati Renu Chakravartty: There
is no intelligence left.

Shri Bade: Ciause 27 says:

“There shall be an Executive
Council, consisting of not more
than four members one of whom
shall be designated as the Chief
Executive Councillor...."”

And they are all responsible to the
‘Metropolitan Council. So, there will
be another Government. The Metro-
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TN W IR & | R wTETC
ot ¥ g Wy §, o Amwe
T wgrTe qfer X W ¥ g
# v vk fiw O wiv & Y § At 9@ wwg
Tegafa woeY vBT & forae) wig g
wfer #ifew & T wgEw ofog
& o wiawrdr §, 37w 7g ATfrde w3
T | T TS W IO § o
% wifag & @i w1 fadw war
g

Shri Hathi: In the first instance, the
suggestion is that the number of the
Executive Councillors should be raised
from four to seven on the ground that
now the number of the members of
the Metropolitan Council has been rais-
ed from 49 to 56. But this number has
no relation with the number of the
members of the Metropolitan Coun-
cil. It may be even hundred members.
The question is how much work will
be there. It is no use multiplying the
number, making it 6 or 7 or whatever

politan Council will ist of elected
members and this Executive Council
will consist of the members nominated
by the President, that is, by the Gov-
ernment, and they are not responsible
at all. If there is any difference bet-
ween the four members, then the Ad-
ministration in his discretion will refer
the matter to the President. This is
the most dangerous clause. I support
the amendments moved by Shrimati
Renu Chakravartty.

it sTeTSTIT STeNt ¢ WSqW ARIEY,
wg A Feeeft & o2 ¥ W & 9T I
¥ uw AR AT W RGN faeht
< frr W g, dafeea wifaw
e Y, Tefrfer wifae g gef
W A T AW A W oA
¥ faeelt ¥ waT &1 Wy 9 gaY A
WA | OF B ¥ IAAT WY dATA &
wfywre 3T 9T gEd W ¥ wgefa
%) ag wfaw & & fe g ao o)
¥ gehwgfer sifaw afide w,ag @

it is. Therefore, four is a sufficient
T

About the second matter, when therc
is a difference of opinion between the
members and the Administrator, the
Administrator shall refer it to the
President for decision and act accord-
ing to the decision given thereon by
the President.

Then, the third point that Shri Pra-
kash Vir Shastri suggested was that
there will be four different Govern-
ments. There will not be four differ-
ent Governments. In all States, there
are the Municipal Corporations and
then there is the State Government.
There will not be four different Gov-
ernments. There will be one unified
Government, the Administration, the
Executive Council and the Adminis-
trator subject to the Central Govern-
ment. 1 oppose these amendments.

Mr. Speaker: I shall now put all the
four amendments to the vote of the
House. °

Amendments Nos. 28 to.ﬂ were put
and negatived.
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Mr. 8peaker: The question is:

‘That clause 27 stand part of the
Bill.”

The motion was adopted.
Clause 27 was added to the Bill.

Clause 28— (Other provistons as to
bers of E. ive C i)
Shri Shiv Charan Gupta: I beg to
move:

(i) Page 12, for lines 20 and 21,
substitute:

“28. (1) The Chietf Executive
Councillor shall be appointed
by the President and the other
Executive Councillors shall be
appointed by the President on
the advice of the Chief Execu-
tive Councillor.”. (7)

(ii) Page 12, after line 21, in-
sert:

“(1A) The Executive Council shall
be collectively responsible to
the Metropolitan Council.”. (8)

Shrimati Renu Chakravartty: I heg
to move: 1]

(i) Page 12, for lines 20 and 21,
substitute:

“28. (1) The members of the Exe-
cutive Council shall be elected
by the Metropolition Assem-
bly.'. (42)

(i) Page 12, omit lines 22 and
23. (43)

(ili) Page
insert:

“Provided that the President shall
remove from office any execu-
tive Councillor against whom
the Metropolitan Council pas-
ses a vote of No-confidence by
a two-thirds majority.”. (44)

Shri Hari Vishnu Kamath: I beg
to move:

* Page 12, after line 23, insert:

.
“Provided that where a motion for
the removal of an Executive

12, after line 23,
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Councillor has been adopted
by a majority of the total
membership of the Metropoli-
tan Council and by a majority
of not less than two-thirds of
the members of the Council
present and voting, and a
petition to that effect has been
submitted to the President, the
president shall remove the said

Executive Councillor from
office forthwith.”. (58).
Mr. Speaker: These amendments

are now before the House.

Shii Shiv Charan Gupta: It has
been proposed in the Bill that the
members of the Executive Council
shall be appointed by the President.
In my amendment I have suggested
that the chief executive counciilor
shall be appointed by the President
and the other executive councillors
shall be appointed by the President
on the advice of the chief executive
councillor and that the executive coun-
cil shall be collectively responsible to
the metropolitan council. What I
have suggested by this is that the lea-
der of the majority party in the metro-
politan council shall be called upon to
form the executive council and he will
be named as the chief executive coun-
cillor and on his advice the other exe-
cutive councillors shall be appointed.
The fdea is that the executive council
shall be responsible to the metropoli-
tan council and the chief executive
councillor and the executive council-
lors should work as a team. In order
to achieve this democratic content in
the metropolitan council and to make
the executive council responsible to
the metropolitan council. I have moved
my amendment.

Shri Hari Vishnu Kamath: I am
aware that regrettable though it may
be, the Bill does not contemplate or
envisage a full-fledged democratic
apparatus or paraphernalia for the
Union Territory of Dethi. But as far
as possible, 1 want to mitigate the in-
conveniences, the Thandicaps and
rigours that would ensue and that are
bound to ensue from the set-up that
is contemplated.
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The set-up envisageq under clause
28, #o far as the executive council {8
comeerned, will confer upon Delhi an
firesponsible, irremovable and unres-
pomsive executive responsible to ho
ame but the President. They will hold
diice at the pleasure of the President,
=l thus their tenure will depend up-
aa the pleasure or displeasure of the
Prestdent. I am afraid, and 1 have no
besitation in saying, that this is an
indelible stain on the democratic escut-
cheopn that we have adupted for our
country.

The executive council being as con-
templated in this Bill, there will be a
lot of jockeying for position among
several persons who are aspirants, and
kmowing that they are not responsibie
to the Metropolitan council or any
elected body they will only be craving
the patronage of the President, that is
to say, the Council of Ministers here,
because the President would act on
the advice of the Council of Ministers;
they will be craving, and they will be
hankering and hungering after patron-
age conferred by the Central Council
of Ministers, and they will be trying
o carry favour with Ministers. This
is wholly repugnant to a democratic
set-up, and, therefore, I strongly re-

d that my t which
redds as follows be accepted by the
House:

“Provided that where a motion
for the removal of an Executive
Councillor has been adopted by a
majority of the total membership
of the Metropolitan Council and
by a majority of not less than
two-thirds of the members of the
Council present and voting, and a
petition to that effect has been
submitted to the President, the
President shall remove the said
Executive Councillor from office
forthwith.”,

1 have taken care to see that it is not
= simple majority 1 have also taken
care to see that a petition to this effect
should be adopted by a two-thirds
majority. Shrimati Renu Chakra-
vartty also has moved 3 similar am-
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in these
that she

I, therefore, recommend that my
amendment be accepteq by the House.

Shrimati Remu Ohakfavaitty: The
amendmeénts which I have moved to
clause 28 are with the intention of in-
sisting firstly that the executive coun-
cil shall be elected by the metropolitan
council. I cannot understand the use
of this Bill if in the first instance, the
metropolitan council itself is not given
any powers. After having given no
powers to the metropolitan council,
and if even after having the executive
council they have given almost all the
executive powers to the administrator
and the President. anq still it is said
that the executive council shall be a
fully nominated body, I would submit
that it is pletely against d
and it is a complete negation of it.

-y

Therefore, with al] the emphasis at
my command, I would insist that the
members of the Executive Council
shali be elected by the Metropolitan
Council.

Secondly, 1 have sought to delete
the sub-clause which gives power to
the President to the effect that the-
members of the Executive Council
shall hold office during the pleasure of
the President. We have opposed no-
mination because we have seen what
1t does. It is really source of graft and
corruption. That is why when they
again introduce this system of nomi-
nation of the entire executive Council
who will hold office at the pleasure of
the President, we say it means that
if they would be nothing more than a
complete tool in the hands of the Pre-
sident. In such a situation, I say that
even gt this stage if Government ac-
cept amendment No. 43, T would seek
leave of the House to withdraw am-
endment No. 44. But knowing the
fate of our amendments, we can say
that amendment No. 43 will never be
accepted; it can never be accepted by
this Government because they are

pposed to all d atic proced
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of election. Therefore, I have moved
44 because if this proviso 1is intro-
duced that the President shall remove
from office any Executive Councillor
against whom 510 Metropolitan Coun-
cil passes a vote of no-confidence by a
two-thirds majority, at least there
will be some chance that the Execu-
tive Councillors will behave with a

little bit more of responsibility to the
Metropolitan Council,

=t wy foma : gew wgew, S
qMEF gAR AWMA o1d § I A
as 51 § 3F @ wwag 9
wirafe § % wgt wfasc 37 & aw
it § deifren wifew B B¢
wfam afi28q & &fen wd sfwar
e afufraani &1 adt w9
wearr & fear skt i o T S fram
am # AR § wfwaw & far wr
Wi w1 afrurdt fagta & fFoaR
% wfaffa awr & iy 7 swdafow
w1 afgem gir fgo gafag i
feraezor arex 7 siweft oy WAt
7 forq? dmua ga@ § ga% & guda

, 1§ W7 gt g ¥ faad a7ar
gfesmammons @t aRfsm
s Frqfesr &1 g Qo 3@
/g I A Ao e G
17 W\ WK wfasam w1 v g
#afaeq wifaw g s g @1 @
AW | FAY A TE AT N AQ
NETT F | T § A6 FEATE

Shri Bade: I shall finish my obser-
vations within two minutes. I wish
that Shri Kamath’'y amendment is

pted. I had intended to move a
similar amendment, but since the pur.
pose is already served by Shri Ka-
math's amendment, I did not do so.
His is a simple amendment tnat i
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by a two-thirds majority & motion is
passed for the removal of an Executive
Councillor he shall be removed. I
know the Government wil] not budge
an inch. But it should not be sup-
posed that we are doing something
wrong or committing a crime by
bringing forward such amendments;
we are doing our duty. I would,
therefore, request the Minister to ac-
cept it.

Shri Hathi: The question is not of
budging an inch, foot or mile. The
question is, who is responsible? The
responsibility is on the President. It
is not that we are not giving a res-
ponsible government or democratic
government, That is not so. There will
be association of members with the
Administration and they wil] be Exe-
cutive Councillors, The Members have
to be responsible to the President.

Shri Hari Vishnu Kamath: ‘Presi-

dent’ means yourself, the Council of
Ministers.

Shri Hathi: So it does not fit in the
pattern of things.

Mr. Speaker: Have I to put any
amendment separately?

st wy fewd : 7 9 5 wEw &
&l 9 1

Shrimati Renu Chakravartty: 42
and 44 also separately.

Mr. Speaker: The question is:
Page 12—for lines 20 and 21,

substitute—

“28(1) The members of the Exe_
cutive Council shall be
elected by the Metropolitan
Assembly”. (42)

The Lok Sabha divided.
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Div. No. 27} AYES

Bade Shri Imbichibays, Shri
Badruddujs, Shri Kamath, Shri Hari Vishau
Bhattacharya, Shri Dinen Kandappen, Shri S.
Chakravartty, Shrimati Renu Kunhar, Shri P.

Dwivedy, Shri Surendranath Limaye, Shri Madhu
Gulshan, Shri Mute, Shri

NOES

Aney, Dr. M. S, Laskar, Shri N.R.

Axad, Shri Bhagwat Jha Laxmi Bai, Shrimati
Bslskrishnan, Shri Loniker, Shri

Balmiki, Shri Mahadeva Prasad, Dr.
Barman, Shri P.C. Mahishi, Dr. Sarojini
Basapps, Shri Malachami, Shri

Baswant, Shri Mallick, Shri Rama Chendra
Bhay ti, Shri Mandal, Dr P.

Bhanjs Dro, Shri L. N. Maniyangadan, Shri
Bhattacharyys, Shri C.K. Mantri, Shri D. D.

Brij Bassi Lal, Shri Maruthish, Shri

Chanda, Shrimati Jyotsns Masuriya Din, Shri
Chandrabhan Singh, Shri Matcharaju, Shri
Chandriki, Shn Mathur, Shri Shiv Cheran
Chaturvedi, Shri S.N. Mehrotra, Shri Brsj Bihari
Chaudhry, Shri Chandramani Lal  Mechta, Shri Jashvant
Chaudhuri, Shri D.S. Minimats, Shrimati
Chaudhuri, Shrimati Kemala Mishra, Shri Bibhuti
Daljit Singh, Shri Mohanty. Shri Gokulananda
Das, Shri N.T. More, Shri K. L.

Deo Bhanj, Shri P.C. Mokerjee, Shrimsti Sharde
Deshmukh, Shri B.D. Naik, Shri D. J.
Dhuleshwar Meena, Shri ‘Naik, Shri Maheswsr
Dwivedi, Shri M. L. Nanda, Shri

Gapta, Shri Shiv Charan Nasker, Shri P. §.
Msneda, Shri Subodh Niranjan Lal, Shri

Heds, Shri Paliwal, Shri

Jadhav, Shri M.L. Pandey. Shri Vishwa Nath
Jedhe, Shri Patil, Shri T.A.

Jens, Shri Pattabhi Raman, Shri C.R.
Joshi, Shrimau Subhadra Prabhakar, Shri Naval
Jvotishi, Shri J.P. Rai, Shrimsti Sashodra Bsi
Ksmble, Shri Raja, Shri C.R.

Kidaris, Shri C* M. Rajdeo Singh, Shri
Kindar Lal, Shri Raju, Shri D.B,

Kotoki, Shri Liladhar Ram, Shri T.

Krips Shankar, Shri Rem Sewsk, Shri

Lalit Sen, Shri Ram Swerup, Shri

(x6-39 hrs

Mohan Swarup, Shri
Shastri, Shri Prakash Vir
Singh, Shri ¥, D.
Slvasankasnran, Shri
Venksish, Shri Kolla
Verma, Shri S.L..

Remeshwar Prasad Singh, 6hri
Rane, Shri

Reo, Shri Jaganaths

Reo, Shri Muthyal

Reo, Shri Ramapathi

Roy, Shri Bishwanath
Sadhu, Ram, Shri
Samanta, Shri S.C.

Sen, Shn P.G.

Sham Nath, Shri

Sharma, Shri D.C.
Sharms, Shri K.C.
Shastri, Shri Ramanand
Sheo Narian, Shrj

Shree Narsyan Das, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shrj

Singha, Shri G. K.

Sinhs, Shrimati Remdulari
Sinha, Shri Satya Naraysn
Snatak, Shri Nardeo
Subbaraman, Shri

Surya Prasad, Shri
Swamy, Shri M.N.
Tiwary, Shrl K.N.
Tiwsry, Shri R.S.

Tuls Ram, Shri

Ukey, Shri

Ulsks Shri Ramachandrs
Upadhyaya, Shri Shiva Dute
Vaishya, Shri A.B.
Venkstasubbsish, Shri P,
Verma, Shri Balgovind
Virbhadra Singh, Shri
Wadiwa, Shei

Yadav, Shri N.P.

Yadava, Sbri B.P.

Mr. Speaker: The result of the divi- after line 20, meant,—

sion is: Ayes 18; Noes 113.
The motion was negatived.

M Spesaker: I shall now put am-
endment No. 44 to the vote of the
House.

The question ia:

Page 13—

‘“Provided that the President
shall remove from office
any Executive Councillor
against whom the Metro-
politan Council passes a
vote of No-confidence by a
two-thirds majority.” (44)

The Lok Sabha divided
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{Div. No. 28

Bade, Shri.

Badrudduja, Shri
PBhattacharys, Shri Dinen.
Chakravartty, Shrimati Renu
Dwivedy, Shil Surendranath.

Aney, Dr. M. S,
Arunaghalam, Shri
Azad, Shri Bhagwat Jhs
Balakrishnan, Shri
Balmiki, Shri
‘Barman, ShriP. C.
Basappa, Shri
Baswant, Shri
Bhagavati, Shri
Bhanja Deo, Shri L. N.
Bhattacharyya, Shri C. K.
Brij Basi Lal, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chandriki, Sh
Chaturvedi, Shri 8. N.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kema's
Chavda, Shrimsti Joraben
*Daljit Singh, Shri
Das, SheiN. T.
Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Deshmuk, Shrimati Vimlsbai
Dhuleshwar Mcens, Shri
Dwivedi, Shri M. L.
Hansda, Shri Sudodh
Hazarika, Shri J. N.
Jadhav, Shri M. L.
J edhe, Shri
Jena, Shri l
Joshi, Shrimati Sudbhadra
Jyotishi, Shri J. P.
Kamble, Shri
Kedaria, Shri C. M.
Kindar Lal, Shri
Kotoki, Shri Liladhar

Mr. Speaker: The result of the divi-
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AYES

Ksmath, Shri Hiri Vishnu,
Kandappan, Shri

Kunhan, Shri P.

Limye, Shri Madbu.
Mate, Shri.

NOES

Kripa Shanksr, Shri

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahadeva Prasad, Dr.
Malsichami, Shri

Mallick, Shri Rama Chandra
Mandal, Dr. .
Maniyangadan, Shri
Mantri, Shri D. D.
Maruthiah, Shri

Masuriya Din, Shri
Matcharsju, Shri

Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mechta, Shri Jashvant
Minimata, Shrimati
Mishra, Shri Bibhuti
Mohanty, Shri Gokulananda
More, ShriK. L.
Mukerjee, Shrimati Sharda
Naik, Shri D. J.

Naik, Shri Maheswar
Nanda, Shri

Naskar, Shri P. S.
Niranjan Lal, Shri

Paliwal, Shri

Pandey, Shri Vishwa Nsth
Parashar, Shri

Patel, Shri N. N.

Patil, Shri T. A.

Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval

Rai, Shrimati Sahodra Bai

Rsjdeo Singh, Shri
Rajuy, Shri D. B,
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Shastri, Shri Prakash Vir,
Sivasanksren, Shri.
Swamy, Shri M. N.
Venkaia, Shri Kolla.
Verma, Shri S.L.

Ram Sewak, Shri

Ram Swsrup, Shri
Ramshekher Prasad Singh, Shri
Rane, Shri

Raso, Shri Jaganastha

Rao, Shri Muthyal

Raso, Shri Remapathi
Roy, Shri Bistwanath
Sadhu Ram, Shri
Samanta, Shri $. C.

Sen, Shri P. G.

Shum Nath, Shri

Sharma, Shri D. C.
Sharma, Shri K. C.
Shastri, Shri Ramansnd
Sheo Narsin, Shri

Shree Narsysn Das, Shri
Siddananjapps,Shri
Singha, Shri G. K.

Sinha, Shrimati Ramdulari
Sinhs, Shri Satys Narsyan
Snatak, Shri Nardeo
Subbaraman, Shri

Surya Prasad, Shri
Swamy, Shri M. N.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shr: R. S.

‘Tuls Ram, Shri

Uikey, Shri

Ulaka, Shri Ramachandrs
Upadbyays, Shri Shiva Dutt
Venkatasubbaish, Shri P.
Verma, Shri Bslgovind
Virbhadra Singh, Shri
‘Wsdiwa, Shri

Yadab, Shri N. P.
Yadavs, Shri B. P.
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Mr. Speaker: Then I will put all the
other amendments to the vote of the
House.

Amendments 7, 8, 43 and 88 were also
put and negatived.

sion is: Ayes 15; Noes 114.
The motion was negatived.

Mr. Speaker: Is there any other
amendment which has to be put to
vote separately?

Shri Harl Vishan Kamath: I have
an ameridment but it is practically the
same as thé dment we di: d
just now.

Mr_ Speaker: The question is:

“That clause 28 stand part of the
BilL”

The motion was adoptéd
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Clause 28 was added to the Bill.

Mr. Speaker: Is there any Govern-
ment amendment in the rest of the
clausesy

Sliri HEtAl: Yes, Sir. Amendment
No. 9 to claiise 35. That is, the pre-
sent electoral college to continue.

Shri Harl Vishny Kamath: Before
that I have clause 28(A). You cannot
put amendment to clause 35 before
tlause 28.

Mr. Speaker: This is an amendment
which is accepted by the Government.
1 am taking it up first. I shall come to
the other amendments later on,
Clause 35— (Amendment of Act 43 of

1950)
Amendment made:

Page 15, lines 26 to 28,—
omit “and until that Council is
constituted, the electoral college
shall consist of the elected
members of the Interim Metro-
politan  Council  constituted

under that Act”. (9)
(Shri Hathi)

Mr. Speaker: The question is:

‘“That clause 35, as amended,
stand part of the Bill.”

The motion was adopted
Clause 35, as amended was added to
the Bill
Bhri Hathi: There is another amend-

ment, No. 13 to clause 36.
Clitilo 36— (Amendment of Act 61 of
1957)

Amendment made:
Page 16, line 13,—
for “four”, substitute “five”. (13)
(Shri Hathi)

Shri Shiv Charan Gupta: Sir, |
move:

(i) Page 16, lines 1 t0 3 —

omit “and until that Council is
constituted, three representa-
tives of the Interim Metropoli-
tan Councl] to be elected by the
members of the Interim Metro-
politan Council from among
tHerhiielves”. (10)
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(i) Page 186,—
after line 4, insert—

“(ff) two representatives of
Parliament from amongst
Members of Lok Sebl, from
Delhi;” (11)

(iii) Page 18,—

after line 9, insert—

‘(iia) after sub-section (6), the
following gub-section shall be
inserted, namely:—

“(8A) The representatives of
Parliament referred to in

clause (ff) of sub-gection
(3) shall hold office #6r so
long as they continued to
the members thereof.".’ (12)
Amendments Nos. 10, 11 and 12 were
put and negatived.
Mr, Speaker: The question fs:

“That clause 36, as amended,

stand part of the Bill."

The motion was adopted
Clause 368, as amended, was added to
the Bill

Mr. Spesker: I have to put all to-
gether now.

staq foma : wsow adier, &

AT 32 T O Azt f o & faw
&1 w fae |t
wuR WET  oT T8 AR
Clausés 29 to 38
Shri Hari Vishno Ksmath: Sir, I
beg to move:
(i) Page 12,—

after line 38, insert—

“28A. Every order made by the
President under section 28 shall
be laid befor each House of Parlia-
ment for approval or such modi-
fication as Parliament may deem
necessary” (59)

(ii) Page 15—

after line 12, insert—

“33A. Every order made by the
President under section 33 shal!
be laid before each Toube. of
Parlisment for appfoval or such
modification as Parliament may
deem necessary ”
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Shrimati Renu Chakravarity: Sir, I
beg to move:
Page 12, line 34.—
jor ‘“President”, substitute—
“Metropolftan Assembly”. (45)
Pages 12 and 13, lines 35 and 36
and 1 and 2 respectively,—
omit “to the members of the
Executive Council in so far as it
is not business with respect to
which the Administrator is re-
quired by or under this Act to act
in his discretion”. (48)
Page 18, lines 3 and 4,—
omit “the more convenient trans.
action of business with the mem-
bers of the Executive Council, in-
cluding”. (47)
Page 13,—
omit lines 8 to 16. (48)

Page 14—
omit lines 11 and 12. (48)

Shri Shiv Charan Gupta: Sir, I beg
40 move:

Page 16, lines 23 and 24,—

omit “and, in particular in r:la-
tion to the constitution of the In-
terim Metropolitan Council.”. (14)
Mr. Speaker: I shall put amendments
Nos. 59, 45, 46, 47, 48, 49, 60. 14
%o the vote of the House.
The amendments were put and ne-
gatived.

Mr. Speaker: The question is:
“That clauses 29, 30, 31, 32, 33,

Shrimati Renu Chakravartty: Sir,
at least let us move our amendments.

Mr. Speaker: I have put them to
wvote.
Shrimati Renu Chakravartty: Are
you taking them as moved?

Mr, Speaker: Yes.

Shrimatli Reaa Ch y: All
yvight . In clause 33, I am not moving
my amendments §0 end 81

MAY 28, 1866
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Mr. Speaker: All right.
The question is:

‘“That clauses 29, 30, 31, 32, 83,
24, 37, 38, the Schedule, Clause 1,
the Enacting Formula and the Title
stand part of the Bill’

The motion was adopted

Clauses 29, 30, 31, 32, 33 34 37 38
the Schedule, Clause 1, the Enacting
formula and the Title were added to
the Bill.

Shri Hathi: I beg to move:

“That the Bill, as amended, be
passed.”

t vy femd . wmw W,
faw 93 ¥ wrwiq AT UF IET WG
iz

wow WEAE N 3 A hHar
fear ¢, & 9@ & wfeas a0 @ §)
WAIWE s qeEmsET § )

stayq fawd : wr oy § e
T WET g7 §T W WA |

fraw 93 (2) wa Wi & :

“Where a Bill has undergone
amendments the motion that the
Bill as amended be passed shall
not be moved on the same day on
which the consideration of the
Bill is concluded, unless the
Speaker allows the motion to be
made.”

Y gofa & f& @ T T A
fra & & s & 1 W9 w}
wWaR g &X Wy wfawe )
Afe & urg ¥ faerelt 7% f5 dfs a7
aga & wEa e 3, o fog o aw
N oqa Wk W faw & g B AR
AT @y T W HA HERT F AT
sy @ 0 wyata T o w
Nt wafa 7 3 W g wfww W
T Y@ axF & e ¥ wEre e
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MNr. Speaker: I allowed the motion “That the Bill, as amended, be

10 be made, passed.”
‘I'he question is: The Lok Sabha divided:
Division No. 29] [x6 48 hrs.
AYES
Ancy, Dr. M. S, Laskar, Shei N. R. Ram Sewak, Shri
Arunachalam, Shri Lazmi Bai, Shrimati Rem Swarup, Shei
Azad, Shri Bhagwat Jha Lonikar, Shri Ramshekhar Prasad Singh, Shei
Balakrishnen, Shri Mehadeva Prasad, Dr. Rane, Shri
Balmiki, Shri Mshishi, Dr. Sarojini Rwo, Shri Jaganstha
Barmen, Shri P. C. Mahichami, Shri Rao, Shri Muthya!
Basappa, Shri Mallick, Shri Rama Chandrs Rueo, Shri Ramapathi
Baswant, Shri Mandsl, Shri Yamuns Prasad Roy, Shri Bishwanath
Bhagavati, Shri Mantysngadan, Shri Sadbu Ram, Shri

Bhattacharyya, Shri C. K.
Brij Basi Lsl, Shri
Chanda, Shrimati, Jyotsna
Chandrabhan Singh, Shri
Chandriki, Shri
Chaturvedi, Shri S. N.

Chaudhry, Shri Chandramani Lat

Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati Joraben
Daljit Singh, Shri

Das, Shri N. T.

Deo Bhanj, Shri P. C.
Deshmukh, Shri B. D.
Deshmukh, Shrimati Vimlabai
Dhuleshwar Meena, Shri
Dwivedi, Shri M. L.
Gupva, Shri Shiv Charan
Hansds, Shri Subodh
Heda, Shri

Jadhav, Shri M. L.

Jedhe, Shri

Jeos, Shri

Joshi, Shrimati Subbadra
Jye i, Shri J. P.
Kedaria, Shri C. M.
Khanna, Shri Mehr Chand
Kindsr Lal, Shri

Kotoki. Shri Liladhar
Lalit Sen, Shri

Bade, Shri

Badrudduja, Shri
Bhattacharys, Shri Dinen
Brahm Prakash, Shri
Chakravartty, Shrimati Renu
Dwivedy, Shri Surendranath
Imbichibava, Shri

Kamath, Shri Harl Vishnu

Mr. Speaker: The result of the divi-

sion is:

Ayes : 183;

Mantri, Shri D. D,
Maruthish, Shri

Maguriya Lin, Shrt
Matcharaju, Shrl

Mathur, Shri Shiv Charan
Mehrotra, Shri Bra] Bihari
Mehta, Shri J. R.

Mehta, Shri Jashvant
Minimata, Shrimati
Mishra, Shri Bibhuti
Mohanty, Shri Gokulanands
More, Shei K. L.
Mukerjee, Shrimati Sharda
Naik, ShriD. J.

Naik, Shri Msheshwar
Nanda, Shri

Naskar, Shel P. S.
Niranjan Lal, Shri

Piliwal, Shri

Pandey, Shri Vishwa Nath
Parsshar, Shri

Putel, Shri. N. N.

Patil, Shei T. AL

Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval

Rai, Shrimati Sshodrs Bai
Reja, Shri C.R.

Rajdeo Singh, Shri

Raju, Shri D. B.

Ram, Shri T.

NOES

Kamble, Shri
Kandappen, Shai 5.
Kunban, Shri P.
Limaye, Shri Madhu
Mate, Shri

Mohan Swarug, Shei
Sheo Narain, Shri

Samanta, Shri S, C.

Sen, Shri P.G.

Sham Nath, Shei

Sharma, Shei D. C.
Sharma, Shri K. C.
Shastri, Shri Kamaasad
Shree Naruyan Das, Shri
Shukla, Shri Vidya Chersa
Siddananjappa, Shri
Singhs, Shel G. K.

Sinha, Shrimeti Ramdoleri
Sinba, Shri Satys Narsyss
Snatak, Shri Nardeo
Solanki, Sha
Subbaraman, Shri

Surys Prasad, Shei
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tule Rem, Shri

Utkey, Shri

Ulaka, Shri Remachesdes
Upadhysya, Shri Shiva Dutta
Vaishya, Sbri M. B.
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Virbhadra Singh , Shri
Wadiwa, Shri

Yadab, Shri N. P

Yadsvs, Bhri B, 1",

Shastrl, Shei Prakssh Vir
Singh, Shri Y. D.
Sivesanksran, Shri
Swamy, Skri M. N.
Tiwary, Shri R. 5.
Venkaiah, Shri Rolls
Verma, Shri Shri, S. L
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1645 hra

STATEMENT RE. DEFENCE OF
INDIA ACT AND DEFENCE OF
INDIA RULES

The Minister of State in the Minis-
try of Home Affairs anq Minister of
Defence Supplies in the Ministry of
Defence (S8hrj Hathl): Sir, on behalf
of Shri Nanda, I make the following
statement.

In my statement made on the floor
of the House on 27th April, 1966, I
had informed the House of the deci-
sions taken by Government to res-
trict the application of the Defence of

India Act and the Rules to and for
certain specified border States and
areas, ang for certain purposes con-

nected with defence and to bring for-
ward the necessary legislation amend-
ing the Act for the purpose. A draft
Bill was accordingly got ready, and I
also wrote to the Speaker giving
notice of my intention to seek the
leave of the House to introduce the
Defence of India (Amendment) Bill,
1966. Meanwhile, several further
suggestions were made by some of my

esteemed friends of this House and of

Rajya Sabha ang I felt that it would
be desirable to hold detailed consul-
tationg with leading members of the
Opposition and also of the Congress
party so that any new points that arose
might also be carefully considered.

According, we had meetings on 15th
and 17th May, 1966, and had a frank
exchange of views on how best to
give effect to the decisions already
announced. We are re-examining the
provisions of the draft Bill in the
light of views expressed at these meet-
ings. It iz for this reason that we
have been unable to introduce the Bill
in 'the current Session. I have no
doubt that the House will appreciate
Government’s desire to accommodate
the viewpoints of as wide a cross-
section of its Members as was found
fepsible beforé bringing forward a
Bill of this importance.

MAY 18, 1966
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Even before amending the Defence
of India Act we are immediately
amending the Defence of India Rules
which would enable the Central Gov-
ernment to require a State Govern-
ment to take the prior sanction of
the Centra] Government for any action
proposed to be taken under any of
the rules that may be specified. We
are glso taking powers under the
Rules to jssue directiong to g State
Government that no gaction taken
under specified provisions of the
Rules shall be continued except in
accordance with such instructions as

the Central Government  may
give. In the context of the funda-
articles

mental rights guaranteed b¥
19 and 22 of the Constitution, it is
the provisions of the Defence of
India Rules relating to preventive
detention and to action against the
Press in the form of demand of se-
curity, imposition of pro-censorship
and prosecution for prejudicial pub-
lications, that are of the greatest im-
portance. We are, therefore, bringing
exercise of powers gnd action uynder
these isions  immediately under
Central contro] and direction in all
States and Territories except Assam,
Nagaland, Manipur, Tripura, and
Jammu anq Kashmir.

The effect of the amendment which
we proposed to make in the Defence
of India Act will be as follows: —

(i) the act and the Rules will
remain in force in the border
States and Territories I have
just mentioned;

in the rest of India it is only
the Central Government
which will have powers under
the Act gnd the Rules, and
these wi]} also be limiteq (a)
to certain purposes connected
with the needs of the border
States and Territories I have
just mentioned (b) for civil
defence, and (c) for a few
defence needs namely, action
against enemy agents and
spies, control of movement of
persons to and fram enemy

(ii)
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territory or occupied terri-
tory, publication of reparts
relating to defence matters,

and control of trading with
the enemy and of enemy firms
including custody of proper-
ty of the enemy or of per-
sons residing and carrying on
business i enemy territory
or occupjed territory.

I should explain that the only law
which under the sanction of article
358 of the Constitution curtaily the
fundamental rights guaranteed under
article 19 is the Defence of India Act
and the Rules anqd Orders made under
it, and the order of the President
under article 350 suspending the en-
for t of fund tal rights is
confined to articles 14, 21 and 22, and
that too only of rights that may be
infringed by the Defence of India
Act and Rules. It is not that nume-
roug laws have been made in infringe-
ment of article 19, or fundamental
rights have been generally suspen-
ded under article 359. When the ap-
plication of the Defence of India Act
and Rules is restricted in the manner
in which I have “explained earlier in
my statement, the effect would be a
Wnd.h;g(renontion of the fun-
demantal rights and the right to move
the court for enforcement thereof.

Shri Surendranath Dwivedy (Ken-
drapara): Are they bringing forward
8 Bill to amend the Constitution to
svoid this difficulty of proclamation
of emergency and if necessary to
apply it to particular areag if the
sityation so demands?

The Minister of Home Affairs
(Sbri Nandga): We had lengthy dis-
cussions on the whole subject and
various alternative approaches were
suggested. Wq felt that at the mo-
ment some steps could be taken at
once in the direction of the expecta-
tions and wisheg of the hon. members
opposite. That is what has been
appounced  now, Any  further
cqnsideration .of any other sugges-
tign .canmpt be taken up immediately.
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Shri Ranga (Chittoor): In view of
the fact that it is already high time
that this DIR and Emecrgency should
be withdrawn, may I request that the
Home Minister should take counsel
with his colleagues as well as the
legal luminaries in our country to
find ways and means for ending the
DIR and Emergency and getting on
with the existing legislation that they
have, in view of the fact that several
hon. members, including Mr. Dwivedy,
have been maintaning that the Cr.P.C.
is more than enough to deal with the
situation?

Sir, one cannot congratulate my hon,
friend, Shri Nanda, on this half-
hearted and half-way measure that
he has brought forward. All that we
can say is, we sympathise with him
in his efforts to alleviate the distress
of the people who have suffered and
who are likely to suffer from the
rigours of this DIR. We totally
dissociate ourselves with this un-
satisfactory move that is being made
by the Government, and we would
continue to press for the abolition of
these two infamous measures.

8hri H. N. Mukerjee (Calcutta
Central): 8ir, I would not like an im-
presgion to go abroad in the country
that because the Home Minister held
certain confabulations, where some of
us were invited, we are a party in any
sense or form to whatever decisions
he has snnounced. It was, of course,
a polite act on his part to consuit,
even though in a very perfunctory
manoer, some QOpposition Members of
Parliament. As far as I could gather,
my hon. friends, Shri Surendranath
Dwivedy and Professor Ranga were
there for part of the time and I
also could attend only a part of the
time, during those discussions. We
tried to make it clear that we continue
our unequivocal stand that whatever
the difficulties in one part of our coun-
try or another which might be trum-
peted by Government as on excuse
for continuatijon of the emergency, we
were positive thst the onlinary law of
the land wag sufficient to des! with
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whatever problemg confronted us to-
day. And, we also recalled to the
Home Minister that in spite of the
possession of the most extraordinary
sort of powers in his hands on account
of emergency, the DIR and the entire
paraphernalia which ig its concomitant,
he has most egregiously failed in pre-
venting and then overcoming the diffi-
culties which have come about in our
country, in many parts of our land,
from Mizoland and Nagaland to other
areas of our country. We discovered,
therefore, that the Government wag in
possession of the most extraordinary
powers at a time when extraordinary
powers were not called for in decency
and in democracy, and in spite of hav-
ing those extraordinary powers the
Government showed egregious inapti-
tude in handling the problems and
preventing problems from cropping up
in the country. Therefore, we were
positive and unanimous in our opinion,
ang it is necessary for us to repeat it
in this House, that we remain convine-
ed that Government has adopted only
a half-hearted measure which is
neither fish nor flesh, that Government
is not recognising that it has commit-
ted a mistake, it has perpetrated a
fraud on the Constitution and the
country by continuing this emergency
for more than three years with the
results that it has shown, and it was
more than high time the emergency
wag Tevoked, the DIR was stopped for
the whole country, and that the ordl-
nary law of the land was good enough
to deal with the problems we have.
If and when, God forbid, the country
is in danger, then of course it would
be time to have whatever emergency
declaration you want. In a country
like England when war is over, as soon
as it Is over emergency is lifted in that
country. We continue being friendly—
if diplomatic relations continue they
are ostensibly friendly—with Pakistan
and China. At the same time, over
and over agpin, using the name of
Pakistan and China being our enemies
80 to speak—that word sometimes even
crops up in Parliament—this kind of
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emergency powers are arrogated to it~
self by the Government and the coum
try is under obloquy. All kinds of
things take place and nothing ig pre-
vented. Therefore, though we appre-
ciate, to the extent parliamentary
courtesy requires, the gesture of Gov-
ernment, even though somewhat per-
functory, in having discussions in re-
gard to this matter, we are postive in
our stand. We do not agree with what
the Government has decided in regard
to this matter and we continue
our agitation, with whatever force of
the people we can muster behind ua,
for revocation of the emergency and
all that it connotes.

17 hrs.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, I would ask you to ask
the Home Minister to amend the state-
ment then., We have just now
heard—we were not present when the
discussions took place; but he gave
the impression—that all the partieg
have met and this is more or less the
consensus of opinion. He hag tried to
give that impression. This is a wrong
opinion and he must make an amend-
ment to his statement. All the Oppo-
sition was totally opposeqd to the con-
tinuance of he DIR,

Shri Ranga: We made it very clear
to my hon. friend.

Shri Bade (Khargone): We do not
agree with the statement made by the
Home Minister just now that he has
taken into confldence all the Opposition
Members and, therefore, he is issuing
the statement. That is wrong. We
always say that the Defence of India
Act and the DIR are just like a star
chamber to us. We want that they
should remove the emergency as soon
as possible, when there is the Tashkent
Agreement. But they do not do that.
Now today at the last hour, at the last
minute they are coming with this dec-
laration. That is also haphazard. T
would request the Home Minister to
break this emergency and declare that
there is no emergency in India. The
Defence Act is also misused by all the
States. I Madhya Pradesh and
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everwhere it ig misused. Now they
have taken all the powers in their
own hands. That is a good thing that
they have done; but today we want
that they should do away with the
emergency and this Defence of India
Act.

ot wq fowd : (gi%) - o TE
Heft & wirwT ot ag A SRR qol Ay
*r &1 BT wga ¢ e fmaTg ¥
198 g & ik ¥ oghr gt
for & wm 22ff grOU¥ oY
afgwre amfort #) s § waTwa &
[TAA AT HTIT IHAT FATE qXF
qE® FaE A STz #1 qriT § ar
Iab FIX A qafaeT A e o
awar 3 ?

§0 amw g § fr frga & o
W8y qTE § 3 fgr€ & ak ¥
qoT T a7 o e e A e fa
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i e ag § & wgravsy & g
oot qTO 6T gegr &AW A
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wtaq femd ;& T ) qo
wigar g i ) qai & v § qg w0
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bead):

Shri B. D. Deshmukh (Aur
Mr. Speaker, Sir, on a point of arder.

Mr, Speaker: Order, order. Shri
Tridib Kumars Chaudhuri.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Mr. Speaker, Sir, I join my
voice with the Leaders of the Opposi-
tion in dissociating ourselves from the
decision that has just now been
announced on behalf of the Home
Minister. The way they want to con-
tinue the emergency has been made
very palpable that two of our col-
leagues in this House have not only
not been relcased but have been trans-
ferred from their State to another
State, to Hazaribagh Jail snd kept
there. I make bold to say that this
has bcen done deliberately with the
intention of preventing them from
taking part in the elections because in
the State of Tripura their releage
would mean the end of the Congress
Government. This is the way the
emergency ig still being sought to be
continued. We entirely oppose the
attitude of Government and dissociate
ourselves from the decision just now
announced. It in no way represents
the consensug of the House.

8hri Bhagwat Jha Asad (Bhagal-
pur): Sir, we welcome the announce-
ment of the Home Minister about re-
laxing the DIR. We have sald during
the Home Ministry’s Demands that we
would like that the emergency
#n as early as possible. ° We had said
that in certain parts of the country,
like Nagaland, Mizo Hills and Jammu
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and Kashmir, this ig essential, that is,
in what are called, the border districts.
We had also made it clear that in the
name of the border districts this
should not be allowed to continue
either in West Bengal or in Bihar,
Uttar Pradesh or Punjab and that if
any State cannot do without it, it
should justify it. I would only say
that the Home Minister should take
steps to see that, if it is necessary, the
Constituion should be properly amend-
‘ed to apply the emergency only to
parts like Nagaland and Mizo Hills.
To say that because the Constitution
‘does not permit an emergency to
apply only to a part, the emergency
should be allowed to continue in the
whole country, is untenable, We
cannot support this state of affairs.
We would request the Minister to
-lgke ®arly steps, if necessary, to
amend the Constitution, to apply these
provisions only to these vital parts of
the country and, as for the entire
.country, to revoke them as early as
possible.
oft wo Ao frardt (Twvgr) : Wiy
AN W X wewr gt AR AW ®
o fafreT or o o quT § IEEY
Twd 3o w1 TR 8 ReT ¥ A
. ot wfg®?  aiphwe wigar §
o ke W0 WX THTHAT W FT
fear s wm oEwY g S g7
© FEET W1 AIAT AT KW O W &
ImT wifgd 1 Sue ¥ Wr wT I
. &5 B T F A T A qrfgd o
ol W 2Ew § I ¥ v my Fawma
A gy § W X Afer gt aw
W 1§49 § 41 AR ofaw
" wn d iy ¢ =t F
T § 5 Aot 8 v 7 gern
g Wiz v fire srec wrfew ey

¢ |

=it qvz Sy @ g2 $T WY
§ T 97 wT W ¥ T TR G JAE
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Rl &1 @9 3T a1 uTE Q@
T fir 3qF @X § A e aft
g Ty @t 3Tw WA @ @y
WA wT W 1 3E e wiferd &
* qarfes wg 5§ AN =T . §
TR & TR Y, 9T 2 AT F e
X s § e AR o & ww
wT T g ST anfgd

Shri Khadilkar (Khed): I welcome
the process of revocation as the Home
Minister has started according to the
statement made by him. I do not for
a t support the a dment of
the Constitution for making Emer-
gency provisions applicable to a part
of the country because the Constitu-
tion makers haq visualised a very
sound juridical concept of Emergency.
Even if there is a small boil, the whole
body is likely to suffer—the boil might
develop into a gangrene. Therefore,
the juridical concept should not be
disturbed,

There is a suggestion that it should
be applied only to border areas like
Mizo Hills, Nagaland and also Jammu
and Kashmir which are disturbed
areas. I would like to state that if
we continue Emergency in these areas,
the process of integration that we
want to initiate will suffer. Ultimate-
ly, all the people there are not in
revolt. Emergency provisions con-
template either an attack by the enemy
or an internal situation threatening
the very existence of the State.
Therefore, I would plead with him
that he should consider, while applying
these provisiong to isolated areas like
Mizo Hills or Nagaland, how he will
safeguard the process of integrating
these areas as they are also one of us
and they will remain one of us after
the present discontent is removed.

Shri M. N. Swamy (Ongole): Dur-
ing the discussion with the leaders of
the Opposition Parties, our represen-
tative made it very clear that the
Emergency and the DIR should be
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withdrawn immediately. But the vy ¥

Minister here makes the statement b W T & fad ot ar ¥

that he is doing so in consultation
with the leaders of the Opposition
parties. It gives the impression as
though the leaders of the Opposition
parties are one with the statement.
But that i{s a wrong statcment on the
face if it.

Secondly, as has been puinted out,
two M.Ps, from Tripura and the leader
of the Opposition in Tripura Assem-
bly are still in detention. Similarly,
in Assam, perhaps about a dozen are
still in detention. While in border
States like U.P, Punjab and Jammu
and Kashmir, detenus have been re-
leased very recently, may I know what
special factors are compelling either
the Central Government or the State
Government to detain these persons
in Assam and Tripura States. I want
to know this from the Minister.

o s e o (FaeAy)
IEr o AnTHTE #Y gwer ¥ A6
I Frre & Irerd Tt & e
I RO A & 1 ag A W R
I w sy gRh fis W gRar
sfafaaw w o=y W T ¥ -
Aferw earal £ ghgfear frees &
forg & wavT gut &1 Wi W o
QI FTHHIR & T qATEY T QI AN
wareg W X AP O N A How
Hfrard & A 37 ¥ ame # fafe
feer A sfafemar v W ) oy
o Fwi Ter Wi ¥ fad oF
TR qART @ gat & o &
feafa # @ qreda goan wfafaas
F1 T W ST A9 § aafae
=rql S qfa & fd I AP AR ow
& T &5 ¥ F g e
g = Wi st T ¥ fegfy
farrft arare & 37 fewfr § it
el & fa ° weTey T § ag et
T ¥ s R F o W Jwn

forlr Wt T wrrw ara fag g omineft

ot stk (o) : Foss e ar
DA E R e e
wifgd

wow sy © & O Y aE
T@ AT | X ATH AR AT QR R
The hon. Member claims to be
member of a party, and still he claims
an independent status also. How
could the two go together?

ot st : & wg 1 § fe widy ot
AgFHEmy IwEF g fe
Srr @y § A 9 O qur
o & Wy § & A O awX aw v
wmaw e

Mr. Speaker:
Sharma.

Now Shri D, C.

Shri Kapur Singh (Ludhiana): You
had said that you wou!d call only one
Member from each party. But you
have called more than onc Member
from the Congregs Party.

Shri 8. M, Banerjee (Kanpur): 1
was not invited to that mceting. 1
should also be given a chance to ex-
presg myself.

Mr. Speaker: Shri D. C. Sharma.

Shri B. C. Sharma (Gurdaspur): 1
believe that right-thinking people and
people who are not biassed by any
kind of political dogmas or political
doctrines will welcome this statement
which Shri Nanda has made. He has
made a great deal of relaxation so
far as the sense of emergency is con-
cerned, and he hag also mitigated ths
difficulties experienced by people in
the application of the DIR.

1 want to make two observation. in
this connection. The first is that
while Government have been feeling
a sense of emergency, and we also



17655 Defence of

[Shri D, C. Sharma]

have been experigncing that, the people
have not experienced that sense of
emergency. Government have done
nothing to educate the people with
regard to the state of emergency that
prevails in this country. For instance,
anti-social crimes go on as before.
Sedition goes on as before, Treach-
erous dealings go on as before. Only
recently, as my hon_ friend has put it,
a very heinous and dastardly attempt
was made on the life of the Chief
Minister of Jammu and Kashmir
State. All this shows that the people
do not realise the full implications of
the sense of emergency. 1 believe that
now that the emergency is being taken
away from some parts, Government
should educate the people with regard
to that.

My second point is this. The DIR
may have been used sometimes in a
way which might have lent itself to
abuse.

My hon, friend had been pleading
about one cage all the time.

Shrimati Renu Chakravartty:
that is a very bad case,

Shri D. C. Sharma: We have been
hearing different stories about that
case, But that is not the point at issue.

But

What I mean to say is thig that so
far as the DIR is concerned, we still
need it in exceptional circumstances
and in exceptional areas, We also
need the state of emergency in those
areas which are very sensitive areas.

Shri Maurya: Martial law will be
much more effective and powerful in
those areas.

Shri D, C. Sharma: 1 know that if
the martial law will be there, my hon.
friend will not be here, nor shall I be
here.

Shri Maurya: I am talking about
thtzse sensitive areas.

Shri D, C._ Sharma: My hon. friend
has got the habit of interrupting
everybody.

MAY 18, 1966
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1 shall submit very respectfully to
this gentleman and to you that the
state of emergency does exist and
Government have done well by con-
fining it to some areas,

1 also say that the use of the DIR
should be taken by the Centre ir their
hnds, as has been done, of course,
in relation to the sensitive areas to
which the hon. Minister nas refcrred.
It should be applicable to the States
also with the concurrence of the
Central Government. I do not want
that the State should have a free hand
in this and they should apply the DIR
as they like. I would submit that
they should apply the DIR only after
consulting the Centre. ...

Shri Surendranath Dwivedy: They
should have no powers in their hands.

Shri D. C. Sharma: Therefore, I
welcome the statement of the Hom:e
Minister.

Mr. Speaker: The hon. Minister.

o wo wYo wwwil | e WERT
=21 St w71 #o wfo ;e gw AWM
T & AT AT 1 W I ATX AR
o gro WTTo FMAT § AT W
Y T T )

ﬁm@m ﬁ' ﬂo mfo
o ¥ frmmegu § ww A i
et &flr

wsrw wgvea - & {fefaowem A
T Y FT gwar g & ¥ fafrex
qgE w qEmr §)
Shri S, M. Banerjee: This is a Gov-
ernment which canqnt rule.

Ak WE AR ST R
B awar & fom & sC T W awy feat
T | FW I G FAT & AT WY 9
o] T g
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avaw WT W W AW AR
¥ro grfo WiKo WY &t A ¥ gwy ?

o oY ;o WY 9T e wfe
WTTo §T] EWT I7 %1 wwa<r Tt ferar
WA gW WV 9T qg W] guT § X
o g il *T awer ot ot =y

weaw wghew R 3y QU E 6 ag
&o wre wRe | AW feewwa
Tf ¢ fe g2 g% T Y /e fear
Ll

oY Al g WY s & wfafafy
A FI WD &1 gw W oy AT e
wifgd 1 ag i aft a@ A}
¥o wrfo wTTe g T Y A Y W
Y Y v 37 & ¥ A forgr
WH AT § 1w e
WY Y T @ WY qrey gt i@ forr
& 3¢ fro smio wTTo WY KT §

Shri S, M. Banerjee: We are facing
it daily, Why should he not hear us
on this matter?

Shri Maurya®. ...

Mr. Speaker: This will not be re-
corded.

Shri 8, M. Banerjee:*... . ..

Mr, Speaker: This wil: not be re-
corded,

Shri Maurya:®. ... ..

8hri 5. M. Banerjee:. ... ..

Mr, Speaker: These are not to be
recorded.

Shri Nanda: When I made & request
to hon. Members on both sides who
had taken special interest ii: this pro-
blem, that we might mect and discuss
this subject, I had not entcrtained the
hope that I was going to secure their

VAISAKHA 28, 1888 (SAKA)
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assent and therefore on the strength
of that assent I would be abie to say
that here is a consensus and here al!
of us are agreed on the thing I have
been able to announce here, It was
not so and it is wrong to inleipret
this statement in that sense

Tt has not been said that whatever
we are doing here is on the basis of
any kind of agreement. When the
hon. Members read the statement, they
will find that there is no occasion and
they have no reason to entertain any
such apprehension that they are being
committed. I have not committed
them; I am only committing myself
and Government. That is all T am
doing,

I thought that before we adjourned
I would be able to say something to
take things further in the direction
of the expectationg of all of us, and I
have done that as far as possible
at the moment. 1 have not said that
this is the last word on the subject;
thig is not the last word on the sub-
ject. I think we are going to discuss
the matter further, consider the
matter further and immediately this
would be done.

The hon, Member said that these
consultations were perfunctory and
all that. They were genuinely and
earnestly intended to obtain the reac-
tiong of the hon. Members who were
deeply interestcd in the subject. At
least, I have benefited. As a result
of the discussions, certain questions
emerged and several aspects of this
problem came into focus; we are ap-
plying our minds to them,

I need not take the
House in bringing.. ...

Shri 8. M. Banerjee: All sections
have condemned it

8hri Nanda: FEven though some
Members may be feeling in their heart
of hearts—I am not casting any reflec-
tion—that there ig need, that thq need
has not disappeared, t;hlt the threat

time of the

*Not recorded
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has not completely gone, it ig there time, at any rate, for a passage of any

looming large still their political stand
is that they will not be able to depart
from that. Thererfore, I am not ques-
tioning their motive or questioning
anything. Let them retain their stand
and their position. 1 am only explain-
ing how far we have progressed in
that direction. 1 would be very happy,
the happiest person if it would be
possible to say that emergency is
removed from tomorrow. Why have
we to carry on thig burden?

Shri 8. M. Banerjee: For poliiical
purposes,

Shri Nanda: Not at all. Nobody
derives any benefit from this. It is
not a question of our gaining anything
from it,

The hon, Memter has said about
Tripura, that the Tripura M.Ps. are
being retained in the interests of
maintaining the Congress Government
The hon. Membt?1 may not be kaow-
ing that we have already issued orders
for the release of those Members.

Shrimati Reanu Chakravartty: We
are happy about it, that you have
announced it.

Shri Nanda: Therefore we do not
care for the Congress Government or
no Congress Government in a State.
The national interest is first.

Shri M. N. Swamy:
Asgsam?

What about

Shri Nanda: There are no M.Ps.
there I believe, I was answering that
question about Members of Parlia-
ment.

As 4 result of these discussions, we
have got certain issues. We are ap-
plying our minds to these issues, but I
said that before this session closed,
I would like to take some step. The
Defence of India Act amendment
because of the various things which
have yet to be considered, cculd not
be brought up here, and there was not

amending Bill, but the next best thing,
which is producing the same effect, we
have done, i.e, we have taken in our
hands the power to allow any action
to be taken somewhere or to withdraw
the power where we do not feel that
that power should remain in the hands
of any State Government. That
means, cffectively, virtually, the in-
tent of the amending Bill has been
achieved through the amendment of
the rules for the time being, and a
further step may follow.

The question was whether the exist-
ing laws, the normal laws would not
suffice? There are some, a few only,
who assert that under no circumstanc-
es the special powers under the emer-
gency provisions in the Constitution
should at all be resorted to. .That
means that all those articles in the
Constitution were superflous. I think
mostly Members donot agree with
that, There was a time when there
was active warfare we had the need
for the use of these powers. The only
question there may be nowis that
since there is not active need, emer-
gency in that sense, an acute phase of
the emergency, we do not need that,
but we may with do with something
less. Here is a question of judgement
whether the situation in the Mizo
Hills District, the situation, in Jammu
and Kashmr, can be met, dealt with,
in the interests of national security,
without recourse to those powers. We
feel that it cannot be.

We had two meetings. Of coursg,
it was not possible to cover the whole
ground. We are prepared to sit down
and examine it. Here is the need.
Can it be served by this law, that law?
It it can do, I will be very willing,
very happy, to entirely discard all
those weapons and just rely on the
ordinary law with such amendments
as it is possible to bring in. T have
said that.

Therefore, it is not that we are just
clinging to something simply because
we have got into the habit of it
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Then there is the other thing. Some-
body said elsewhere also that we can
have martial law. That is the ex-
treme.

Shri S. M. Banerjee: Nobody said
that.

Shri Nanda: It has been said same-
where. It was said in our meeting
also. That means you have the most
drastic powers or no powers. I think
that is not the position, The proper
thing is a proper blend of the special
powers and other normal powers also,
but not simply leaving everything to
a situation where it may tantamount
to martial law. I have already said
that we are prepared to understand
and examine the position To say
what use has it been to you, what
benefit you got from having the
powers, that you cannot prevent this
and prevent that, my answer will be:
we have met certain situations effec-
tively, successfully; we have gone
through certain trouble, Maybe, if we
had not those powers, we would have
been handicapped. That is not a kind
of argument: you still have trouble
with China and with Pakistan al-
though you had these powers. 1 do
not want to elaborate it. But this
must have helped us; it does help us.
The question, whether there is any
situation about Pakistan and China—
I think this is not the time for me to
dwell an that....(Interruptions).

8hri 8. M. Banerjee: Why not have
faith in the people?

Shri Nanda: All of us, patriotic
Members, all of us have a keen sense of
national gecurity. Let us not be
oblivious to the fact. I am sure that
everyone of ug will be very willing to
give all the powers, that is required
to meet any situation which may be a
developing situation. We are only
talking now because we have not sat
down to deal with those concrete issues
and with the needs in terms of the
situation that we are facing here and

there. Then, there is thig question;

VAISAKHA 28, 1888 (SAKA)
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said about UP, Bengal, Bihar, etc.
There is no mention of these States.
Therefore, we have already restricted
in the narrow way where the need
lies. At the moment nobody can
question the need because the facts
are well known. Jammu and Kashmir
also. The hon, Member said, it is
clear from the whole approach and the
tenor of the statement that has been
made that it 1s going to be applied in
the strict sense of meeting the demands
of national security. No partisan, no
other consideration that hag no bearing
on this. . .

ot weTait RwW ;. AT &gRT
g ar f&  Tofae qor freted
& fag Mo wrfe wito &1 wWNT A
o

Shri Nanda: This is the answer 1
have given; no other consideration, no
partisan interest—that is the answer
to the very question that was raised
by the hon. Member. This question of
Maharashtra was raised although it
was answered. I have spoken to the
hon, Member also. I got all the
details, facts about the situation and
they were so very full of information
about the situation, about what hap-
pened there. In addition, I had point-
ed out that in the Assembly there was
a cut motion on this subject and the
member of the party to which the
hon. Member belongs, if I am not mis-
taken, they withdrew that motion. ...

wraq femd ;&= 8 A7 T,
T @ e fr § oo 3R o
w7 o1 5 g faare w61

Shri Nanda: Let me complete it. As
1 said I spoke to him that thig appears
to me very convincing and yet If any
other aspect is there and the hon
Member brings that out, I am still
prepared to go into everything.

[ ]
Shrimati Reau Chakravarity: You
just agree to that, t0 have all the
details b this is really a very

hon. Member Shri Bhagwat Jha Azad

bad thing.



17663 Defence of
Shri Nanda: I still maintain that
position. 1 hope that whatever the
hon. member may say in order to
preserve a certain stand that they
have, I hope they will agree with me
that this is a very big step forward.

Mr. Speaker: This brings to a close
the longest session of this Parliament.

MAY 18, 1966

India Act and Rules
(Stt.)
Shri Harl Vishnu Kamath: Of this
Lok Sabha, third Lok Sabha.

Mr, Speaker: . . ..of this Parliament,
third Lok Sabha. The Houge is ad-
journed sine die
17.30 hrs.

The Lok Sabha then adjourned sine
die,
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